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CIRCULAR NO : 04 12022

F.No. 275/19212020-IT(B)
Government of India
Min istry of Finance

Department of Revenue
Central Board of Direct Taxes

••••••

Nort h Block, New Delhi
Dated the 15th March, 2022

SUBJECT: INCO ME-TAX DEDUCTION FRO M SALARIES DURING TilE FINANCIAL
YEAR2021-22 UNDER SECTION 192 OF TIlE INCOME-TAX ACT, 1961.

•••••
Reference is invited to Circ ular No. 20/2020 dated 03.12.2020 'vhereby the rates of

dedu ction of income-tax from the payment of income under the head "Salaries" under Section

192 of the Income-tax Act, 1961 (hereinafter 'the Act'), during the financial year 2020-21,

were intimated. The present Circular contains the rates of deduction of Income-tax from the

payment of income chargeable under the head "Salaries" during the financial year 2021-22

and explains certain related provisions of the Act and Income-tax Rules. 1962 (hereinafter the

Rules). All the sections and rules referred are of Income-tax Act. 196 1 and Income-tax Rules,

1962 respectively unless otherwise speci fied. The relevant Acts, Rules. Forms and

Notifications are avai lable at the website of the Income Tax Departmen t-

www .incometaxindi(l,gov.in.

As per section 192 (I ) of the Act, any person responsible for paying any income chargeable

under the head "Salaries" shall, at the time of payment, deduct income-tax on the amount

payable at the average rate of income-tax computed on the basis of the rates in force for the

financial year in which the payment is made, on the est imated income of the assessee under

the head of Salary income for that financial year.

The section also provides that a person responsible for paying any income chargeable under

the head "Salaries" shall furnish to the person to whom such payment is made a statement

giving correct and complete particulars of perquis ites or profits in lieu of salary provided to

him and the value thereof.



I. Definition of 14salary", "perquisite" and "profit in lieu of salary" (section 17) 

1.1 What is sa larv? 

As per section 15 of the Act, the following incomes are chargeable to income·ta'X under the 

head "Salaries"-

la) any salary due from an employer or a fo rmer employer to an assessee in the previous year, 

whether paid or not; 

(b) any salary paid or allowed to him in the previous year by or on behalf o f an employer or a 

former employer th ough not due or before it became due to him; 

(c) any arrears of salary paid or allowed to him in the previous ycar by or on behalf of an 

employer or a former employer, if not charged to income-tax for any earlier previous 

year. 

As per section 17 of the Act, SlJlary includes the following: 

i) wages; 

Ii) any annuity or pc-nsion; 

iii) any gratuit)': 

iv) any fees. commiss ions. perquisites or profits in lieu of or in addiiion to any salary or 

wages; 

v) any advance of salary: 

VI) any paymenl received by an employee in respect of any period er leave nOl availed of by 

him; 

vii) the portion of the annual accretion to the balance at the credit of an employee 

participating in a recogn ised providenl fund, to the extent to which it is chargeable to ta.x 

under ru le 6 of Part A of the Fourth Schedule; 

a) contributions made by the employer to the account of the employee in a recognized 

provident fund in excess of 12% of the salary of the employee, and 

b) interest credited on the balance 1'0 the credit of the employee in so far as it is 

allowed at a rate exceeding such rate as may be fixed by Central Government by 

notification in the Official Gazene; 

vin) tne contribution made by tne Centra l Govemment or any other employer to the accou nt 

of the employee under the New Pension Scheme as notified vide Not ification F.N. 

2 



Sn 12003- ECB&PR dated 22.1 2.2003 (enclosed as Annexure VII) referred to in section

80CCD (para 5.5.3 of this Circular);

ix) the aggregate of all sums that are compr ised in the transferred balance as referred to in

sub rule (2) of rule II of Part A of the Fourth schedule of the Act in case of an

employee participating in a recognized provident fund, to the extent to which it is

chargeable to tax under sub-rule (4) thereof.

It may be noted that. since salary includes pension, tax at source would have to be deducted

from pension also, unless otherwise so required. However, no tax is required to be deducted

from the commuted portion of pension to the extent exempt under section 10 ( IGA).

Family Pension is chargeable to tax under the head "Income from other sources" and

not under the head "Salaries". Therefore. provisions of section 192 of the Act are not

applicable. Hence, DOOs are not required to deduct TDS on family pension paid to person.

1.2 \\'hat is a Perquisite?
As per Section 17(2) of the Act, perquisites include:

i) The value of rent-free accommodation provided to the employee by his employer;

ii) The value of any concession in the matter of rent in respect of any accommodat ion

provided to the employee by his employer;

iii) The value of any benefit or amen ity granted or provided free of cost or at concessional

rate in any of the following cases:

a) By a company to an employee who is a director of such company;

b) By a company to an employee who has a substantial interest in the company;

c) By an employer (including a company) to an employee, who is not covered by

(a) or (b) above and whose income under the head "Salaries" (whether due from

or paid or allowed by, onc or more employers), exclusive of the value ofall

benefits or amenities not provided for by way ofmonetary payment, exceeds

Rs.50,OOOI-.

[What constitutes concession in the matter of rent have been prescribed in Explanations

I to 4 below section 17(2)(ii) of the Act.]

iv) Any sum paid by the employer in respect of any obligation which would otherwise

have been payable by the assessee.

v) Any slim payable by the employer. whether direct ly or through a fund. other than a

recognized provident fund or an approved superannuation fund or other specified

funds uls 17, to effect an assurance on the life of an assessee or to effect a contract
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- for an annu ity. 

vi) The value of any spec ified security or sweat equity shares allotted or transferred, 

directly or ind irectly, by the employer, or Former employer, free of cost or at 

concessional rate to the employee. For thi s purpose, 

(a) "specified securil~~ means the securities as defined in section 2(h) of the 

Securities ContraclS (Regulation) Act, 1956 and, where employees' stock option 

has been granted under any plan or scheme therefore, inc ludes the securities 

ofiered under such plan or scheme; 

(b) "sweat eq uity shares" means equ ity shares issued by a company to its 

employees or directors at a di scount or ror consideration other than cash for 

prov iding know-how or making available rights in the nalUfC of intellectw.11 

property righ ts or value additions. by whatever name called; 

(c) the value of any specified security or sweat equ ity shares shall be the fair 

market value o f the specified sec urity or sweat equity shares. as the case may be. 

on the date on which the option is exercised by the assessee as reduced by the 

amount actually paid by. or recovered from the assessee in respect of such security 

or shares: 

(d) ""fair market val ue" means the value determ ined in accordance with the method 

as may be prescribed (refer Rule 3(9) of the IT Rules); 

(e) "option" means a right but not an ob li gation granted to an employee to 

apply for the specified security or s weat equity shares ala predeterm ined price; 

(vii ) the amount or the aggregate of amounts o f any contribution made to the accuu nt of 

the assessee by the employer-

(a) in 3 recogn ised provident fund; 

(b) in the scheme referred to in sub-section (I) of section 80CCD: and 

(c) in an approved superannuat ion fund, 

to the extent it exceeds seven lakh and fifty thousand rupees in a previous year; 

(viia) the annual accretion by way of interest, dividend or any other amount of similar 

nature during the previous year to the balance at tbe credit o f the fund or scheme 

referred to in clause (vii) above to the extent it relates to the contribution referred to 

in the sa id c lause which is included in t01al income; and 

(v iii) ihe value of any other fringe benefit or amenity as prescribed in Rule 3. 
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1.3 What is profit in lieu of salary ?

As per Section 17(2) of the Act. 'Profits in lieu o f salary' include:

I. the amount of any compensation due to or received by an assessee from his

employer or former emp loyer at or in connecti on with the termination of his

employment or the modificat ion of the terms and conditions re lating thereto;

II. any payment (other than any payment refe rred to in clauses (10) , (lOA), (IOB), (l 1),

(12) (I 3) or (13A) of section 10) due to or received by an assessee from an employe r

or a former emp loyer or from a providen t or other fund, to the extent to which it

docs not consist of contributio ns by the assessee or interest on such contributions or

any sum received under a Keyman insurance policy including the sum alloca ted by

way of bonus on such policy.

"Keyman insurance policy" sha ll have the same mean ing as assigned to it in sec tion

IO(/OD):

Ill. any amount due to or received, whether in lump sum or otherwise , by any assessee

from any pcrson-

(A) before his joining any emp loyment with that person ; or

(B) after cessation of his em ployme nt with that person .

2. RATES OF INCOM E-TAX AS I'ER FINANCE ACT, 202I

As per the Finance Ac t, 2021 , the rates of income tax for the FY 2021 -22 (i.e. Assessment

Yea r 2022-23) are as follows:

2. 1 Rates of tax

A. No rma l Rates of ta x: In the case of cu rl ind ivid ua l other than the Individuals

r eferred 10 in para (B) and (e) bel ow:

S. Total Income Rate of tax
No

I Where the total income does not Nil;
exceed Rs. 2,50,000/-.

2 Where the total income exceeds 5 per cent of the amount by which the total
Rs. 2,50,0001- but does not income exceeds Rs. 2,50,000 /-;
exceed Rs. 5,00,000/-.

3 Where the total income exceeds Rs. Rs. 12,500/- plus 20 per cent of the amount by
5.00.000/- but does not which the total income exceeds Rs. 5,00,000/-;
exceed Rs. 10,00,000/-.

4 Where the total income exceeds Rs. 1,12,5001- plus 30 per cent of the amount by
Rs. 10.00,000/-. which the total income exceeds Rs. 10,00,000/-.
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B. Rates of tax for every Individual, being a resident in India, who is of the age of sixty
yea rs or more but less than elgb ty yea rs at any time du r ing the financial l ear:

51 Total In come Rate of tax
No

1 Where the total income does not Nil;
exceed Rs. 3,00,000/-

Z Where the total income exceeds 5 per cent of the amount by which the total
Rs. 3,00,000 but does not exceed income exceeds Rs. 3,00,0001-;
Rs. 5,00,000/-

3 Where the tota l income exceeds Rs. 10,0001- plus 20 per cent of the amount by
Rs. 5,00,000/- but does not which the total income exceeds Rs. 5,00,000/-;
exceed Rs. 10,00.000/-

4 Where the total income exceeds Rs. 1,10,000/- plus 30 per cent of the amount by
Rs. 10,00,000/- which the total income exceeds Rs. 10,00,000/-

C, In case of eHI")· individual, being a resident in India. who is or the age or eigh ty
yea rs or more at an)' time du ring the financial yea r :

51 Total Income Rate of tax
No
I Where the total income does not Nil;

exceed Rs. 5,00,000/-
Z Where the total income exceeds 20 per cent of the amount by which the tota l

Rs. 5,00,000 but does not exceed income exceeds Rs. 5,00,000/-;
Rs. 10,00,000/-

4 Where the total income exceeds Rs. 1,00,000/- plus 30 per cent of the amount by
Rs. 10,00,000/- which the total income exceed s Rs. 10,00 ,000/-.

2.2 Surcharge on Income-tax

The amount of Income-tax computed in accordance with the provisions of section lilA or

section 11 2 or section 112A or the provisions of section 11 5BAC of the Income-tax Act,

shall be increased by a surcharge for the purposes of the Union, calculated, in the case of

every individual or Hindu undivided family or assoc iation of persons or body of indiv iduals.

whether incorporated or not, or every artifi cial juridica l person referred to in sub-clause (vii)

of clause (3 1) of sect ion 2 of the Income-tax Act 1961-

(a) having a tota l income (including the income by way of dividend or income under the

provisions of section Ili A and section 11 2A of the Income-tax Act) exceeding fifty lakh

rupees but not exceeding one crore rupees, at the rate of ten per cent. of such income-tax;

(b) having a total income (including the income by way of d ividend or income under the

prov isions of section Il i A and sect ion 112A of the lncome-tax Act) exceeding one crore
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rupees but not exceeding two crore rupees, at the rate of fifteen per cent. of such income-tax;

(c) having a tota l income (excluding the income by way of dividend or income under the

provisions of section I l iA and section ll2A of the Income-tax Act) exceeding two crore

rupees but not exceeding five crore rupees, at the rate of twenty-five per cent of such

income-tax;

(d) having a total income (excluding the income by way of dividend or income under the

provisions of section I liA and section 112A of the Income-tax Act) exceeding five crore

rupees, at the rate of thirty-seven per cent of such income-tax; and

(e) having a total income (including the income by way of dividend or income under the

provisions of section I l iA and section t 12A) exceeding two crore rupees, but is not covered

under clauses (c) and (d). shall be applicable at the rate of fifteen per cent. of such income­

tax:

Provided that in case where the total income includes any income by way of dividend or

income chargeable under section I I lA and section I 12A of the Income-tarx Act, the rate of

surcharge on the amount of Income-tax computed in respect of that part of income shall not

exceed fifteen per cent.:

Provided further that in the case of persons mentioned above having total income exceeding,

(a) fifty lakh rupees but not exceeding one crore rupees, the total amount payable as income­

tax and surcharge on such income shall not exceed the total amount payable as income-tax

on a total income of fifty lakh rupees by more than the amount of income that exceeds fifty

lakh rupees;

(b) one crore rupees but docs not exceed two crare rupees, the total amount payable as

income-tax and surcharge on such income shall not exceed the total amount payable as

income-tax and surcharge on a tota l income of one crore rupees by more than the amount of

income that exceeds one crore rupees;

(c) two crore rupees but does not exceed five crore rupees, the total amount payable as

income-tax and surcharge on such income shall not exceed the total amount payable as

incorne-ta:x and surcharge on a total income of two crore rupees by more than the amount of

income that exceeds 1\\'0 crore rupees:

(d) five erore rupees, the total amount payable as income-tax and surcharge on such income
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sha ll not exceed the total amount payable as income-tax and surcharge on a total income of

five crore rupees by more than the amount of income that exceeds five c rore rupees.

2 .3 Health and Ed ucation Cess

The amo unt of In come tax as inc reased b)' th e applica ble surcha rge s ha ll be fur t her

inc re ased b)' an additiona l s urcharge, for the purposes of Union, to be called " Healt h

and Ed uca tion Cess on Income-tax" .

Health and Education Cess on Income-tax sha ll be levied at the rate of four percent of

income tax including surcharge wherever applicable. No marginal rel ief shall be available in

respect of such cess.

2 .4 Conc cssio na l Rates of Tax u1s 115BA C

Section ll 5BAC of the Income-tax Act, 1961 was inserted by the Finance Act, 2020 w.e.f.

Assessment Year 202 1-22. The new section 115BAC prov ides that the income-tax payable in

respect of the total income of a person. being an individual or a HUF, for any prev ious year

relevant to the assessme nt yea r beg inn ing on or after the 1st day of April, 202 1, shall. at the

option of such person. be computed at the concessional rates as given in table below :

51. Tota l Inco me Ra te of tax
No.
I Up to Rs. 2.50 000 Nil
2 From Rs. 2.50.001 to Rs. 5,00.000 5 ocr cent
3 From Rs. 5 00,00 1 to Rs. 7.50,000 10 per cent
4 From Rs. 7.50001 to Rs. 10,00,000 15 ocr cent
5 From Rs. 10,00.001 to Rs. 12,50,000 20 per cent
6 From Rs. 12,50.001 to Rs. 15,00.000 25 oer cent
7 Above Rs. 15,00,000 30 percent

Such person is required to exerc ise the option in the prescribed manner a long with the retum

of income to be furnished under section 139( J) o f the Act for the previous year relevant to the

assessment yea r. The concessiona l rates of tax provided under section (I SBAC are subject to

the condition that the total income of the individual or HUF shall be computed : -

a) Without any exemption or deduction speci fied under clause (i) of sub-section (2) of

secti on 115BAC.

b) Without set ofT of any loss speci fied in clause (ii} of sub-section (2) of sec tion

11 5BAC.

c) Without any exemption or deduction for allowances or perquisite, by whatever name

ca lled. prov ided under any other law for the time being in force, as specified in the

clause (iv) of sub-section (2) of section J ISBAC.
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Further. surcharge on inCOmtHaX as contained in Para 2.2 shall be applicable in case of person 

opting for concessional tax regime. Where the person fa ils to satisfY the conditions contained 

in sub-section (2) in any previous year, the option shall become in valid in respect of the 

assessment year relevant to that previous year and other provisions of the Act shall apply, as if 

the option had not been exerc ised for the assessment year relevant to that previous year. 

Further, where the option is exercised under clause (i) of sub-section (5). in the event of 

failure to satisfy the conditions contained in sub-section (2). it shall become invalid for 

subsequent assessment years also and other provisions of the Act shall apply for those years 

accordingly. 

The cond itions specified in subsection (2) of section 11 5BAC is as follows: 

For the purposes 0/ sub-section (/). tile total iI/come of 'he individual or Hindu undivided 
fa mily shall be cOl1lpllled-

(i) withollt allY e-xt.!mpfion or deduction under the provisiolJS of clause (5) or clause (13A) Or 
prescribed under clallse (J.I) (olher than those as I1wy be prescribedfor IIIis purpose) 01' 

clause (/ 7) or clause (32), o/section 10 or section 10AA or section i6 or clause (b) 
a/section 2-1 (in respeci a/the pmperty referred fO ill sub-seclion (2) o/seclion 23) or 
clause (lia) of sub-seClion (1) of sec lion 32 or section 32AD or seclion 33AlJ or seell'ull 
33ABA or sub-clollse (ii) or sub·clQlLSe (Ho) or suh-clouse (iii) o/sub-seclion (1) or sl/b­
sec,;on (lAA) 0/ seclion 35 or section j5AD or seclion l5eCe or clause (iia) of section 
57 or under ally oJ fIre pro"'isions oJ Chapler VI-A olher Iholl the provisions of sub­
section (2) of section 80CeD or section 8OJJAA; 

(Ii) wilholll sel off of (my loss.-

((I) carried forward or deprecialion ji'om any earlier assessmenf year, if sllch /OS.f or 
depreciation is a"ributable to tiny oflhe deductions referred 10 in clol/se (i); 

(b) under the head "income from house property" wilh any other head o/il/come; 

(iii) by claiming the depreciation. if any. under any provision o/secliol! 32, excepl cllIILW.! 
(Ua) of sub-seclion ( J) of tiN! j'aid seclion, delermined iff sllch manner as may be 
prescribed: and 

(iv) withollt any exemplion or deduction for allowance~' or perquisite. by whtlfever nome 
called provided wuler any olher /tl'lI' for the time being in force. 

Furthe-rmore, in case of a person having income from business or profession. such person is 

required to exercise the option in prescribed manner on or before the due dute specified under 

sllch-section (I) of section 139 of the Act for any previous year relevant to assessment year 

commencing on or after 0 1.04.2021 and such option once exerc ised sha ll apply to subsequent 

assessment years. However, in case of such persons. the option once exercised can be 

withdrawn only once and such person s hall never be eligible to exercise the option again 

unless such person ceases to have income from business or profession. 
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3. SECTION 192 OF THE INCOME-TAX ACL 1961; BROAD SCHEME 
OF TAX DEDUCTION AT SOURCE FROM "SALARIES" 

3.1 Method of Tal< Calculation 

Every person who is responsible for paying any income chargeable under the head "Salaries" 

sha ll deduct income-tax on the estimated income o rthe assessee under the head "Salaries" for 

the financial year 202 1-22. The income-tax is required to be calculated a ll the basis of the 

rates given in para 2 above, subjecl' to the prov isions re lated to requirement to furnish PAN 

or Aadhaar nwnbcr, as the case may be, as per sec 206AA orthe Act. and TDS u/s 192 shall 

be deducted at the li me of each paymen!. 

As per section 192( 1 C) of the Act, a person, being an eligible start-up referred 10 in section 

SO- lAC, responsible for paying any income to the assessee being perquisite of the nature 

specified in sub-clause (vi) of clause (2) of Section 17 in any previous year relevant to 

Assessment year 202 1-22 and thereafter, shall deduct or pay, as the case may be, tax on such 

income within 14 days-

a) after the expiry of48 months from end of the re levant nssessmen! year; or 

b) From the date of sa le of such sl}Ccified security or sweat eq uity share by the 

assessee; or 

c) from the date of the assessee ceasing to be the employee of the person. 

whichever is the earliest. on the basis of roUes in force for the financial year in \\hich the said 

specified security or sweat equity share is al loned or transferred. 

Any employee intending 10 opt for the concessi anal rales of tax under section 115SAC of the 

Act, may intimate the ded uctor. being hi s employer, of slich intention for each previous yea r 

and upon such intimation. the deductor shall compute his total income, and make TDS 

thereon in accordance with the provisions ofsect ioo 115BAC. Ifs llch intimation is not made 

by the employee. the employer shall make IDS without considering the provision of section 

115BAC of the Act. The intimation so made 10 the deduclor shall be only for the purpose of 

TDS during the previous year and canno( be modified during (hat year. (CBO,. Circu lar No. 

CI or2020 dated 13.04.2020) 

No (ax, however, wil l be required to be deducted at source in a case unless the estimated 

salary income inc luding the value of perq uisites is taxable after givin g effect to the 

exemptions. deducti ons and re lie r as applicable. (Some typical illlIslralions of computation of 

tu-r ore iven al A"fI(!.mre~I). 
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3.2 Pavrnent of Tax on Perquisites by Employer

Perquisites are divid ed in two parts i.e. monetary perquisites and non-monetary perquisites.

Monetary perquisites are taxable for a ll employees and non-monetary perqui site s are taxable

in the hands of spec ified em ployees. The followin g employee s are deemed as spec ified

emp loyees :

I) A director-employee

2) An em ployee who has substantial interest (i.e. beneficia l owner of equ ity shares

carrying 20% or more voting power) in the employer-company

3) An employee whose monetary income under the sa lary exceeds Rs.50.000.

Th e taxable va lue of perquisites can be determi ned on the bas is of speci fic rules for

va luation of certa in perquisites as laid down in Rule 3 of the Income-tax Rules

An option has been given to the employer to pay the tax on non-moneta ry perqui sites given

to an em ployee. The employe r may, at its option, make payment of the tax on such

perquisites himsel f wit hout making any TDS fro m the sala ry of the employee. As per

Section IO(IOCC) of the Act, the tax paid on such non-monetary perqu isites by the employer

is exempt from tax in the hands of the employee. However. the employer will have to pay

the tax at the time when such tax was otherwise deduct ible i.e. at the time of payment of

income chargea ble unde r the head "sala ries"; to the emp loyee.

3.3 Computat ion of Average Income Tax

For the purpose of making the paym ent of tax on the pay ment of any income in the nature of

non-monetary perq uis ites, mentioned in para 3.2 above, tax payable is to be determ ined by

calculating the average rate of tax on the income chargeab le under the head "salaries",

including the value ofpcrquisites for \...-hich tax has been paid by the employer himself.

Illustration:

Th e income chargeab le under the head 'sa laries" of an employee below sixty years of age

during the Financia l Year 2021-22, is Rs. 6,00,000/- (inc lusive of a ll perqu isites), out of

which, Rs. 50,000/- is on acco unt or non-monetary perquisites and the employe r opts to pay

the tax on such perquisi tes as per the provisions discussed in para 3.2 above.

STEPS'.
Income Chargeable under the head -Setanes" Rs.6.00.000/-
inclush..c of all perquisites
Ta.x as per normal rates on Tota l Salary (including Cess) Rs. 33,800/-

Average Rate ofTax [(33, 800!6,OO,OOO) X100] 5.63%
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Tax payableon Rs.50,000/= (5.63% of50,000) Rs. 2815
Amount required to be deposited each month Rs. 235= 281 5/12

-
The tax so paid by the employe r sha ll be deemed to be TDS made from the salary of the
employee .

3.4 Salary from more than one employer

Section 192(2) deals with situations where an individual is work ing under more than one

employer or has changed from one empl oyer to anothe r. It provides for deduction of tax at

sou rce by such emplo yer (as the tax payer/employee may choose) from the aggregate sa lary

of the employee, who is or has been in receipt of salary from more than one employer. The

employee is now required to furn ish to the present/chosen empl oyer details of the income

under the head "Salaries" due or received from the fonner/other employer and also tax

deducted at source therefro m, in wr iti ng a nd duly verilled by him and b)" th e

former/oth er em ployer. The presen t/chosen empl oyer will be requ ired to deduct tax at

sou rce on the aggregate amount of sa lary (including salary received from the forme r or other

emp loyer).

3.5 Relief When Salary Paid in Arrear or Advance

3.5.1 Section 89 of the Act provides for rel ief to an assessee to whom salary is being paid in

arrear or advance as a result of whic h. his total income is assessed at a higher rate than that at

which it would otherwise have been assessed. Such an assessee can make an applicat ion to the

Assess ing OlTicer who shall grant rel ief in the prescri bed manner. Rule 2 1A of the Rules

provide the manner for computation of such relief.

3.5.2 Under section 192(2A) whe re the assessee, being a Gove rnmen t servant or an

employee in a compa ny, co-operat ive soc iety. local author ity, university, institution.

association or body is entitled to the relief under Sec tion 89, he/she may furnish to the person

responsible for making the payment referred to in Para (3.1), such particulars in Form No.

IDE (Rule 2 1AA of the Income tax Rules) duly ver ified by him, and thereupon the person

respons ible, as aforesa id, shall com pute the relief on the basis of such part iculars and take

the same into account in making the deduct ion under Para(3.1) above . Further, such

assessee shall upload the aforesa id Fonn IOE electron ically in the e-F iling porta l along with

the return of incom e.

3.5.3 Here 'university" means a un iversity estab lished or incorpora ted by or under a

Ce ntral, State or Provincial Act, and includes an institution decla red under Secti on 3 of the
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University Grants Commission Act, 1956 to be a university for the purpose of that Act.

3.5.4 With effect from 1/04120I0 (AY 20 I0-11), no such rel ief shall be granted in

respect of any amo unt received or receivable by an assessee on his voluntary retirement or

termin ation of his service. in accordance with any scheme or schemes of voluntary

ret irement or in the case of a public sector company referred to in section IO(lOC)(i) (read

with Rule 2BA), a scheme of voluntary separation, iran exemption in respect of any amount

received or receivable on such voluntary retirement or termi natio n of his service or voluntary

separation has been claimed by the assessee under section IO( IOC) in respect of such, or any

other, assessment year.

3.6 {nroonation regarding Income under any other head

Section 192(2B) enab les a taxpayer to furnish particulars of income under any head other

than "Salaries" (not being a loss under any such head other than the loss under the head ­

' Income from house property') received by the taxpayer for the same financial year and of

any tax deducted at source thereon. The particulars may now be furnished in a simple

statement. which is properl y signed and verified by the taxpayer in the manner as

prescribed under Rule 26B(2) of the Rules and shall be annexed to the simple statement. The

fonn of verificat ion is reproduced as under:

I. (na me of tbe assessce). do declare that what is stated
above is true to the best of my information and belief.

It is reiterated that the DDO can take into account loss only under the head "Income from

house property" . Loss under any other head cannot be considered by the DDO for

calculating the amount of tax to be deducted. It may be noted that loss under the head

"Income from house prope rty" can be set off only up to Rs. 2.00 lakh \...-ith the income under

any other head of income in view of the amendment to section 71 of the Act vide Finance

Act, 20 17. lienee, loss under the head " Income from house property" in excess of Rs. 2.00

lakh is to be ignored for calculating the amount of tax deduct ion.

3.7 Computat ion of income un der the head ""Income from house property"~

Section 192(2D) enables the person responsible for makin g the paymen t to obtain the

evidence or proof of the prescribed cla ims, including claim for set-off of loss. While taking

into acco unt the loss from House Property, the DDO shall ensure that the employee files the

declarati on referred to above and encloses therewith a computation of such loss from house

property. Following details shall be obtained and kept by the employer in respect of loss

claimed under the head "Income from House Property" separately for each house property:
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a) Gross a nnua l rent/value

b) Municipal Taxes paid, ifany

c) Deduction claimed for interest paid, ifany

d) Ot her dedu ctions cl aimed

c) Address of the property

T he DDO sha ll also ensure furnishing of the evidence or particula rs in Form No. 12BB in
res pect of deduction of interest as specified in Rule 26C read wit h section 192 (21) .

3.7.1 Conditions for claim of deduction of interest on borrowed capital for computation
of Income from House PropertY [section 24(b)J

Section 24(b) of the Act a llows deducti on from income from houses property on interest on

borrowed capita l as under :

I . the deduction is a llowed on ly in case of house property which is owned and is in the

occupation of the employee for his own residence. In case the house property is not

occupied by the employee in view of his place ofthe e mployment be ing at othe r place,

then his residence in that othe r place should not be in a bu ilding belon ging to him.

11. the quantum of deduction allowed as per table below:

51 Purpose of borrowing capital Date of borrowing Maximum Deduction
No capital Allowable
I Repair or renewal or Any time Rs. 30.()OO/.

reconstrur...nion of the house
2 Acquisition or construction of Before 01.04.1999 Rs.30.000/-

the house
3 Acquisition or construction of On or after Rs. 1.50.000/.

the house 01.04.1999 (uoto AY 20 14-15)
Rs. 2,OO,OOO/-

(w. e. f. AY 2015-16)
4 t'gg rcgatc deduction of SI. I and 51. 3 of the table above shall not exceed

R~.2.00 000/- from the Financ ia l Year 20 19-20.

In case of Serial No.3 above :

(a) The acquisit ion or construction of the house shou ld be completed within 5 years

from the end of the FY in whic h the capita l was bor rowed. Hence, it is necessary

fo r the DDO to have the co mpletion certificate o r the ho use prope rty agai nst whic h

deduction is cla imed eithe r from the bu ilder o r through se lf-de claration from the

employee.

(b) Further any prior pe riod interest for the FYs upto the FY in which the property was

acqu ired or constructed (as red uced by any part of interest allowed as deduction

und er any othe r section of the Ac t) shall be dedu cted in equa l insta llments for the
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FY in quest ion and subsequent four FYs.

(e) The employe e has to furn ish before the DDO a certifica te from the person to whom

any interest is payable on the borrowed capital specifying the amount of interest

payable. In case a new loan is taken to repay the earlier loan, then the certificate

should also sho w the detai ls of Principa l and Interest of the loan so repaid.

As discussed in para 4.7.4. section 192(2D) read with rule 26C makes it mandatory for the

ODD to obta in followin g details/evidences in respect of Interest deductible.

(i) Interest payabl e or paid

(ii) Na me of the lender

(iii) Addre ss of the lender

(iv) PAN or Aadhaar number of the lender

PAN or Aadhaar number, as the case may be, of the lender being financial institution or

employer, is to be provided if it is availab le with the employee. However, in case of other

lenders, obtaining of PAN or Aadhaar number is mandatory by the DDO.

3.8 Adjustment for Excess o r Shortfall of Ded uct ion

The provisions of Section 192(3) allow the deductor to make adj ustments for any excess or

shortfall in Tax deduction arising out of any previous deduction or failure to deduct during

the financial year.

3 .9 Sa lary Paid in Foreign Currency

For the purposes of deduct ion of tax on salary payable in foreign currency, the value in

rupees of such salary shall be calculated at the "Telegraphic transfer buying rate" of such

currency as on the date on which tax is required to be deducted at source (see Rule 26 and

Rule 11 5).

4 Persons Res ponsible For De ducting Tax And The ir Duties

Section 204 of the Act explains the meaning of the expression "Person responsible for
paying" .

As per Clause (i) of section 204, in the case of payment of Salary, other than payments by

the Central Government or the State Gove rnment, the "person responsible for paying" for the

purpose of Section 192 means the employer himself or if the employer is a Company, the

Company itself includ ing the Principal Officer thereof.

As per Clause {iv} of section 204, in case the credit. or as the case may be, the payment of
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any sum chargeab le under the Ac~ is made by Or Oil behalf of Central Government o r State 

Government, the Drawing and Disbursing Officer or any other person by whatever name 

called. responsible for crediting, or as the ease may be, paying such sum is the "pe~n 

responsible for paying" for the purpose of Section 192. 

As per Clause (v) o r section 204, in case of a person not resident in India. the "person 

responsible ror paying" means the person himselr or any person authorised by such person or 

the agent of such person in India including any person treated us an agent under section 163. 

4 .1 Tax Deduction at Source 

The concept of Ta." deduction at Source erOS) was introduced with an aim to collect tax 

from the source of income. As pe·r this concept. a person (deductor) who is liable to make 

payment of specified nature to any other person (deductee) shall deduct tax al source and 

remit the same into lhe account o r the Central GovernmenL The deductec, from whose 

income. lax has been deducted at source. would be entitled 10 get credit of the amount so 

deducted on the basis of Form 26AS or TDS certificate issued by the deduct'or. 

4.1 .2 Rates for lax deduction at source 

Section 192 does not spec ify any TDS rate. However as per section 192( I), the tax deduction 

shall be made at the average rate of income tax on the amount payable, computed 00 the 

basis of the rates in force for the financial year in which the payment is made, on the 

estimated income under the head of Salary for that financial year. The rates as per different 

income slabs are specified in the fi rst Schedule to lhe Finance Act. In the case of payment to 

non-resident persons, the withholding tax rates specified under the Double Taxation 

A voidance Agreements shall a lso be considered. 

4.2 Deduction of Tax a t Nil or Lower Rate 

If the jurisd ictiona l TDS officer of the employer issues a certificate of No Deduction or 

Lower Deduction of Tax under section 197 of the Act, in response to the application filed 

before him in Fonn No 13 by the employee. then the DDO should take into account such 

certificate and deduct la" on the salary payable at the rates mentioned therein. (see Rule 

28AA). The Un ique Identification Number of the cert iJicale is required to be reported in 

Quarterly Statement ofTDS (Form 24Q). 

4.3 Depos it of Tax Deducted 

As per section 200 of the Act. any person responsible for deducting any sum has to pay 

within the prescribed time. the sum so deducted to the cred it of the Central Government. 
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Rule 30 prescribes time and mode of payment of tax deducted at source to the account of

Central Government.

4.3.1 Due dales for pa)m ent o f IDS

Prescribed time of payment/deposit of TDS to the credit of Central Government account is as
under:

trGomrd d u b[ n case 0 e uc ton nvan Ice 0 overnmen :
SI No. Description Time up towhich the tax deducted

is to be derositcd
I Tax deposited without Challan [Book Entry] same day
2 Tax deposi ted with Challan 7 day of next month
3 Tax on perquisites opted to be deposited hy the 7 day of next month

cmnlovcr.

In case of dedu ction by deduc tor o t he r than an Office of Government
SINo. Description Time UP to which to bedeposited.

1 Tex deducted in March 30 April next financial vear
2 Tax deducted in any other month day of next month
3 Tax on perquisites opted to be deposited by the 7 day of next month

emelovcr

As per Rule 30(3), an Assessing officer with prior approval of the Joint Commissioner of

Income Tax may permit quarterly payments of TDS under sect ion 192, for the quarters of the

financial year on the dates specified in Table below:

SI. No. Quarter of the financial year ended on Date for uuarterlv rcvment
1 30 June 7 Julv
2 30 September 7 October
3 31' December 7 Januar
4 31 March 30 Aprllof the next

Financial Year

4 .4 Mode o f Payment of I DS

4.4. 1 Compulsory fil ing of Statement by PAO, Treasury Office r. etc in case of
payment ofTDS by Book Entrv uI s 200 (2A)

In case of an office of the Government, where tax has been paid to the cred it of the Central

Government without the production of a challan [Book EDt!")'], the Pay and Accounts Officer

or the Treasury Officer or the Cheque Drawing and Disbursing Officer or any other person,

by whatever name called, to whom the deductor reports about the tax deducted and who is

responsible for crediting such sum to the credit of the Central Government, shall-

(a) submit a statement in Form No. 240 under sectioD 200 <2A) on or before the 30th day

of April where statement relates to the month of March; and in any other case, on or before

15 days from the end of relevant month to the agency authorized by the Principal Director

General of Income-tax (Systems) [TIN Facilitation Centres currently managed by MIs
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- National Securities Depository LtdJ in respect of tax deducted by the deductors and reported 

to him ror that month: and 

(b) intimate the number (hereinafter referred to as lIle Book Identification Number or BIN) 

generated by the agency to each of the deduclors in respect of whom the sum deducted has 

been credited. BIN consist of receipt number of Form 24G, 000 sequence number in Fonn 

No. 24G and date on which ta.'X is deposited. 

The statement in Fonn 24G shall be fum ished e lectronically under digital signature or 

electronically along wi th the verification in Fonn 27A. 

If the Pay and Accounts Officer or the Treasury Offi cer or the Cheque Drawing and 

Disbursing O ffi cer or any other person, by whatever name called, as stated above, ra i ls to 

de liver the statement within the time as required u/s 200(2A), helshe will be liable to pay, by 

way of penalty. under section 272A(2)(m). a sum which sha ll be Rs. 1 00/- ror every day 

during which the failure continues. However. the amount of such penalty shall not exceed 

the amount of tax wh ich is deductible at source. 

The procedure of furnishing Form 24G is detailed in Anttexlire Ill. PAOsIDDOs should go 

through the FAQs in Amtexure IV to understand the correct process to be followed. The 

ZAO I PAO of Central Government Ministries is responsible for filing of Fonn o. 24G on 

monthly basis. The person responsib le for filing Form No. 24G in case of State Go\'t. 

Departments is shown at Anlle:(lIre Y. 

(Note: The TDS book adjustment statement in Fornl 24G for the month of May 2021. 
required to be furnished on or before 15th June 2021 under rule 30 was to be furnished on or 

before 30th June 2021, as per Ci rcular no. 9 of2021 dated 20th May 2021.) 

4.4.2 Payment by an Income Tax ChuJia ll 

(i) In case the payment is made by an income-ta\!. cha llan. the amou nt o f tax so deducted 

sha ll be deposited 10 t.he credit of the Cenlrnl Government by remitting it, wi thin the time 

specified in Table in para 4.4.1 above. into any branch of the Reserve Bank oflndia or of the 

State Bank of India or of any authorized bank; 

(ii) In case of a company and a person (other than a company). to whom provisions of 

section 44AB are applicable. the amount deducted shall be electronicall y remitted into the 

Reserve Bank of India or the State Bank of India or any authorised bank accompanied ~ 

electronic income-tax challan (Rule 125). 

The amount shall be construed as electronically remilled to the Reserve Bank of India or to 

the State Bank of India or to any authorized bank, iflhe amount is remitted by way of: 
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(a) internet banking facility of the Rese rve Bank of India or of the Sta te Bank of India or

of any authorized bank; or

(b) deb it card. (Rule 30(7)}

4.5 Interest. Penalty & Prosecution for Fail ure to Deposit Tax Deducted

If a person fails to deduct the whole or any part of the tax at source, or, after deducting, fa ils

to pay the whole or any part of the tax to the credi t of the Central Government within the

prescribed time, he/she shall be deemed to be an assessee-in-default in respec t of such tax

in accordance with the provisions ofscction 20 1, and shall also be liable to ~nal action U/S

22 1 of the Act. Further Sectio n 20 1(IA) provides that such perso n sha ll be liable to pay

simple interest at the rate of 1% for every month or part of the month on the amount of such

lax from the date on which such tax was deductible to the date on whic h such tax is

deducted ; and at the rate of one and one-half percen t for every mont h or part of a month on

the amount of such tax from the date on which such tax was deducted to the date on which

such tax is actua lly paid . Such interest shall be pa id before furn ishing the statement in

accordance with the provis ions of subsectio n (3) of sect ion 200 .

Sec tion 271C inter a lia lays down that if any person fai ls to deduct whole or any part of tax

at source or fai ls to pay the whole or part o f tax under the seco nd prov iso to section 194B.

he/she shall be liable to pay, by way of penalty, a sum equal to the amount of tax not

deducted or paid by him.

Further, section 276 B lays down that if a person fails to pay to the credit of the Central

Gov ernment with in the prescribed time, as above, the tax deducted at sou rce by him or tax

paya ble by him under the second proviso to Section 194B. he/she shall be punishable with

rigorous imprisonment for a term which shall not be less than three months but which may

extend to seven years and with fine.

4.6 Furnishing of Certificate for Tax Deducted (Section 203)

4.6.1 Sectio n 203 requ ires the DDO to furnish to the employee a certificate in Form 16

detail ing the amount of TDS and certa in other parti culars. Rule 31 prescribe s that Form 16

shou ld be furnished to the employee by 15th June after the end of the financial year in which

the income was paid and tax ded ucted. Even the banks deduct ing tax at the time of payment

of pcnsion are required to issue such certificates. Through Circular No. 12 of 202 1 dated 25lh

June 2021 , the Central Board of Direct taxes extended the due date for furnishing Form 16

for F.Y. 2020-2 1 to the employee up to 3 1st July, 2021.
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4.6.2 The cert ificate in Fonn 16 sh .. 11 spec ify the fo llowing; 

(a) Valid pennanent account number (PAN) or Aadhaar number, as the case may be, of 

the deductee: 

(b) Val id tax deduction and collection account number (TAN) of the deductor; 

(e) (i) Book identific .. t ion number or numbers (BIN) where deposit of tax deducted is 

without production of challan in case o f an office of the Government; 

(ii) Chal lan identification number or numbers (CIN·) in case of payment through 

bank. 

(-ClN means the number com prising the Basic Statistical Retums (B R) Code of 

the Bank branch where the tax has been deposited, the date on which the ta.x has 

been deposited and challan serial number given by the bank.) 

(d) Rece ipt numbers of all the relevant quarterly statements ofTDS (24Q). The receipt 

number of the quarterly statement is o f 8 digit. 

4.6.3 Further as per C ircular 04/20 13 dated 17·04·2013 all ded uctors (including 

Govemment deductors who deposit TDS in the Central Government Account through hook 

entry) shall issue the Part A ofFonn No. 16, by generating and subsequent ly downloading it 

through TRACES Porta l and after duly authent icating and verifying it. in respect of a ll sums 

deducted on or aft'er the 151 d .. y of Apri l. 2012 under the provisions of sect ion J 92 of 

Chapter XVlJ·8. Part A of Fonn No 16 shall have a unique TDS certificate number. The 

deductor shall generate 'Part B (Annex ure)' of Fonn No. 16 from the Traces website and 

issue to the deductee after due authentication and verification along with the Part A of the 

Fonn No. 16. 

4 .6.4 1t may be noted that under the new TDS proced ure, TAN of ded uct or/ PA N or 

Aadhaar number of the deductee and rece ipt number ofTDS statement fi led by the deductor 

act as uniq ue identifier fo r granting onli ne cred it of TDS to the deduc tee. Hence due care 

shou ld be taken in filling these particulars. Due care should also be taken in indicating 

correct CIN! BIN in TO statement. 

4.6.5 If the DDO fa ils to issue these certificates to the person concerned, as required 

by section 203. he/she will be liable to pay, by way of penalty. under section 272A(2)(g). a 

sum which shall be Rs. 1 00/- fo r every day during wh ich the fa ilure continues. However. the 

amount of such penalty sha ll not exceed the amount of tax which is deductibl e at source. 

It is, however, clarified that there is no obligation to issue the TDS certificate in case tax at 

source is not deduct ible/deducted by virtue of c laims of exemptions and ded ucti ons. 

4.6.6 Vide CBDT not ifica tion 36120 19 dated 12.04.20 19. Income-Tax (3n! 
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Amendment Rules) 2019 were notified in whic h the ' Part-B (Annex ure)' ofFonn 16 under

Appendix-It o f the Income Tax Rules. was modified. Forrn 16 has been further mod ified

vide Income-tax (26th Amendment) Rules, 2021 notified on 02.09.2021. The modified Form

16 is placed at Annexure B of this TOS Circular.

4.6.7 Following points are to be kept in mind while filling amended Form 16:

I. Government deductors are requ ired to till inform ation in item I o f Part A if tax is paid

without production of an income-tax challan and in item II of Part A if tax is paid

accompanied by an income-tax chall an.

2. Non-Government deductors are to fill information in item II of Part A.

3. The ded uctor shall fum ish the address of the Commissioner of Income-tax (TOS) having

jurisdiction as regards TDS statements of the assessee.

4. If an assessee is em ployed under one employer only during the year, certi ficate in Form

No, 16 issued for the quarter endin g on 3 1st March o f the financ ial yea r shall contain the

details of tax deducted and deposited for all the quarters of the financial year.

5. (i) If an assessee is employed under more than one employe r during the yea r. each of the

employers shall issue Part A of the certificate in Form No. 16 pertaining to the period for

which such assessee was employed with each of the empl oyers .

{ii} Part 8 (Annexure-f) of the cert ificate in Form No. 16 may be issued by each of the

employers or the last employer at the option of the assessee .

(iii) Part 8 (Ann exure- H) of the certi ficate in Form 16 may be issued by the specified bank

to a specified senior citizen (refer section 194 P of the Act).

6. In Part A, in items I and II, in the column for tax depos ited in respect of deductec,

furnish total amount of tax, surcharge and hea lth and education cess.

7. Dcductor shall duly fill details, where available, in item numbers 2(t) and IO(k) before

furnishing of Part 8 (Annexure) to the empl oyee.

8. If an assessee is empl oyed by more than one employer during the year, each of the

employers shall issue Part A of the certifi cate in Form No. 16 pertain ing to the period for

which such assessee was employed with each of the employers and Part 8 may be issued by

eac h of the employe rs or the last employer at the opt ion of the assessee.

9. TDS certifi cate (Form I6) wo uld be generated for the deductee only if Valid PAN or

Aad haar number as the case may be, is correctly mentioned in the Annexure II of Form 24Q

in Quarte r 4 filed by the deductor. Moreover, employers are advised to ensure in Fmn 16

that the status of 'matching" with respect to " Form 24G/OLTAS " is 'F' . If the status of

matching is other than Of ' . kindly take necessary action promptly to rectify the same. It is

pert inent to menti on here that certa in facilities have been prov ided to the deductors at
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- website \\"ww.ldscpc.l!o\l.inlincluding online correction of statements (Foon 24Q). 

[Note: TRACES is a web-based application of the Income-ta.x Depanmem thai provides an interface 
to all stakeholders associated with IDS administration. It enables viewing or challan status. 
downloading of NSDL Canso File, Justification Rcpon and Form 16 1 16A as well as vie\\ing of 
annual tax credit statements (Form 26AS) . .EiJ£b deduCJQ[ is reQuired 10 Rceisler jnlhe Traq;s ronal. 
foWl 16I16A issyed to deductees sbould mandatorilv be eeneraled and dOwnloaded from the 
TRACES porta!]. 

4 .6.8 Certain essenlinl po int s rega rdin g the filing of the Statement in Fo rm 24Q are 

menti oned below: 

a. The employer should quote the eross amount o(salaQ' (including any amount exempt 

under section 10 and the deduct ions under chapter VI A) in column 32 J (Amount 

paid/credited) of t\nnexure I of Form 24Q as per NSDL RPU (hereafter Return 

I'reparation Utility). 

b. TIle employer should quote the amount of salary e."cluding any amount exempt under 

section lO in column 338 (Total amoun t of gross salary) of Annexure II of Form 24Q as 

pcr NS DL RP U. 

c. The rcason fo r non-deduction, lower rate of deductio l1 (as provided under section 197) 

or higher rate ofdeduction(on account o fnon-fumish ing of PAN by the deductec) has to 

be mentioned in co lumn 328 of Annexure I of Form 24Q. 

d. The total amount of sa lary received from otber employer(s) to be quoted in column 337 

of Annexure U of Form No. 24Q. 

c. Employer is ad,·ised to quote Total Taxab le Lncorne (Column 346) in Annexure II 

wi thout rounding-ofT and TDS should be deducted and reported accord ingly i.e. without 

rounding-off ofTDS also. 

f. It is mandatory for non-Governmen t deductors to quote PAN. In case of Gove rnment 

dcduclors,"PANNOTREQD" should be mentioned. 

g. Fee paid under section 234E for late filling of TOS statement to be mentioned In 

separate column otJ Fec (column306) 

h. In column 308. Government DDOs to mention the amount of TOS remitted by the 

PAOrrO/CDDO. Olher deductors to write the exact amount ofTDS deposited through 

cha llan. 

I . In co lumn 309, Government deductors to wri te "8" where TDS is remitted to the cred it 

of Central Governmcnt through book adj ustment. Other dcductors to writc"C". 

J. Challanfrransfer Voucher (CIN/BIN) pcmiculars, i.e. 3 10. 311 . 312 should be exactly 

the same as ava ilable at Ta" Information Network. 

k. In column 3 L3. mention minor head as marked on the cha llan. 
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L Where an employer deducts from the emoluments paid to an employee or pays on his 

behalf any contributions of that employee to any approved superannuation fund. all such 

deductions or payments should be included in the statement. 

4.6.9 Authentication bv Dizital Signarures: 

0) Where a certificate is to be furnished in Fonn No. 16. the deductor may. at his option, 

use digital signatures to authenticate sllch certificates. 

(ii) In case of certificates issued under clause (i), the deductor shall ensure that 

a) the conditions prescribed in para 4.6.1 above are complied with; 

b) once the certificate is digitally signed, the contents of tile certificates are not 

amenable to change; and 

c) {he certificates have a contro l number and a log of such certificates is maintained by 

the deducror. 

The digital signature is being used to authenticate most of the e-transactions on the internel 

as transmission of infonnation using digital signature is failsafe. It saves time specially in 

organisations having large number of employees where issuance of certificate of deduction 

of tax with manual signature is time consuming (Circular no 2 of2007 dated 2 1.05.2007) 

4.7 Furnishing of particulars pertaining to perquisites. etc. · Section 192(2C) 

4.7.1 As pcr section I 92(2C), the person responsib le for paying income chargeable under 

the head " Salary" shall be responsible for providing correct and complete particulars of 

perquisites 01' profits il1 liell o/ .w/ary to the employee. The form and manner of such 

particulars nre prescribed in Rule 26A i.e Form 12BA (placed as Annex-ure II) and Form 

]6 of the Rules. Information relating to the IUI/ure alld m/fle of perqllisites, olher fringe 

benefifs Or (lmenities lind projilS in liell 0/ salary is to be provided by Ihe employer in Form 

12BA in case the salary paid or payable is above Rs.I,50,OOO/-. In other cases. (he 

infonnation would have 10 be provided by the employer in Foml 16 itself 

It may be Doled that Form 12BA is 10 be furnished in addition 10 Form 16 to the 

employee ""hose sa lary is more tban one lakh and fifty thousand rupees. 

4.7.2 An employer, who has paid the tax on perquisites on behalf of the employee as per 

the provisions discussed in para 3.2 of this circular, shall furnish to the employee 

concerned. a cert ifi cate to the effect that the tax- has been paid to Central Government and 

specify the amount SO paid, the rate at which tax has been paid and certain other particulars 

in the amended Fonn 16. 
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- 4.7.3 The obl igation cast on the employer under Section 192(2C) fo r furnishing a 

statement showing the value of perquisi tes provided to the employee is a crucial 

responsibil ity o f the employer, which is expected to be discharged in accordance with law 

and rules of valuation framed there under. Any fa lse information. fabricated documentation 

or suppression of requ isite infonnation will cnt'ail consequences thereof prov ided under the 

Jaw. The certificates in Forms 16 shall be furn ished to the employee by 15th June of the 

financial year immediately following the financial year in which the income was paid and 

taxes deducted. Through the Circula r nu. 12 or 2021 dated 2SCII June.20ll, the due dale for 

furnishing Form 16 for F.Y. 2020-21 to the employee was extended up to 31.07.2021. 

Fonn 12BA should be furnished to the employee by 30 th April of the Assessment Year. If 

the person responsible for paying any income chargeable under the head salaries and 

therefore responsible for furnishing statement under Fonn 12BA and Form 16, as the case 

may be • fai ls to issue these certificates to the person concerned. as required by section 

192(2C), he/she will be liable to pay. by way of penalty. under section 272A(2)(i), a sum 

which shall be Rs. IOOJ- for every day during which the failure continues. 

4.7.4 DDOs empowered to obtain evidence of proof or particulars orthe prescribed 

claim (including claim for set-off of loss) under the section 192(20) 

OOOs have been authorized uJs 192 to allow certain deductions, exemptions or allowances 

or sel-{)ff of certain loss as per the provisions of the Act for the purpose of estimating the 

income of the assessee or computing the amount o f tax deductible under the sa id section. 

The evidence Iproof Ipartieu[ars for some of the deductions!exemptionslaI Jowancesiset-off 

of loss claimed by the employee such as rent receipt for claiming deducti on in I·IRA, 

evidence of interest payments for claiming loss from self-occupied house property, etc. is 

not available to the 000. To bring certainty and unifonnity in thi s matter, section 192(20) 

provides that person responsible fo r paying (DDOs) shall obtain from the assessee evidence 

or proof or partic ular of claims such as House rent Allowance (where aggregate annual rent 

e.xceeds one lakh rupees): Leave Travel Concession or Assistance; Deduct ion of interest 

under rhe head Income from house property and deduction under Chapter VI -A as per the 

prescribed fonn 12BB laid down by Rule 26C of the Rules. Form 128B is enclosed as 

Anne:s:ure Ua. 

4.8 Mandatory Quoting of PAN or Aadhaar number as the case may be and TAN 

4.8.1 Section 203A of the Act makes it obligatory for all persons responsible for 
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deducting tax at source to obtain and quote the Tax deduction and collection Account

Number (TAN) in the challans, 1'DS-<:ertificates, statements and other documents. Detailed

instructions in this regard are available in this Department' s Circular No.497 [F.No.275/t I8/

87-IT(B) dated 01.10.1 987]. If a person fails to comply with the provisions of section 203A,

he/she will be liable to pay, by way of penalty, under section 272BB, a sum of ten thousand

rupees. Similarly, as per Section 139A(5B), it is obligatory for persons deducting tax at

source to quote PAN or Aadhaar number as the case may be, of the persons from whose

income tax has been deducted in the statement furnished U/S 192(2C), certificates furnished

U/S 203 and all statements prepared and delivered as per the provisions of section 200(3) of

the Act.

4.8.2 All tax dcductors are required to fi le the TDS statements in Form No.24Q (for tax

deducted from salaries). As the requirement offil ing TDS certificates along with the return

of income has been done away with, the lack of PAN or or Aadhaar number as the case may

be, of deductees is creating difficulties in giving credit for the tax deducted. Tax deductors

are, therefore, advised to procure and quote correct PAN or Aadhaar number, as the case

may be, of all deductees in the TDS statements for salaries in Form 24Q. Taxpayers are also

liable to furnish their correct PAN or Aadhaar number as the case may be, to their deductors.

Non-furnishing of PAN or Aadhaar number as the case may be, by the dcductee (employee)

to the deductor (employer) will result in deduction ofTOS at higher rates u/s 206AA of the

Act mentioned in para 4.9 below.

4.9 Compulsory Requirement to furnish PAN or Aadhaar by employee (Section
20MA)

4.9.1 Section 206AA in the Act makes furnishing of PAN or Aadhaar number as the

case may be, by the employee compulsory in case of receipt of any sum or income or

amount on which tax is deductible . If the employee(deductee) fails to furnish his/her PAN

or Aadhaar number, as the case may be, to the deductor, the deductor has been made

responsible to make TOS at higher of the following rates:

~ at the rate specified in the relevant provision of this Act; or
i1) at the rate or rates in force; or
iii) at the rate of twenty per cent

4.9.2 The dcductor has to determine the tax amount in all the three conditions and

apply the higher rate of 1'OS. However, ","here the income of the employee computed for

TOS U/S 192 is below taxable limit, no tax will be deducted But where the income of the

employee computed for TDS u1s 192 is above taxable limit. the deductor will calculate the
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average rate o f income- tax based on rates in force as provided in sec 192. If the tax so

calcu lated is below 20%, ded uct ion of tax will be made at the rate of 20% and in case the

average rate exceed s 20%, tax is to be deducted at the average rate.

4 .10 State ment of deduction of tax under section 200(3) [Q tI3rterly Statement of
TDS]

4.10.1 The person ded ucting the tax (employer in case of salary income), is required to

file duly verifi ed Quarterly State~ents of T DS in For m 24Q for the periods [detai ls in Table

below] of each financial year, to the TI N Fac ilitation Centres autho rized by Pr.DGIT

(System s) whic h is currently managed by MIs National Securities Depository Ltd (NSDL) or

at www.incomctaxindiaefiling.gov.in afte r registering as Deductor . Particulars of e-TDS

Intermediary at any of the T IN Facilitation Cen tres are available at

http://www.incometaxindia.gov.in and http ://t in-nsdl.eom porta ls. The requirement of filing

an annual return of TDS lias been done away with w.e.f. 1.4.2006. The quarterly statement

for the last quarter filed in Form 24Q (as amended by Not ification No. S.O.704( E) dated

12.5.2006) shall be treated as the annual return of TDS. Due dates of filing this statement

quarter wise is as in the Ta ble below:

TARU:: Due da tes of filing Quarterl.., Statements in Form 240

51. Date of end ing ofquarter Due date
No. of financ ia l year

1 30m June 3151 Ju ly ofthe financial year
2 30m Scntcmbcr 31~t October of the financia l year
3 31s Decem ber 31stJanuary of the finan cial year
4 31s March 31st May of the financial year immediately followi ng

the financ ia l year in which the ded uction is made.

(Note: The statement of Deduction of tax for the last quarter of the Financial Year 2020-21
required to be furnished on or before 31:11 May 2021 under rule 31A of the Income Tax rules.
was extended to 30'h June 2021 vide Circular no. 9 of2021 dated 20'h May 202 1. which was
further extended to 15'"Julv 2021 vide Circular no. 12of202 1dated 25111 June 2021.)

4.10 .2 The statements in Form 24Q may be furn ished in paper form or e lectronically

under digita l signature or a long with verification of the statement in Form 27A or verified

through an electronic process in accordance with the procedures, formats and standards

spec ified by the Director General of Income-tax (Systems). The procedure for furn ishin g the

e-TDSrrCS statement is detailed at An nexure VI.

4. 10.3 Where the deductor is an office of the Government or is the princ ipal officer of a

company or is a person who is required to get his accou nts audited unde r section 44AB in the

immediate ly preceding financial year, or the number of deductee' s record s in a statement for
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any quarter of the financial year are twenty or more. the deductor sha ll furni sh the

statement electronically under digital signature or along with the verification of the

statement in Form 27A or verified through an electronic process [Ru le 31A(3)].

4.11 Fee for default in furnishing statements uls 200(3) of the Act

Under section 234 E of the Act, if a person fa ils to del iver or caused to be delivered a

statement withi n the tim e prescribed in section 200(3) in respect of tax dedu cted at source

[on or after 1.07.2012] he/she sha ll be liable to pay. bv way of fee a sum of Rs. 200 for

every day during which the fai lure co ntinues. However. the amount of such fee sha ll not

exceed the amount of tax which was deductible at sou rce. Thi s fee is mandatory in nature

and to be paid before furn ishing of such statement.

4.12 Rectification of mistake in filing TDS Statement

A DDO can also file a co rrec tion statement for rect ification of any mistake or to add, delete

or upda te the inform at ion furnished in the statement de livered ea rlier.

4.13 Penalty for failure to furnishing statements or furnishing incorrect infonnation
(section 27111)

Under section 27 HI of the Act, if a person fails to del iver or caused to be del ivered a

statement with in the time prescribed in section 200(3) or furnishes an incorrect statement. in

respect of tax deducted at source Lon or after 1.07.20 12], he/she shall be liable to pay. by way

of penalty. a sum which shall not be less than Rs. I0,000/~ but wh ich may extend to Rs

1.00.000/-. However. the penalty shall not be levied if the person proves that after pay ing

TDS with the fee and interest. if any. to the credit of Central Government, he/she had

del ivered such stateme nt before the expiry of one year from the time prescribed for

de livering the statement. At the tim e of preparing statements of tax dedu cted. the deductor is

required to:

(i) mandatori ly quo te his tax ded uction and collection account number (TAN) in the

statemen t;

(ii) mandatori ly quo te his permanent account numbe r (PAN) or Aadhaar number as

the case may be. in the statement except in the case where the deductor is an offi ce

of the Government (including State Government). In case of Government

deductors - PANNOTREQD to be quoted in the e-TOS statement;

(i ii) mandatorily quote of permanent account number PAN or or Aadhaar number as

the case may be. of all deductccs;
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(iv) furn ish particulars of the tax paid to the Central Govemme-nt including book 

identification number or challan identification number. as the case rna)' be. 

(v) furnish particular of amounts paid or credited on which tax was nol deducted in 

view of the issue of certificate of no deduction of laX uts 197 by the assessing 

officer of the payee. 

4.14 TDS on Income from Pension 

4.14.1 As per section [7( 1)(ii) of the Income-tax Act, 1961 , the term 'sa lary' includes 

pension. In the case of pensioners who receive their pension (not being family pension paid 

10 a spouse) from a national ized bank, the instructions contained in this circu lar shall apply in 

the same manner as they apply to Salary-income. The deductions from the amount of pension 

under section SOC on account of contribution to Life insurance. Provident Fund, subscription 

to certa in equity shares or debentures. etc., if the pensioner furnishes the rele\'ant details to 

the banks, may be allowed. Nccessary inSlructions in Ihis regard were issued by (he 

Reserve Bank of lndia 10 the State Bank of India and other nationnlizcd Banks vide 

RBI's I>ension Circul:lr (Central Series) No.7/C.D.R.l1992 (Ref. CO: OCBA: GA (NBS) 

No.60/G A.64 (llCVL)-/92) dated the 271h April 1992. and . tbese instructions should be 

followed by aU the branches of the Banks, which have been entrusled wilh the task of 

payment of pensions. 

4.14.2 Under section 194P of the Act the specified bank shall compute the total income 

of specified senior cit izen and deduct income tax on the basis of rales in fo rce. As per clause 

(2) of section 194P, the provisions of section 139 will nol appl y 10 spccified sen ior citizen for 

the assessment year for wh ich tax has been deducted. The specified senior citizen has been 

defined as an individual resident in India who has attained age of 75 years or morc at any 

time during the Financial year and who is having income o f the nature of pens ion and no 

other income except the income of tbe n .. ture of interest received or receivable from any 

3CCOunI maintained by such indi vidua l in the same specified bank in wh ich he is receiving 

hi s pension income. Further the specified senior c itizen has 10 furn ish declaration in Form 

12BBA (Rule 26D) 10 Ihe specified Bank. 

4.14.3 The declaration in Fonn no. 12BBA is to be furn ished in paper form duly verified . 

The specified bank shall, after giving effect to the deduction allowable under Chapler VI-A 

and rebate allowable under section 87A. compute the tota l income of such specified senior 

citiz.en for the relevant assessment year and deduct income-tax on such tolal income on the 

basis o f the rates in fo rce. The declaration and evidence for claiming deduction under 

C hapte r VI-A shall be properly maintained by the Spec ified Bank and shall be made 
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available to the Principal Chief Commissioner of Income-tax or Chief Commissioner of

Income-tax. as and when requi red.

[No tification no. 99120211F.no.370 1421111202 1-TPL dated 2-9-20211

4.14.4 A specified Bank means a banking company which is a scheduled bank and has

been ap pointed as agents o f Reserve Bank of India under sect ion 45 of the Reserve Bank of

India Act. 1934 (2 of 1934).

[Notification No. 98/202 1/F. no. 370142/ 11/2021-TP L dated 2-9-202 11

4.15 Matters perta ining to the TDS made in case of Non-Resident

4.15.1 Under section 192 of the Act. any person responsible for paying any Income

chargeable under the head Salaries, sha ll at the time of paymen t. ded uct income tax on the

amount payab le. Thi s sect ion doe s not distingu ish between the sa lary paid to a resident or a

non resident. Hence all payments taxa ble under the head Salaries are liable for deduction of

TDS irrespective of the residential status of the recipient.

4.15.2 In respect of non-resident s, the sa lary paid for services rendered in India shall be

regarded as income earned in India. It has been spec ifica lly provided in the ex planation to

section 9(1)( ii) of the Ac t that any sa lary payable for rest period or leave period which is both

preceded or succeeded by service in India and forms part o f the service contract of

employ men t will a lso be regarded as income earned in India .

4.15.3 Where Non-Residents are deputed to work in India and taxes arc borne by the

employer , if any refund becomes due to the emp loyee after he/she has already left India and

has no bank account in India by the time the assessment orders are passed, the refund can be

issued to the employer as the tax has been borne by it [Circular No. 707 dated 11.07.1995].

5 Computat ion Of Income U nder The Head "Salaries"

5.1 Income chargeable under the head "Salaries"

(I) The following income shall be chargeable to income-tax unde r the head "Salaries" :

(a) any sa lary due from an employer or a former em ployer to an assessee in the

pre vious year, whether pa id or not;

(b) any sa lary paid or a llowed to him in the previous yea r by or on behalf of an

employer or a fanner emp loyer though not due or before it became due to him.

(c) any arrears of salary paid or a llowed to him in the previous yea r by or on behal f of

an employer or a form er employer, if not charged to income-tax for any earlier
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previ ous year,

(2) For the removal of dou bts, it is clarified that where any sa lary paid in advance is

included in the total income of any person for any previous year it shall not be included

again in the tota l income ofthe person when the salary becomes due.

Any salary, bonus, commi ssion or remuneration, by whatever name called. due to, or

received by, a partner of a firm from the firm shall not be regarded as "Sa lary",

5.2 Value of Perquisites as per Rule 3

The value o f perquisites prov ided directly or indirectly by the employer to the em ployee or to

any member of household of employee, for the purpose of computing the income chargeab le

under the head "Salaries" for that emp loyee shall be determined on the basis of Rule 3 of the

Income-tax Rules 1962, The provisions of Rule 3 are as follows:-

A. Residential Accom mod ation prO\!idcd b)' .he employer (Rule 3(1 ))

As per rule 3 of the Income-tax Rules 1962. "accommodation" includes a house, flat, farm

house or part thereof. hotel accommodat ion. motel. service apartment. guest house. a

caravan, mobile home. ship or other floatin g structure. The value of perqu isites for

unfurni shed. furnished or hotel accommodation provided by different catego ry of empl oyers

is detailed below : -

a) Rent-free unfurn ished accommodation : The accommodation is divided into two

catego ries:

( i) Accommodation provided by the Central Government or anv State government s:

The value of perquisite shall be equal to the license fee determined by the Central

Governm ent or any Stale Gove rnment as reduced by the rent actually paid by the emp loyee .

(i i) Accommodation is provided by any other emplover:

The valuatio n of perqu isite in respect of accommodat ion would be at prescribed rates, as

discussed below:

• Where the accommodati on provided to the empl oyee is owned b)' the employe r:

SI So Cit ies ha \ing popul ation as pe r the 2001 census value er rhe
Peruu tsrte

I Exceeds 25 lakh 15% of salary
2 Exceeds 10 lakhs but does not exceed 25 lakhs 10% of salary
3 For other places 7,5 % of salary

• Where the accommodation so provided is take n on leasel rent by the employer: The value
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of perq uisite is lower of the two: ­

{i) 15% of the sa lary or

(ii) the actual amount of lease rental paid or payable by the employer,

as reduced by any amount of rent actually paid by the employee.

For the purpose of calculat ion of value of perqu isite under rule 3, the term ' Salary' includes

the pay, allowances, bonus or commission paya ble monthly or otherwise or any monetary

payme nt, by whatever name called from one or more empl oyers, as the case may be, but

does not include the following:

(a) dearness allowa nce or dearness pay unless it enters into the computation of

superannuation or retirement benefi ts of the employee concerned;

(b) employer' s contribution to the provident fund account of the em ployee ;

(c) allowa nces which are exempted from payment of tax:

(d) the value of perqui sites specified in clause (2) of section 17 of the Income-tax Act ;

(e) any payment or expenditure specifica lly excl uded under provi so to sub-clause (iii) of

clause (2) or prov iso to clause (2) of section 17;

(t) lump-sum payments rece ived at the time of termination of serv ice or superannuat ion

or voluntary retirement like gratuity, severance pay, leave encashment, voluntary

retrenchment benefits . comm utation of pension and simi lar payments;

Salary from all employers shall be taken into consideration in respect of the period dur ing

which an accommodation is provided. Where on account of the transfer of an employee

from one place to another, he/she is prov ided with accommodat ion at the new place of

posting while retaining the accommodat ion at the other place, the value of perquisite shall

be determin ed with reference to only one such accommodation which has the lower value

for a period not exceeding 90 days and thereafter the value of perqu isite shall be cha rged for

both such accommodation.

b) Furnished acco mmodation: The accommodation is divided into 1\\' 0 categories:

(i) Accommodal ion Vrol'ided by the Cenlral Government or an!' Slate gm'ernmenls:

The value of perquisite shall be as determined for unfurnished accommodation and increased

by 10% per ann um o f the cost of furniture (including television sets, radio sets, refrigerators,

other household appliances, air-condit ioning plant or equipment) or if such furniture is hired

from a third party, the actual hire charges payab le for the same as reduced by any charges

paid or payable for the same by the employee .
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(i i) Accommodation is prall/ded bv allv other employe,.: 

The value of perquis ite shall be as detennined for unfurnished accommodation and increased 

by 10% per annum of lhe cost of furniture (including televis ion sets. radio sets, refrigerators, 

o ther household appliances. air-conditioning plant Or equipment or other simil:lr appliances 

or gadgets) or if such furniture is hired from a third party, the actual hire charges payable for 

the same as reduced by any charges paid or payable for the same by the employee. 

It is added thaI where the accommodation is provided by the Central Government or any 

State Government to nn employee who is serving on deputation with any body or 

undertaking under the control of such Government, -

(i). the employer of such an employee shall be deemed to be that body or 

undertak ing where the employee is serving on deputation; and 

(Li). the value of perquisite of slIch an accommodation sha ll be the amount 

calc ulated in accordance with Table in Para (a)(ii) above. as if the 

accommodation is owned by the employer. 

c) Furnished Accommodation in a Hotel; Thc value of perquis ite shall be detennined on 

the basis of lower of lhe following two: 

L 24% of salary paid or payable in respect of period during which the 

accommodation is provided; or 

2 Actual charges paid or payable to such hOlel, 

for the period during which such accommodation is provided as reduced by any rent 

actually paid or payable by the employee. 

However, nothing in para c) above shall be taxable if the hotel accommodation is provided 

for a tota l period not exceeding in aggregnte 15 days On transfer of an employee fTOm one 

place to another place. 

It may be clarified that while services provided as an integral part o f the accommodation, 

need not be va lued separately as perquisite, any other services over and above that for 

which the employcr makes payment or reimburses the employee shall be valued as a 

perquisite as per the residual clause. In other words. composite tariff for accommodation 

will be valued as per the Rules and any other charges for other facilities prO\.jded by the 

hotel will be separately va lued under the residual clause. 

d) However. the value of any accommodat ion provided to an employee working at a 

mining si te or un on~shore oil exploration site or a project execution s ite or a dam site or a 

power generation site or an off~shore site will not be treated as a perquisite if: 
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(i) such accommodation is located in a "remote Area" or 

(ii) the acc()'rrnocnlion is of a leup:ray nature having plinth area of nol more than 800 

SQuare feet and is nOllocated within 8 kilometers oftbe local limits of any municipality 

or cantonment board. 

A "remote area" means an area located at least 40 kilometers away from a lown having a 

popularion not exceeding 20.000 as per the latest published a ll- India census. 

B. Perquisite on Motor car provided hy the employer [ Rule 3(2)1 

(I) If an cUlllloycr provides motor car fac ility to hi s employee, the va lue of such 

perquisi te shall be deten11ined as follows: 

a) I r the motor car is used by the employee wholly (111(/ excillsiliely in the performance 

of his offiCial duties. the value of perquisite shall be taken as Nil. However. following 

compliances are necessary: 

,. The employer has maintained complete details of the journey undertaken which 

may include date of journey, destination, mileage and the amount of expenditure 

incurred thereon for official purposcs: 

~ The employer g ives a cert ificate that the expenditure was incurred wholly and 

exclusive ly for perfonnance of officia l duties. 

b) In case the motor car is exclusively/or private or personal PIIrIX)~'I!S ofthe employee 

o r any member of his household the va lue of perquisite shall be. the actual 

expendi tu re incurred by the employer on the running and maintenance of motor car 

including remuneration, if any. paid by the employer to the chauffeur as increased 

by the amount represcnting nonnal wear and tear of the motor car ( 10% per annum 

of the actual cost of the motor-car) and as reduced by any amoun t charged from the 

employee for such usc. 

e) In case the mOlor car is used partly in performance 0/ dillies and partly for privaJe 

or person,,' purposes of the employee or any member o rhi s household, and 

;... the expenses on maintenance and running o f motor car arc mel or reimbursed by 

(he employer, the value of perquisite will be Rs. 1800(· (p lus Rs. 900/· , if 

ehaum~ur is a lso provided) per month for motor car where cubic capacity of 

engine of the motor car does not exceed 1.6 litres. However. the va lue of 

perquisite will be Rs. 24001· (plus Rs. 9001-, if chauffeur is al so provided) per 

month if the cubic capacity of engine of the motor ca r exceeds 1.6 lit res. 

> the expenses on maintenance and running of motor car fo r such private or 
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persona l use are fu lly met by the employee, the value of perquisile wi ll be Rs. 

600/· (plus Rs. 900/-, if chauffeur is also provided) per month fo r motor car 

where cubic capacity of engine of the motor car does not exceed 1.6 liIrcs. 

However, the value of perquisite will be Rs. 900/· (plus Rs. 900/-. if chauffeur is 

a lso provided) per month lflhe cubic capacity of engine of the motor car exceeds 

1.6 1itres. 

(II) If the motor car is owned by the employee but lhc act ual funning and maintenance 

charges (including rem uneration o f chau ffeur, if any) are met or reimbursed by the 

employer, and 

(a) Such reimbursement is for the use of veh icle wholly and exclusively for o fficial 

purposes. the value of perquisites shall be il. Ho\\'ever, following compliances 

are nccessary: 

:r The employer has ma intained complete deta ils of the journey undertaken 

which may include date of journey, destination. mileage and the amollnt of 

expenditure incurred thereon for official purposes; 

}} The employer gives a certificate that the expenditure was incurred wholly 

and exclus ively for perfonnance of offic ia l duties. 

(b) Such reimbursement is fo r the use of the vehiclc partly for offic ial purposes and 

partly for personal or private purposes of the employee or any member of his 

household, the value of perquisite shall be the actual amount of expenditure 

incurred by the cmployer as red uced by the amount of Rs. 1800/- (plus R..r;:. 900/-. 

if chauffeur is a lso provided) per month for motor car where cubic capacity of 

engine of the Ill otor car does not exceed 1.6 1itres, and if the cubi c capacity of 

engine of Lhe motor car exceeds \.6 litres, reduced by by Rs. 2400/- (plus Rs. 

9001-. ifchauffeur is also prov ided) per month. However, following compliances 

are necessary: 

j> The employer has maintained complete details of the journey undertaken 

which may include date of journey. destination. mileage and the amount of 

expenditure incurred thereon for officia l purposes: 

,.. The employer gives a certificate that the expenditure was incurred wholly 

and exclusive ly for performance of offic ial dUlies. 

(III) Where any other :Iutomoti\'e conveyance is owned by the employee but actual 

maintenance & runni ng expenses are met or re imbursed by the employer, no 

perquisite sha ll be chargeable to tax if the reimbursement is for tbe use o f the vehicle 

who lly and exclusively fo r official purposes. However. if the reimbursement is for the 
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use of vehicle partly for offic ial or partly for private purposes then the amount of

perquisite shall be the actual expe nditure incurred by the employer as reduced by the

amount of'Rs 900. 10 both the cases following compliances are necessary:

, The employer has maintained complete deta ils of the journey undertaken which

may include date of journey. dest ination, mileage and the amount of expenditure

incurred thereon for official purposes;

,. The employer gives a cert ificate that the expendi ture was incurred wholly and

exc lusively for performance of official dut ies.

(IV) In case where one or more motor-cars are owned or hired by the emp loyer and the

employee or any member of his household are allowed the use of such motor-car or all

of any of such motor-ears (othe rwise than wholly and exclusively in the pcrfonnance of

his duties). the value of perqu isite shall be the amount calculated in respect of one car

as if the employee had been provided one motor-ca r for use partly in the performance

of his duties and partly for his private or personal purposes and the amount calculated

in respec t of the other car or cars as if he had been provided with such car exclusively

for his private or personal purposes.

The normal wear and tear of the motor shall be taken at 10 % per annum of the actual

cost of the motor car.

(e) Personal attendants etc. [Rule 3(3)1;

The value of benefit of all personal attendants includ ing a sweeper, gardener and a

watchman shall be the actual cost to the employer. Where the attendant is provided at

the residence of the employee, full cost wil l be taxed as perquisite in the hands of the

employee irrespec tive of the degree of personal service rendered to him. Any amount

paid by the employee for such facilities or services shall be reduced from the above

amo unt.

(D) G as, electricity & water for housebold consumption IRui e 3(4)1;

The value of benefit in the natu re of gas, electricity and water shall be the amount paid by

the employer to the agency supplying gas, electr icity and water . Where the supply is

made from the employer's own resources, the manufacturing cost per un it incurred by the

employer would be taken for the valuat ion of perqu isite. Any amount paid by the

emp loyee for such facilities or services shall be reduced from the perqu isite value.
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(E) Free or cOQcession;)! educatiOQ !Rule 3lS1lj 

Perquisite on account of free or concess ional education fo r any mem ber of the 

employee's household sha ll be determined as 

> the sum equal to the amount of expenditure incurred by the employer in that 

behalf, or 

}.o where sllch educational institution is maintained and owned by the employer or 

where free educati onal fac ilities for such member of employee's household is 

provided in any other institution by reason of his being in employment of that 

employer, the vaJue of the perquisite to the employee shall be determined with 

reference to the cost of such education in a similar institution in or near the 

locality. 

The va lue of perquisite shall be reduced by the amount, if any. paid or recovered from 

the employee. 

In case where the educational institution itself is maintained and owned by the employer 

and free educational facil ities are provided to the children of the cmployee or where 

such free educational facilities are provided in any institut ion by reason of his being in 

employment of that employer. the value of perquisite shall be taken as Nil if the cost of 

such educat ion or the va lue of such benefit per ch ild docs not exceed one thousand 

rupees per month. 

(F) Carriaee of PasseD~er Goods [Rule 3(6)J; 

The value of any benefit or amenity resulting from the provis ion by an employer. who is 

engaged in the carriage of passengers or goods, to any employee or to any member of 

hi s/her household for personal or private journey free of cost or at concessional fare, in 

any conveyance owned, leased or made ava ilable by any other arrangement by such 

employer for the purpose of transport of passengers or goods shall be taken to be the 

value at which such benefit or amenity is offered by such employer to the public as 

reduced by the amount if any, puid by or recovered from the employee for such benetit 

or amenity. This will not opply to the employees of 3 n airl ine or the railways. 

(G) Interest free or concession;)lloans [Rule 3(7)(i)) 

The value ofpcrquisite arising from interest fTee or concess ional loons 10 employees or 

any member of his/ber household would be the excess of in lerest poyable at prescribed 

interest rate over inrerest, if any. actually paid by the employee or any member of his 

household. The prescribed interest rate would be the rate charged per annum by the 
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State Bank of India as on the 1st day of the relevant financial year in respect of

loans of sa me type and for the same purpose adva nced by it to the general public.

Perqu isite value wo uld be calc ulated on the basis of the maximum outs tanding monthly

balance meth od. For valuing perquisites under th is rule, any other method of calculation

and adjustment otherwise adopted by the employer sha ll not be relevant. However, for

loan s up to Rs. 20,000/- in the aggregate no value would be charged .

Loans for medical treatment of d iseases specified in Rule 3A are also exempt, provided

the amo unt of loan for medical reimbursement is not reimbursed under any medical

insurance scheme. Where any medical insurance reimbursement is received, the

perquisite value at the prescribed rate shall be charged from the date of reimbursement

on the amount reimbursed, but not repaid against the outstanding loan taken spec ifically

for th is purpose.

(H) Perquisite on accoun t of tranlling, touring, accommodation a nd any other expenses
paid for or reimb ursed b,: th e employer for any holiday nailed (Rule 3(7)(iil]

The value of perqu isite on account of travelling. touring, acc ommodat ion and any other

expenses paid for or reimbursed by the employer for any hol iday availed of by the

employee or any member of his/her household, other than travel concession or

assistance (as per clause 5 of secti on 10). shall be the amount of the expenditure

incurred by the employer in that behalf. However, any amount recovered from or paid

by the employee sha ll be reduced from the perqu isite value so determined.

Where such facility is maintained by the employer, and is not available uniformly to all

emp loyee s, the value of benefit shall be take n to be the value at wh ich such facil ities are

o ffered by other agencies to the public.

Where the em ployee is on offic ial to ur and the expenses are incurred in respect of any

member of his/he r household accompanyi ng him, the amount of expenditure with

respec t to the mem ber of the household shall be a perquisite .

Where the empl oyee is on offic ial tour which is extended as a vacati on, the value of such

fringe benefit shall be limited to the expenses incurred in relat ion to such extended period

of stay or vacation, reduced by the amount paid or recovered from the empl oyee for such

perquisite.

(I) Value of Subsidized I Free food / non-alcoholic henrages prO\:ided bv emplonr to an
employee (Rule 3(7)(i iilJ

The value of free food and non- alcoholic beverages prov ided by the em ployer to an

employee sha ll be the amount of expend iture incurred by such employer, as reduced by
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the amount paid or recovered from the employee. 

For the fo llowing the va lue shall be treated as NIL: 

(a) free food nnd non-a lcohol ic beverages provided during work ing hours at office or 

business prem ises or through paid vouchers which are not transferable and usable on ly at 

eaLingjoims. to lhe extent Ihe value thereof does nOI exceed fifty rupees per meal. or 

(b) tea or snacks provided durin g workin g hours, or 

(c) free food and non-alcoholic beve rages during working hours prov ided in a remote 

area or an off-shore installation 

Vide Notification no. G.S.R. 415(E) daled 26.06.2020, the sa id rule has been amended so 

as to provide that in case of an em ployee opLing for concessional taxati on regime under 

sect ion 115BAC of Ibe Act, the exemption provided in respect of free food and non­

alcoholic beverages provided by employer through paid voucher shall not be available. 

(.1) Gifts (Rule 3(7)(iv») 

The value of any gift or vouchers or token in lieu of which such gi ft may be received by 

the employee or member of hislher household shall be the sum equal to the amount of 

such gin. However. in case the gift, etc is less than Rs. 5.000 in aggregate per annum, the 

value of perquisite shall be Nil. 

(K) Membership fm and Annual Fees !Rule 3ffi(\'l! 

Any membership fees and annua l fees incurred by the employee (or any member of 

his/her house hold), whic h is charged to a credi t card (i ncludi ng any add-on card) 

provided by the employer. o r o therwi se, pa id for or re im bursed by the employer is 

ta.xable on the following basis: 

A mouO! ofexpcnditure incurred by the em ployer 

Less: Expenditure a ll use for officia l purposes 

Less: Amount. if any, recovered from the employee 

Amoun' taxable as per"quisile 

xxx 
xxx 
XXX XXX 

XXX 

However, if the amount is inclilTed wholly and exclusively for offic ia l purposes it 

will be exempt if the fo llowi ng condilions arc fu lfi lled 

i) Complete details of such expense. including date and nature of expenditure. is 

maintained by the em ployer. 
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ii} Employer gives a certificate that the same was incurred wholly and exclusively

for official purpose.

(L) Club Expend itu re IRuie 3(7}{vill

The value of perquisite for the reimbursement or payment done by the employer for any

expenditure incurred (including annual and periodical fees) by the employee (or any

member ofh islher household) in a club. shall be the amount which is paid or reimbursed

by the employer, as reduced by the any amount paid or recovered from the employee.

In case of corporate membership by the employer, the value of perquisite shall not

include the initial fees paid for acquiring such corporate membership.

However. if the amount is incurred wholly and exclusively for business purposes it will

be exempt if the following conditions arc fulfilled

i) Complete details of such expense. including date and nature of expenditure and

its business expediency is maintained by the employer.

i) Employer gives a certificate that the same was incurred wholly and exclusively

for official purpose.

Note: Use of health club, sport facilities etc. provided uniformly to all classes of
employee by the employer are exempt.

(M) Use of assets (Ru le 3<7Hli jU

The value ofpcrquisite of a movable asset (other than laptops and computers and those

referred in other sub rules of rule 3) owned by the emp loyer and used by the employee

or any member ofhislher household shall be ca lculated at 10% per annum of the actual

cost of the asset or the amount of rent paid/payable by the employer as reduced by any

charges recovered from the employee for such usc.

(N) Tptnsfer of assets IRuie 3(7)(y iij)J

The value of perquisite arising from transfer of any movable asset belonging to the

employer directly or indirectly to the employee or any member of his/her household

shall be the actual cost of such asset to the employer as reduced by the following:

(a) cost of normal wear and tear @10% for each year during which that asset is put to

use. and further

(b) the amount recovered or paid by the employee as consideration for such transfer.

Note: Rate of wear and tear for computers and electronic items is 50% and for motor

cars is 20% (calculated by reducing balance method).
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(0 ) Value of perquisite IRule 3(7)ljll): 

The value of any other benefit or amenity, service, right o r privi lege provided by the 

employer shall be determined on the basis or cost to the employer under arm's length 

transacti on as reduced by the employee's contribution, If it is related to the expenses on 

te lepbones including a mob ile phone actua lly incurred on behalf of the employee by the 

employer, the value shall be NIL. 

In para (A) to (N) above, the phrase "member of household" shall include 

(a) Spouse(,) 

(b) children and their spouses, 

(c) parents, 

(d) servants and de pendents 

Medical Reimbursement by tbe employer: 

As per the amendment vide Finance Act. 2018. the total amount of medical re-imbursement 

is to be taken as perquisite under section 17(2), 

It ;s further clarified fha1 the method regarding \Ialuation of perquisites is given i" section 

17(2) ofrhe Act and in Rule 3 of rhe Rilles, The deduclOrs m(l)' look i",o the ahow! provisions 

carefully before 'hey determine 'he perquisite vallie for dedllction plll'lJOses. 

III 11t6' regard, ill view oflhe COVID-19 pOlldemic, l!ide press relew"l! dated 15.06.2021. it 

has hee" OllllOlIllUd 10 provide illcome-tlL\: exemption to the allwullt received by II 

taxpayer from employer or allY olher persOlr for treatment 1>/ COVID-19 durinG FY 2019-

20 olld subsequent wJ'se!J'Sment years. Further, through the .'!iume press relellfie. if wos 1I/~'1J 

u"IIOllllced 10 provide it,come-Iux exemplioll to ex-grtt/ill paymellf reeeilled by family 

memhers Dill persollfrom the employer o/stlch person or from other persoll 0" Ihe dealh 

IJI the person Oil aceouIII 0/ CO VI.D-19 dtlr;,rg FY 2019-20 alld suhsequent years. TIre 

l!.r:emplioll shull be allowed wil/roU! allY Iimi! for Ihe amount receil'f!d from the emplo)'er 

lind , .. hall be limited 10 R .... 10 lokh ill aggregate for the amOllll1 received frm" any Oilier 

persOlt!i. The Legislative (IIIrcml",eltts ill thi ... regllrd halll! bee" propOf.ed ill the Fint",ee 

BiII21}22 whieh i." WI (ollmv,": 

III order to provide the relief as statc(1 in tIre press slatemellt, it i ... proposed to 

a",{!ltd tlau ... e (2) ofsectiolt 17 am/lo insert a IIew SUk/OIISI! ill the proviso to state tlull 

allY Slim paid by the employer ill respect of allY l!.'(pelldittlre actually itrcurred by the 

employee on /lis medicaltreotment or Irelllmeltl of (lilY member of his family ill respect (If 

OilY illness reilltiug 10 COVID-19 subject to suc" comlili(lwi. as may be notified by the 

Celllrol GOl-'eTllmellt, sholl 1101 beformillg pari of';perquisite". 
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Further, it is proposed to amend the proviso to Clause {x} ofsub-section (2) of

section -'6 ami insert two new clauses in the proviso 3'0 (U to provide that-

(i) any sum of money received by an individual, f rom an)' person, in respect of any

expenditure aCluall)' incurred by him on his medical treatment or treatment of all)'

member of Iris family, ill respect of an)' iIIne3'S related 10 COVID-19 subject 10 suets
,

conditions, as may be notified by the Central Government in this beJwlf, ,'1hall not be

lire income ofsuch person;

(ii) any sum ofmoney received by a member of the f amily of a deceased persoa. from the

employer ofthe deceased penon (without limit), or from allY other person or persons to

the extent that such sum or aggregate of such sums does not exceed ten lakh rupees,

where the cause (if death (if such penon is iIIness relating 10 CO VID-19 and the

payment is, received within twelve months from the date of dealh ofsuch person, and

subject to such other conditions. as may be notified by the Central Government in Ihis

behalf, shall not be the income ofsuch person.

Further, it is proposed 10 provide thaI for II,e purpose of both of the said

clauses, "family" in relation to an individual ,\'hall have the same meaning us assigned to

in the Exptunation I to clause (5) of section 10. These amendments will take effect

retrospectivetyfram l st April. 2020 and ....iII accordingly apply ill relation to the assessment

year 2020-21 and subsequent assessment years:

5.3 Incomes not included under the head "Salaries" (Exemptions)

Any income falling within any of the following clauses shall not be included in computing

the income from salaries for the purpose of section 192 of the Act :-

53.1 The value of any travel concession or assistance received by or due to an employee

from his employer or former employer for self and his/her family, in connection with

proceeding on (a) leave to any place in India or (b) after retirement from service. or. after

termination of service to any place in India is exempt under Section 10(5) subject. however.

to the condit ions prescribed in Rule 28 of the Rules.

For the purpose ofthis clause, "family" in relation to an individual means:

(i ) the spouse and children of the individual; and

(ii) the parents. brothers and sisters of the individual or any of them. wholly or mainly

dependent on the individual.

It may also be noted that the amount exempt under this clause shall in no case exceed the

amount ofexpenses actually incurred for the purpose of such travel.
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, 

As discussed in para 4.6.5 section 192 (2D) read with the ru le 26C makes it mandatory for 

the DDO to obtain details/evidence in respect of claim of exemption for leave travel 

concession or ass istance be fo re a llowing the said exemption the relevant form fo r furnishing 

details by employee is POnn 12BB. 

532 Any Dc'lth-cum-rctirement gratuity received under the rev ised Pension Rules of the 

Central Government or, as the case may be. the Central Civil Services (Pension) Ru les, 1972. 

or under any s imilar scheme applicable to the members of the civil services of the Union or 

holders of posts connected \Vith defence or of civil posts under the Union (such members or 

holders being persons nOI governed by the said Rules) or to the members of the all-India 

services or to the mem bers of the civi l services of a State or holders of civi l posts under a 

State or lo the employees o f a local authority or any payment of retiring graillily received 

under the Pension Code or Regu lations applicable to the members of the de le-nee service is 

exempt. Gratuity received in cases other than those mentioned above, on rctire.menl, 

termination etc is exempt up to the limit as prescribed by the Boord, Presently the limit is Rs. 

20 lakhs w.<.f. 29.03.2018 (NolificalioD No. 16120191F. No. ZOO/S/20 IS-ITA-1 daled 

OS.03.20 19] 

533 Any payment in commut:,tion of pension received under the Civil Pens ions 

(Commutation) Rules of the Centra l Government or under any similar scheme app licable to 

the members of the civil ge.rvices of the Un ion or holders of posts connected with defence or 

of civil posts under the Union (such members or holders being persons [lot governed by the 

said Rules) or to the members of the alJ- Lndia services or to the members of the defence 

services or to the members of the civil services o f a State or holders of civi l posts under a 

State or to the employees of a loca l authority] or a corporation established by a Central, State 

or Provincial Act, is exempt under Section IO( IOA)(i) of the Act. As regards payments in 

commutation of pension fl-ceived under any scheme of any other employer. exemption will 

be governed by the provisions of section 10(1 OA)(ii). Also, any payment in commutation of 

pension from a fund referred to in Seclion IO(23AAB) is exempt under Sect ion IO( IOA)( iii). 

53.4 Any payment received by an employee of the Central Government or a State 

Government, as cash-equivalent of Ihe leave salary in respect of the period of earned leave 

at his credit at the time of his retirement, whether on superannuation or otherwise. is exempt 

under Section IO(IOAA)(i) of tbe Act. 

In the case of employees other than Government employees, this exemption wi ll be 

detennined with reference to the leave to their credit at the lime of retirement on 

superannuation or otherw ise. subject to a maximum o f ten months' leave. calculated on the 
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basis of the avera ge sa lary drawn duri ng ten month s immedi ately precedin g retirement on

superannuation or otherwise. Th e entitlement of earned leave sha ll not exceed 30 day s for

every yea r of actual service rendered. Thi s exemption will be further limited to the maximum

amount spec ified by the Government of India Notificatio n No.S.O.588(E) dated 3 1.05 .2002

at Rs. 3.00.000/- in relation to such emp loyees who retire. whether on superannuation or

otherwise, after 1.4.1998 . As per sect ion IO( IOAA)(ii), the exem ption in respect o f leave

enc ashment in case of a non-Go vernment employee at the time of retirement will be lowe r of

the follow ing amounts :

• Period of earned leave standing to the credit in the employee ' s account at the time of

retirement x average monthly salary.

• Average monthly salary x 10 (i.e., 10 month s' average sa lary).

• Maximum amount as specified by the Central Government. i.e.• Rs. 3,00,000 .

• Leave encashment actually received at the time of retirem ent.

Salary for the purpose of computat ion of exemption wi ll include basic salary, dearness

allowa nce forming part of salary while computing retirement benefits and commission based

on fixed percentage of tumover ach ieved by the employee.

Ir an emp loyee receives leave sa lary from more than one employer in the same year, then the

maximum amount of exempt ion under section 10( IOAA)(ii ) can not exceed the amount

specified by the Central Govemment (i.e., Rs. 3,00,000). Where any employee has claimed

exemption of leave salary under this section in any earlie r year(s), then in case of such

employee. the ceiling limit (i.e. , Rs. 3,00.000) shall be reduced by the amount of exemption

earl ier claimed.

535 Under Section 10(108). the retrenchment compensation received by a workman is

exempt from income-tax subject to certa in limits. The maximum amount o f retrenchment

compen sation exe mpt is the sum calculated on the bas is provided in section 25F(b) of the

Industrial Disputes Act. 1947 or any amount not less than Rs.50,000/- as the Central

Govemment may by notification specify in the Official Gazette, whichever is less. These

limits shall not apply in the case whe re the compensation is paid under any scheme which is

approved in this behalf by the Central Government, having regard to the need for extending

special protection to the workmen in the undertaking to which the scheme applies and other

relevant circ umstances. The maximum limit o f such payment is Rs. 5,00.000/- where

retrenchment is on or after I. Ll997 as specified ill Notification No. 10969 dated 25-06~1999.

53.6 Under Section 10(I OC), any payment received or receivab le (even if received in
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- installments) by an employee of the following bodies at the time of his voluntary retirement 

or tennination of his service. in accordance with any scheme or schemes or voluntary 

retirement or in the case of public sector company. a scheme of voluntary separation, is 

exempt from income-tax to the extent that such amount does not exceed Rs. 5, OO,OOO(~: 

a) A pub lic sector company: 

b) Any other company; 

c) An Authority established under a Central, State or Provincial Act; 

d) A Loca l Authority: 

e) A Cooperative Society; 

f) A uni versity establi shed or incorporated or under a Central , State or Provincial Act, 

or, an Institution dec lared to be a University under section 3 of the University Grants 

Commission Act. 1956: 

g) Any Indian Institute of Techno logy within the meaning of Section 3 (g) of the 

Institute of Technology Ac~ 1961; 

h) Any State Govemment : or 

i) TIle Central Government; or 

j) Such Institute of Management as the Central Government may by notificati on in the 

Official Gazette, specify in this behalf. 

The exemption o f amount received under VRS has been extended to employees of the 

Central Government and State Government and employees of not ified institutions having 

importance th roughout India or any Slate or States. It may also be noted that where thi s 

exemption has been all owed to any employee for any assessment year, it shall not be allowed 

to him for any other assessment year. Further, if relier has been allowed under section 89 fo r 

any assessment year in respect o f amount received on voluntary retirement or 

superannuation. no exemption under section 1 O{IOC) shal l be available. 

53.7 Any sum received under a Life Insurance Policy lSec 10(100)1. including the sum 

allocated by way of bonus on such po licy other than the following is exempt IInder section 

10( 100): 

i) any sum received under section 80D0(3) or section 80DDA(3): or 

ii) any sum received under 3 Keyman insurance pol i cy~ or 

ii) any s um received under an insurance policy issued on or after 1.4.2003, but on or 

before 3 1-03-2012, in respect of which the premium payable ror any of the years during 
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the term of the policy exceeds 20 percent of the actual capital sum assured; or

iv) any sum received under an insurance policy issued on or after 1.4.20 12 in respect of

which the prem ium payable for any of the years during the term of the policy exceeds

10 percent of the actual capital sum assu red: or

v) any sum received under an insurance policy issued on or after 1.4.20 13 in cases of

persons with disability or person with severe disability as per Sec 80U or suffering

from disease or ailment as specified in Sec 80DDB, in respect of which the premium

payable for any of the years during the term of the policy exceeds 15 percent of the

actual capital sum assured.

However, any sum received under such policy re ferred to in (i ii), (iv) and (v) above, on the

death ofa person wou ld be exempt.

The said clause was amended by the Finance Act 202 1 to provide that:

(a) with effec t from 151 February. 202 1. the sum received under a Unit Linked Insurance

Policy issued on or after ISI February. 2021. shall not be exempt if the amount of prem ium

payable for any of the previous years during the term of such policy exceeds Rs. 2.50,000.

(b) if premium is payab le for more than one UU P, issued on or after l SI February. 2021. the

exemption under this clause shall be available only with respect to such policies where the

aggregate premium docs not exceed Rs. 2.50.000 for any of the previous years during the

term of any of those policies.

However, the above amendments will not be applicable in case of sum received on death of

the person.

Under section 10 (I2A) of the Act. any payme nt from the National Pension System Trust to

an assessee on closure of his account or on his opting out of the pension scheme referred to in

section 80CCD to the extent it does not exceed sixty percent from financial year 20 I9-20 [ as

amended by Finance (NO.2) Act. 2019J . of the total amount payable to him at the time such

closure of his opting out ofthe scheme shall be exempt.

Under section 10 (128) of the Act, any payment from the National Pension System Trust to

an emp loyee under the pension scheme referred to in section SOCCD, on partial withdrawal

made out of his acco unt in accordance with the terms and conditions. specified under the

Pens ion Fund regulatory and Development Authority Act, 2013 and the regu lation made

thereunder, to the extent it does not exceed twenty-five percent of the amount of contribution

made by him shall be exempt.

45

-



- 5.3.8 Any payment from a Provident Fund to which the Provident Funds Act, 1925, appl ies 

or from any other provident fund set up by the Central Government and nOlified by it in the 

Official GazeHc, is exempt under section IO{ I I). First proviso to clause (11) of section 10, 

with effect from 151 April. 2022. provides that exemption under said clause wi ll n o l be 

available in case of an income by way of interest accrued during the previous year in the 

account of a person 10 the extent il relates to the amount or the aggregate of amounts of 

comribmion made by lhal person exceeding two lakh and fifty thousand rupees in any 

previous year in that fund. on or after the 1st day of April , 202 1 and computed in 

prescribed manner. Second proviso to clause (II) of section 10, wilh erreel from l SI April, 

2022, provides that if the contribut ion by a person is in a fund in which there is no 

contribution by the employer of such person, the provi sions of the first proviso shall have the 

effect as if for the words "two lakh and ti ny thousand rupees", the words "fi ve lakh rupees" 

had been substituted, Rule 9D of the Income-tax Rules, 1962 prov ides fo r the calculat ion o r 

taxable interest relating to contribution in a provident fund or recognized provident fund, 

exceeding specified limit. 

5.3,9 The accumulated balance due and becoming payable to an employee partic ipating 

in a recogn ized provided fund, to the extent provided in rule 8 of Part A of the fourth 

Schedule to the Act is exempt under clause (12) of sect ion 10 of the Act. With effcct from 1M 

April, 2022. the exemption under the said clause wiU not be applicable to the income by way 

of interest acc rued du ri ng the previous year in the account of a person to the e).1ent it relates 

to the amount or the aggregate of amounts of contribution made by that person exceeding 

two lakh and fin)' 1housand rupees in any previous year in that fund, on or after the l SI day of 

April, 2021 and computed in prescribed manner. Second proviso to clause ( II ) of section 10, 

with effect from 1
St Apri l, 2022, provides that if the contribution by a person is in a fund in 

which there is no contribution by the employer of sLich person, the provis ions of the first 

proviso shall have the e ffect as if fo r the words "two lakh and fifty thousand rupees", the 

words "five lakh rupees" had been substituted, Rule 9D of the Income-ta.x Rules,. 1962 

provides for the calculation of taxable interest relat ing to contribution in a provident fund or 

recognized provident fund, exceeding spec ified limit. 

5.3. 10 Under section IO(I3A) of the Act, any special allowance specifically granted to 

an assessee by his employer to meet expenditure incurred on payment of rent (by whatever 

name called) in respect of residential accommodation occupied by the assessee is exempt 

from Lncome-Iax 10 the extent as may be prescribed having regard to the area or place in 

which such accommodation is situated and other relevant considerations. The quantum of 
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exemption allowab le on accou nt of grant of specia l allowance to meet expenditure on

payment of rent shall be the least of the following:

In MumbaiIDclhiIK olkatal
In Any other cities

Chennai
I.Allowance actually received I. Allowance actuallv received
2. Rent paid in excess of 10% 2. Rent paid in excess of 10% of
of salary salary
3.50 percent of salary 3.40 ncrcent o f salar '

For th is purpose, "Salary" includes dea rness allowance, if the terms of employment so

provide, but excludes all other allowances and perquisites.

It has to be noted that only the expend iture actually incurred on payment of rent in respect of

residential acco mmodation occupied by the assessee subject to the limits laid down in Rule

2A, qualifies for exemption from income-tax. Th us. house rent allowance granted to an

employee who is residing in a house/Flat owned by him is not exempt from income-tax.

5.3.11 Section IO(I..f) provide s for exempti on of the following allowances :-

I. Any special allowance or benefit granted to an employee to meet the expenses wholly,

necessarily and exclu sively incurred in the performance of his dut ies as prescribed

under Rule 2BB subject to the extent to which such expenses are actually incurred for

that purpose.

II. Any allowance granted to an employee either to meet his personal expenses at the place

of his posting or at the place he/she ordinarily resides or to compensate him for the

increased cost of living, which may be prescribed and to the extent as may be

prescribed,

However, the allowance referred to in (i i) above should not be in the nature of a personal

allowance granted to the assessee to remunerate or compensate him for performing duties of

a special nature relating to his office or employment unless such allowance is related to his

place of posting or residence.

It is further clarified that any allowance granted to an employee which is not exempted under

sect ion 10( 14) read with rule 2BB or the sum of allowance exceeding the amount prescribed

under rule shall be chargeable to tax under the head income from salary. For example, no

exemption is provided in rule 2BB for the training allowance paid for the posting in any

training institute. Hence whole of the training allowance shall be included in the salary.

The CBOT has prescribed guidelines for the purpose of Section IO( 14) ( i) & 10 (14) (ii) vide

notification No.SO 6 17(E) dated 7th July. 1995 (F.No. 142/9195·TPL) which has been

amended vide notification SO No.403(E) dt 24.4.2000 (F.No. 1 42/34/99~TPL). Rule 2BB has

been amended and the exemption in respect of transport allowance for financial year 20 18-
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19 shall be available upto Rs. 3200 per month only to the person "ho is blind or 

orthopedically handicapped with disabilities of lower extremities. to meet hislher 

expenditure for the purpose of commuting between the place of the residence nnd the place 

of his duties. 

5.3.12 Under Section 100IS)(iv)(i) of the Act. intere51 payable by the Government on 

deposits made by an employee of the Central Governme nt or a State Government or a 

public sector company out of his retirement benefi ts, in accordance with such scheme 

fram ed in thi s be ha lf by the Central Governm ent and notified in the O ffic ia l Gazette 

is exempt from income-lax. By not ification No.F.2I14/89-NS-1i dated 7.6.89. as amended 

by notification o. F.1114/89-NS-1i dated 12.10.89, the Central Government has notified a 

scheme called Deposit Scheme ror Retiring Go\'ernm e.ut Employees., 1989 for the 

purpose of the said clause, 

5.3, 13 Any scho larship granted to meet the cost of education is not to be included in 101al 

income as per provisions of section 10( 16) of the Act-

5.3.14 Section I 0(' 8) prov ides for exemption of any income by way o f pension rece ived by 

an indiv idual who has been in the servi ce of the Central Government or State Government 

and has been awarded "Param Vir Chakm" or "Maha Vir Chakra" or "Vir Chakra" or such 

other gallantry award as may be specifically notified by the Central Government, Family 

pension received by any member of the family of such individual is also exempt 

[Notifications No.S.O. 1948(E) dated 24. t 1.2000 and 81(E) dated 29. 1.200 I, wh ich are 

enclosed as per Annexure VI U & l:Xl. Family for thi s purpose shall have the meaning 

assigned to it in Section 10(5) of the Act. 

000 may n01 deduct any tax in the case of reci pients of such awards after sat isfying 

himself about the veracity of the claim. 

5.3. 15 Under Sect ion 17 of the Act, exempt ion from tax. will also be ava ilable in respect 
of:-

The following shall not be included under the perquisites: 

(a) the value of any medical treatment pro\' ided to an employee or any member ofhislher 

fami ly in any hospita l maintained by the employer; 

(b) any sum paid by the employer on l11 edical expenditure incurred by the employee on se lf 

or any member of hi slher family-
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• in any hospital ma intained by the Government or any local authority or any

other hospital approved by the Govern ment for the purposes of med ical

treatment of its employees;

• in respect of the prescribed diseases in any hospital approved by the Principal

ChiefCommissioner or Chie f Commiss ioner.

(c) any premium paid by an emp loyer in relat ion to an employee. to effect or to keep in

force health insurance of such employee under any scheme approved by the Central

Govern ment or Insurance Regulatory and Development Authority (lRDA). for the purposes

of clause (ib) of subsection (1) of section 36

(d) any sum paid by the employer in respect of any premium paid by the employee to effect

or to keep in force an insurance on his/her health or the health of any mem ber of his family,

under any scheme approved by the Central Government or IRDA, for the purpose o f section

800.

(e) any ex penditure incurred by the employer on medica l treatment of the emp loyee (or any

member of his/her family) outs ide India, travel & stay abroad of the emp loyee (or any

member of hislher family) for medical treatment and expenditure on travel and stay abroad

of one attendant who accompanies the patient. However, the expend itures on medical

treatment abroad are excluded from perquisites only to the extent permitted by the Reserve

Bank of India. Further, the expenditure on travel shall be excluded from perquisite only in

the case of an employee whose gross tota l income, as computed before including therein the

sa id expenditure, does not exceed two lakh rupees.

(f) any sum paid by the emp loyer for any expend iture in relat ion with medical treatment

abroad, subject to the conditions mentioned in (e) above.

For the purpose of availing exemption on expenditure incurred on medical

treatment, "hospital" includes a dispensary or clinic or nursing home, and "family" in

relation to an individual means the spouse and children of the individua l. Family also

includes parents, brothers and sisters of the individual if they are wholly or mainly

dependent on the individual.

It is pertinent to mention that benefits specifically exempt U/S IO(13A), 10(5). 10( 14), 17 etc.

o f the Act wou ld continue to be exempt. These include benefits like house rent allowa nce,

leave travel concess ion, travel expense allowance on tour and transfer, daily allowance to

meet tour expenses as prescribed, medical facilities subject to cond itions.

5.3.16 In this connection it is to be noted that as per sec. 10 ( 14) read with rule 2BB any

allow ance granted to meet the cost of travel on tour or on transfer includes any sum paid in
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connection with transfer. packing and transportation of personal effects on such lrdnsfer shaU 

be exempt. Also. any allowance, whether, granted on lOur or for the period of journey in 

connection wi lh transfer, 10 meel the ord inary dai ly charges incurred by an employee on 

account of absence from his nonna! place of duty shall be exempt. 

5.3. 17 Vide Notification no. G.S .R. 41 5(E) dated 26.06.2020, rule 2BB has been amended 

SO as to provide that in case o f an assessee opt ing for concessionaJ laxation regime under 

section 11 5BAC of Ihe Act shall be entitled exemption only in respect of the following 

al lowances: 

(a) Transport Allowance granted to an employee who is blind or deaf and dumb or 

orthopedically handicapped with disability of lower extremities to meet expenditure fo r the 

purpose of commuting between place of his residence and place of his dUlY: 

(b) Any a llowance granted to meet the cost of travel on tour or on tmnsfer: 

(c) Any allowance. whether. granted on lour or for the period orjoumey in connection with 

Imnsfer, to meet the ordinary da ily charges incurred by an employee on account of absence 

from his nonnul place of dUlY; 

(d) Any allowance granted to meet the expenditure incurred on conveyance in performance 

of duties o r an office or employment of profit subject to the condition that the free 

conveyance is not provided by the employer'" 

5.4 Deductions u/s 16 of the Act 

5.4. 1 Standard deduction under section 16 (ia): 

From financial year 20 19·20, a deduction of fifty thousand rupees or the amount o f sa lary 

wh ichever is less. SMII be allowed as standard deduction. 

5.4.2 Emertainmem Allowance [Section 16(ii)1: 

A deduction is also allowed under section 160i) in respect of any nllowance in the nature of 

an enterta inment allowance spec ifica lly granted by an employer to the assessee, who is in 

receipt o f a sn lary from the Governmen t, a sum equal to one-fifth of his salary(exclusive of 

Olny allowance, benet i t or other perquisite) or five thousand ru pees \"hichever is less. 

5.4.3 Ta:< on Emplovment [Section 16Ciiill: 

The tax on employment (Professional Tax) within Ihe mean ing of artic le 276(2) of the 
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Co nst itutio n of India, leviable by or under any law, shall a lso be allowed as a deduct ion in

computing the income under the head "Sa laries".

5.5 Deductions Under Chapter VI-A " [ the Act

In computing the taxable income of the empl oyee, the following dedu ctions under Chapter

VI-A of the Act are to be allowed from his gross total income :

5.5.1 Deduction in respect of Life insurance prem ia, deferred annuity, contributions to

provident fund, subscr iption to certain equity shares or debentures. etc. (sect ion 80C)

A. Section 8OC, enti tles an empl oyee to deductions for the whole of amounts paid or

deposited in the current financial year in the followin g schemes, sub ject to a limjt of

Rs.l ,5Q,OOO/-:

( I) Payment of insurance premium to effect or to keep in force an insurance on the life of the

individual, the spouse or any child of the individual.

(2) Any payment made to effect or to keep in force a contract for a deferred annuity. not

being an annuity plan as is referred to in item (7) herein below on the life of the

individual, the spo use or any child of the individual, prov ided that such contract docs

not conta in a provi sion for the exercise by the insured of an option to rece ive a cash

payment in lieu of the payment of the annuity;

(3) Any sum deducted from the salary paya ble by, or, on behalf of the Gove rnment to any

individual, being a sum dedu cted in accordance \...·ith the conditions o f his service for the

purpose of sec uring to him a de ferred annuity or making provisio n for his spo use or

chil dren , in so far as the sum deducted does not exceed 1/5th of the salary.

(4) Any contribution made:

(a) by an individual to any P ro vident Fund to which the Provident Fund Act, 1925

applies;

(b) to any provident fund set up by the Central Government and not ified by it in th is

behalf in the Offi cia l Gazette, where such contribution is to an account standing in the

name of an individ ual , or spouse or children;

(The Central Government has since notified Public Provident Fund vide Notification

s.o. No. 1559(£') dated 3.1 I .05}

(e) by an employee to a Recognized Provident Fund;

(d) by an employee to an approved superann uation fund;
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It may be noted that "contribution" to any Fund shall not include any sums in repayment of 

loan or advance. 

(5) Any sum pa id or deposited during the year as a subscriplion:-

(a) in the name of employee or a Sirl child of that employee including a girl child 

fo r whom the employee is the lega l guardian in any such sec urity of the Central 

Government or any such deposit scheme as the . Central Govemment may, by 

notification in the Offic ial Gazette. specify in this beha lf; 

[The Centrdl Government has since notified the scheme "Sukanya Samriddhi 

Account' vi de Notification GSR No. 863(E) dated 02.12.2014) 

(b) to any such sav ing certificates as defined under section 2(c) o r the Governm ent 

Saving Certificate Act, 1959 as the Government may, by notifi cati on in the Official 

Gazette, spec ify in this behalf. 

[The Cellfl'ol Government has since IIolijied National Saving CerlijiC(I{e (VlJllh Issue) 

vide Notijicalion So. No. 1560(£) daled 3.1 1.05 and Nationol Saving Certificate 

(lXIII Issue) vide NOlijiCOIioll . G.s. R. 848 (E), daled the 291h November. ZO Il . 

publishi',g the NOliQnal Savings CerlijiClJleS (IX- Issue) Rules, 201/ G.s.R. 868 (E). 

daled Ihe 7flt December. 201 I. specifying the Nmianal Savings Certijicoles IX Issue 

as the c1as.~ of Savings Cerlijicotes F No 1-13120 II-NS-IJ rill' amendment NOlification 

No.GSR 319(£), daled 25-4-2012J 

(6) Any sum paid as contribution in the case of an indi vidual, for himself, spouse or any 

child, 

a for participation in the Unit Lin ked Insurance Plan, 197 1 of the Unit Trust of 

India; 

b. for partic ipation 10 any un it-linked insumnce plan o f the Lie Mutual Fund 

re ferred to section 10 (23 0) and as nOli lied by theCentraJ Govern ment. 

[The Cemral Go\:ernmem has since notified Uni! Linked Insurance Pia" (formerly 

kllown as Dhal1raksha. 1989) of Lle Afllltltll Fund vide NOIijiClIlioll S.O. No. 1561(£) 

daled 3.1I.05.} 

(7) Any subscription made to effect or keep in force a contTact for such annuity plan of the 

Life Insurance Corporal ion or any o the r insurer as the Central Government may, by 

notification in the Official Gazette, speciry; 

[The Central Government has since notified New .Ieevan Dhara. New .Ieevall Dlwra-l, New 
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Jeel'an Akshay, New Jeevan Akslw),-I and New .Ieemn Ahhay-1/ vide Notification S.o. No. 

1561(£) dated 3.11.05 and JeewlII AXsha)'-11i vide NOlijicCllion SO. No. 8-17(£) dated 

1.6.1006, Jee\'un Akslwy .. VI vide Notification S ,O, No. 1184(£) dated 19.05.2010, Jeevan 

Akshay-VIJ vide Notification S.O No. 5056(£) dated 06. 12.1021 I 

(8) Any subscription made to any un its of any Mutual Fund, of section I 0(23 D), or from the 

Administrator or the specified company referred to in Unit Trust of India (Transfer of 

Undertaking & Repeal) Act, 2002 under any plan fonnulated in accordance with any 

scheme as the Central Government, may, by notification in the Official Gaz.ette, specity in 

this behalf; 

[The Central Governmelll has since notified 'he Equity Linked Saving Scheme, 2005 for this 

purpOse \'ide Notification s.o. No. 1563(£) timed 3.1 1.2005] 

The investments made after 1.4.2006 in plans fonnulated in accordance with Equity Linked 

Saving Scheme, 1992 or Equity Linked Saving Scheme. 1998 hall also qualify for 

deduction under section 8OC. 

(9) Any contribution made by an individual to any pension fund set up by any Mutual Fund 

referred to in section 10(23D), or, by the Administrator or the specified company defined in 

Unit Trust of India (Transfer of Undel1aking & Repeal) Act, 2002, as the Central 

Government may, by notification in the Official Gazette, specify in this behalf: 

[The Cenlral Govermllf!n1 has since notified fhe £q!dly Linked Saving Scheme, 2005 for this 

purpose vide Notification s.o. No. J 563(E) daled 3.11.2005] 

(10) Any subscription made to any such deposit scheme of, or, any contribution made to 

any such pension fund set up by. the National l'lousing Bank. as the Central Government 

may, by notification in the OtTic ial Gazene. specify in this behalf: 

(II) Any subscription made to any such deposit scheme, as the Centra l Government may. 

by notification in the Official Gazette. specify for the purpose of being floated by (a) 

public sector companies engaged in providing long-term finance for construction or purchase 

of houses in India for residential purposes. or, (b) any authority constituted in India by, or. 

under any law, enacted either for the purpose of dealing with and satisfying the need for 

housing accommodation or for the purpose of planning, development or improvement of 

cities, towns and villages. or for both. 

[The Central GO\lel"l1111C1II has s ince notified the Public Deposi' Scheme of HUDCO vide 

Not~jicaliofl S.o. No.37(E). daled 11 .01.2007. jor the purposes ojSection 80C(2)(xvi)(a)]. 
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- (12) Any sums paid by an assessee for the purpose of purchase or construction of :1 

residential house property, the income from which is chargeable to tax under the head 

" Income from house properlY" (or which would. if it has not been used for assessee's own 

residence, have been chargeable (0 ta...; under that head) where such payments are made 

towards or by way of any installment or part payment of the amou", due under any sclf­

financing or other scheme of any Development Authority, Housing Board or other authority 

engaged in the construction and sale of house property on ownership basis or by way of 

instalment or part payment of the amount due to any company or cooperative society of 

which the assessee is a shareholder or member towards the cost o f the house property allencd 

to him. 

The deduction will also be allowable in respect of fe-payment o f loans borrowed by an 

assessee from the Government, or any bank or Life lnsurance CorporatioTL or NaiionaI 

Housing Bank, or certain other categories of institutions engaged in the business o f providing 

long (em finance for construction or purchase of houses in India. Any repayment o f loan 

borrowed from the employer will also be covered, if the employer happens to be a public 

company. or a public sector company, or a university established by law, or a college 

affiliated to such university. or a locaJ authority, or a cooperative society. or an authority, or a 

board, or a corporation, or any other body established under a Central or State Act. 

Payment towards the purchase of house property shall include the stamp duty. registration fee 

and other expenses but sha ll not cover admission fee or cost of share or initial deposi t or the 

cost of any addi tion or alteration to, or, renovation or repair of the house propeny which is 

carried out after the issue of the completion cenificate by competent authority, or after the 

occupation of the house by the assessee or after it has been let out. Payments towards ally 

expenditure in respect o f which the deduction is allowable under the provisions of section 24 

of the Act will also not be included in paymcntslOwards the cost of purchase or construction 

of a house property. 

Where the house property in respect o f which deduction has been allowed under these 

provisions is transferred by the tax-payer at any time before the exp iry o f five years from 

the end of the financial year in which possession of such property is obtained by him or 

he/she receives back, by way of refund or otherwise, any sum specified in section 

80C(2)(xviii), no deduction under these provisions sholl be allowed in respect of such SUIll S 

paid in slich previous year in which the transfer ;s made and the aggregate amount of 

deductions of income so allowed in the earlier years shall be added to the total income oftbe 

assessee of such previous year and shall be liable to tax accordingly. 
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(13) Tuition fees. except payment in the nature of development fees or donation or payment

of similar nature. whether at the time of admission or thereafter, paid to any university,

college, school or other educational inst itution situated in India. for the purpose of full-time

education of any two children of the employee.

(14) Subscription to equ ity shares or debentures forming part of any eligible issue of capital

made by a public company, which is approved by the Board or by any public finance

institution,

(15) Subscription to any units of any mutual fund referred to in clause (23D) of Section 10

and approved by the Board, if the amount of subscription to such units is subscribed only in

eligible issue of capital of any company.

(16) Investment as a term deposit for a fixed period of not less than five years with a

scheduled bank, which is in accordance with a scheme framed and notified by the Central

Government. in the Official Gazette for these purposes.

[The Central Government has since notified the Bank Term Deposit Scheme, 2006 for this

p urp o,\'e vide Notification 51,0. No, /220(£) dated 28, 7.2006]

(17) Subscription to such bonds issued by the National Bank for

Agriculture and Rural Development. as the Central Government may, by such notification in

the Official Gazette, specify in this behalf.

(1 8) Any investment in an account under the Senior Citizens Savings Scheme Rules, 2004.

(19) Any investment as five year time deposit in an account under the Post Office Time

Deposit Rules, 1981.

(20) From financial year 2019-20. any contribution by employee of the Central Government

to a specified account of the pension scheme referred to in section 8OCCD -

(a) for a fixed period of not less than three years; and

(b) which is in accordance with the scheme as may be notified by the Central

Government in the Official Gazette for the purposes of this clause.

Explanation.-For the purposes of this clause. "specified account" means an additional

account referred to in sub-section (3) of section 20 of the Pension Fund Regulatory and

Development Authority Act. 2013 (23 of 2013).
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B. Section 8OC(3) & 80C(3A) states that in case of Insurance Policy other than contract

for a deferred annuity the amount of any prem ium or other payment made is restr icted to:

Policy issued before I April 2012 20% of the actual capita l sum

Assured

Policy issued on or after IS April 2012 10% of the actual capita l sum

Assured

Policy issued on or after I" Apri l 2013 • - In 15% of the actual capital sum

cases of persons with disability or person with assured

severe disability as per Sec 80 U or sufferim

from disease or ailment as speci fied in rule s

made under Sec 80DDB

" Introduced by Finance Act 20 13

Actual ca pital sum assured in relat ion to a life insurance policy means the minimum amount

assured under the policy on happen ing of the insured even t at any time dur ing the term of the

po licy, not taking into account -

I . the value of any premium agreed to be returned, or

II . any benefit by way of bonu s or otherwi se over and above the sum actually

assured which may be received under the policy by any person.

5.5.2 Deduction in respect o f contribution to ce rta in pension funds (Section 8OCCe)

Section BOCCe allows an employee ded uctio n of an amoun t paid or deposited out of his

income chargeable to tax to effect or keep in force a contract for any ann uity plan of Life

Insuran ce Corporation of India or any other insure r for receiving pension from the Fund

referred to in section 10(23AAB). However, the deduc tion sha ll exclude inte rest or bonus

accrued or credited to the employee 's accou nt, if any and shall not exceed Rs. 1,50,000.

However, if any amount is standing to the cred it of the employee in the fund referred to

above and deduction has been allowed as stated above and the employee or his nom inee

receives this amount together with the interest or bonus accrued or credited to this accou nt

due to the reason of

(i) Surre nder ofannuity plan whether in who le or part

{ii ) Pension received from the annuity plan

then the amount so rece ived duri ng the Financial Year shall be the income of the employee

or his nom inee for that Financial Year and accordingly wi ll be charged to tax.

Where any amo unt paid or deposited by the employee has been taken into account for the

purpo ses of this sect ion. a deduction with refere nce to such amount shall not be allowed
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under section 80C.

5.5.3 Oeduction in respect of contribution to pcnsion scheme of Ccntral Government

(Section 80CC O):

Section 8OCCO(1 ) allows an employee. being an individ ual employed by the Centra l

Government on or after 01.01.20Q.t or being an individual em ployed by any other employer,

or any other assessee being an individua l, a deduction of an amount paid or deposited out

of his income chargeab le to tax under a pens ion scheme as notified vide Notification F. N.

517/2003- ECB&PR dated 22.12.2003 National Pension Systcm-NPS or as may be notified

by the Central Government. However. the deduct ion shall not exceed an amount equal to

10% of his salary (incl udes Dearness Allowance but excludes all other allowance and

perquisites) in the case of an employee and 20% of his gross total income in any other case .

As per section 80CCO(1 8), an assessee referred to in 80CCO( I) shall be allowed a

deduct ion in computation of his income, or the whole of the amount paid or deposited in the

previous year in his account under the pension scheme notified or as may be notified by the

Central Go vernment, which shall not exceed Rs. 50,000. The deduction of Rs. 50,000 shall

be allowed whether or not any deduction is allowed under sub-section( I). However. the

same amount cannot be claimed both under sub-section ( I) and sub-section ( IB) of sectio n

80CC D.

As per Section 80CCO(2), where any contribution in the said pension scheme is made by

the Central Gove rnment or any other employer then the employee shall be allowed a

deduction from his tota l income of the whole amou nt contr ibuted by the Central

Government or any other employer subject to limit of 14% if the amount is contributed by

the Centra l Government of his salary. and 10010 in case of contribution by any other

employer.

As per Section 80CCO(3), any amount standing to the credit of the assessee in his

account referred to in sub-section ( I) or sub-section ( IB). in respect of which a deduction

has been allowed under those sub-sections or sub-section (2). togethe r with the amount

accrued thereon, if any. is received by the assessee or his nom inee. in whole or in part. on

account of closure or his opting out of the pension scheme or as pension rece ived from the

annuity plan purchased or take n on such closure or opting out. the whole of the amount shall

be deemed to be income of assessee or his nominee in that previous year and accordingly

charged to tax in the said assessment year relevant 10 the said prev ious yea r.
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As per Section 8OCCD(4), for any amount paid or deposited by the assessee has been

allowed as a deduction under sub-section (I) or sub-section (18), no deduction with

reference to such amount shall be allowed under section 80C for any A.Y. beginning on or

after 0 1.04.2006.

Further, the amount received by the nominee, on the death of the assessee. on closure or his

opting out of the pension scheme referred to in subsection (I) or sub-section ( IB) shall not

be deemed to be the income of the nominee. Where any amount paid or deposited by the

employee has been taken into account for the purposes of this section. a deduction with

reference to such amount shall not be allowed under section 80C.

Further, as per section 80CCD(5), it has been specified that w.e.f 01.04.09, any amount

received by the employee from the New Pension Scheme shall be deemed not to have been

received in the previous year if such amo unt is used for purchasing an annuity plan in the

same previous year.

It is emphasized that as per the section 80CCE the aggregate amount of deduction under

sections 80C, 80CCe and Section 80CCO(1) shall not exceed Rs. l,50,000/-. The deduction

allowed under section 80 CCD(l B) is an additional deduct ion in respect of any amount paid

in the NPS upto Rs. 50,000/-. However, the contribution made by the Central Government

or any other employer to a pension scheme uls 80CCO(2) shall be excluded from the limit

of Rs. 1,50,000/- provided under this section.

5.5.4 Deduction in respect of health insurance premia paid. etc. (Sect ion 800 )

Particulars Case- I Case-2 Case-3
Self & Parents Self& Parents Self& Parents
Family (no (no one Family (no (atleast Family (atlcast
one of/hem of them one of one of (atleast one one of
is a senior ". them is a them is a of them is a them is a
cil i::e,,) senior senior senior senior senior

citizen) citizen) citizen) citizen) citizen)
Medical 25,000 25,000 25,000 50,000 50,000 50,000
Insurance.
etc."
Medical -- -- -- 50,000 50,000 50,000
Bxoenditurev"
Maximum 25,000 25,000 25,000 50,000 50,000 50,000
deduction
allov...able
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Includes (1) contribution to the Central Government health Scheme/notified scheme for self &
family; and (ii) amount paid for preventive health check-up up to Rs. 5.000/•.
U Allowable only if no amount is paid for medical insurance.
Notel : The payment for preventive h ealth check-up can be made e i t h e r in cash or in any
other mode. whereas payment other than preventive health checkup can be made only in non-cash
mode.
Note 2 : Finance Act, 20 18 amended section 80D of the Act to provide that in case of single
premium health insurance policy having cover of more than one year, the deduction shall be
allowed on proportionate basis for the number of years for which health insurance cover is
provided, subject to the monetary limits specified above.

Aggregate amount
of deduction 50,000 75,000 1,00,000
allowable under
section 800

• , .

Here.

i) ' fam ily" means the spouse and dependen t chi ld ren of the employee.

ii) " Sen ior cit izen" mea ns an indivi dual residen t in India ,..ho is of the age of sixty yea rs

or more at any time during the rele van t prev ious year.

I . The DOD must ensure that the medica l insurance refe rred to ab ove shall be In

accordance w ith a scheme made in this behalf by-

(a) the General Insurance Corporation ofl ndia formed und er section 9 of the

General Insurance Business (Nationa lization) Act. 1972 and approved by the

Centra l Government in this beha lf; o r

(b) any other insurer and approved by the Insurance Regulatory and

Developme nt Authority esta blished under sub-section (I ) of section 3 of the

Insurance Regulatory and Development Authority Act. 1999.

2. Lump sum payment o f health insurance premium.

In case, a lump sum amount is pa id to effect o r to keep in force an insurance on health for

more than a year, proportionate deduct ion (ap propriate fraction) will be allowable for the

year in which it was paid and for subsequent year/years in accordanc e with sub- section (41\)

of Section 80D.

5.5.5 Deductions in respect of ex penditure on persons or de pendants with disabi lity

a) Dedu ct jons in respect of maintenance incl ud jng medica! trea tme nt of a de pendent who js

a person w jth disability (section 80DDl:

Under sec tion 8000, where an employee, who is a resident in India, has, durin g the previous

year-

(a) incurred any expe nditure for the medical treatme nt (includ ing nursing), training and
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- rehabilitation of a dependant, being a person with disability; or 

(b) paid o r deposited any amount under a scheme framed in this behalf by the Life Insurance 

Corporation or any other insurer o r the Administrator or the spec ified company s ubject to the 

conditions s pecified in this regard and approved by the Board in this behalf for the 

maintenance ora dependant, being a person with disability, the employee shall be allowed a 

deduction of a sum orRs 75,000/- from his gross total income ar that year. 

However. where such dependant is a person with severe disabili tv. an amou nt Rs 1,25,000/· 

sha ll be a llowed as deduction subject to the speci fied conditions. 

The deduction under (b) above shall be allowed on ly if the fo llowing cond itions are 

fulfilled : 

(i) the scheme referred to in (b) above provides for payment or annuity or lump SUUl 

amount for the benefit ofa dependant, being a person with disability, in the event of 

the death or lhe ind ividual in whose name subscription to the scheme has been made; 

(i i) the employee nominates e ither the dependant, being a person with disability, or 

any other person or a trust to receive the payment on his behalf. for the benefit of the 

dependant, being a person with disability. 

However, if the dependant, being a person with disability, predeceases the employee, an 

amount eq ua l to the amoun t paid or deposited under sub-para(b) above. shall be deemed to 

be the income of the employee of the previous year in which such amount is received by the 

employee and shall accord ingly be chargeable to taX as the income of that prev ious year. 

The assessee, claiming a deduction shall furnish a copy of the certificate issued by the 

medical authority in the prescribed toml and manner, a long with the return of income under 

section 139 in the assessment year in which the deduction is claimed. However, no deduction 

shall be allowed fo r any :lsscssment year rclming to any previous year beginning after the 

expiry or the previous year du ring whic.h the said certificate of di sability had exp ired, unless 

a new cenificate in the prescribed fo rm and manner. is obtained . 

b. Deductions in respect of 3 person with disabilitv (section gOUl 

Under section gOU, in computing the total income of an individua l, being a resident, who, al 

any time during the previous year, is certified by tbe medical authority to be a person with 

disability. there sha ll be allowed a deduction of a sum of Rs 75.000/-. However, where such 

individual is a person with severe disability, 8 higher deduction of Rs 1,25,000/- shall be 

allowable. 
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Ooos should note that 8000 deduction is in case of the dependent of the employee

whereas 80U deduct ion is in case of the employee himself. However, under both the

sections, the employee shall furnish to the 000 the following:

I. A copy of the certificate issued by the medical authority as defined in Rule II A(I) in

the prescribed form as per Rule I IA(2) of the Rules. The Doo has to allow deduction

only after seeing that the Certificate furnished is from the Medical Authority defined in

this Rule and the same is in the form as mentioned therein.

2. Further in cases where the condition of disability IS temporary and requires

reassessment of its extent after a period stipulated in the aforesaid certificate, no

deduction under this section shall be allowed for any subsequent period unless a new

cert ificate is obtained from (he medical authority as in I above and furnished before the

000.

3. For the purposes of sections 8000 and 80 U some of the terms defined are as under:-

(a) "Administrator" means the Administrator as referred to in clause (a) of section 2 of

the Unit Trust of India (Transfer of Undertaking and Repeal) Act 2002;

(b) "dependant" means-

(i) in the case of an individual, the spouse, children. parents, brothers and

sisters of the individual or any of them;

(ii) in the case of a Hindu undivided family, a member of the Hindu

undivided family, dependant wholly or mainly 0 11 such individual or

Hindu undivided family for his support and maintenance, and who has

not claimed any deduction under section 80U in computing his total

income for the assessment year relating to the previous year;

(c) "disability " ~ hee tc Irt:ulli~ assigned to it in clause (i) of section 2 of the

Persons with Disabilities (Equal Opportunitie s, Protection of Rights and Full

Participation) Act, 1995 and includes "autism", "cerebral palsy" and "m ultiple

disability" referred to in clauses (a), (c) and (h) of section 2 of the National Trust for

Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and Multiple

Disabilities Act. 1999;

(d) "Life Insurance Corporation" shall have the same meaning as in clause (iii) of sub­

section (8) of section 88;

(e) "medical authority" means the medical authority as referred to in clause (p) of

section 2 of the Persons with Disabil ities (Equal Opportunities, Protection of Rights and
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Full Participation) Act, 1995 or such other medical authority as may_ by noti fication. be 

specified by the Central Government for certi fy ing "3Ulism" , "cerebral palsy"', 

"multip le disabilities", '-person with disabi lity" and "severe disability" referred to in 

clauses (a), (c), (h), (j) and (0) o f section 2 of the Nat ional Trust fo r Welfare of Persons 

with Au ti sm, Cerebral Pal sy, Mental Retardation and Multiple Disab ilities Act. 1999; 

(f) " Person with disab ility" means a person as referred to in clause (t) ofscction 2 of the 

Persons with Disabil ities (Equal Opportunit ies. Protection of Rights and Full 

Participation) Act. 1995 or clause G> of seclion 2 of the National Trust for Welfare of 

Persons with Autism. Cerebral Palsy. Mental Retardation and Multiple Disabilities Acl 

1999; 

(g) "Person with severe disability" means-

(i) 3 person with e ighty per cent Or more o f one or more disabilities, as re ferred to in 

sub-section (4) of section 56 of lhe Persons with Disabilities ( Equal Opportunities. 

Protection of Rights and Futl Participation) Act, 1995; or 

(ii) a person with severe disability referred to in clause (0) of section 2 of the 

National Trust for We lfare o f Persons with Autism, Cerebral Palsy, Mental 

Retardat ion and Multiple Disabilities Act, 1999; 

(h) "Specified company" means a company as referred to in clause (h) of section 2 of tile 

Unit Trust of India (Transfer of Undertaking and Repea l) Act 2002. 

5.5.6 Deduction in respec t of medical treatment. ctc. (Section 8000B): 

Section 80noS allows a deduction in case of employee, who is resident in India, during the 

previous year. of any amount actually paid for the medical trea tm ent of such disease or 

ail ment as may be specified in the rules I I DD ( I) fo r himself or a dependant. The deduction 

a llowed is equal to the amount actua lly paid is in respect o f the employee or his dependant 

or Rs. 40.000 wh ichever is less. 

Now the deduct ion can be a llowed on the basis of a prescription from an oncologi st, a 

uro logist. nephrologist, a hematologist, an immunologist or such other specialist,. as 

mentioned in Rule I I DO. However, the amount orthe c laim shall be reduced by the amount 

if any received from the insurer or re imbursed by the employer. Further in case of the 

person against whom such claim is made is a senior c itizen (60 age years or more) then the 

deduction up to one lakh rupees is allowed 

For the purpose of this section. in the case of an employee, "dependant" means ind ividual.' 

the spouse. children, parents, brothers and sisters o f the employee or any of them. dependant 
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wholly or mainly on the employee for his support and maintenance.Vide Notificat ion SO

No. 279 1(E) dated 12.1 0.2015, Rules 11DD has been amended to do away with the

requirement of furnishing a certificate in Form 10-1. A prescription from a specialist as

specified in the Rules containing the name and age the patient, name of the disease/a ilment

along with the name, address, registration number & qualification of the specialist issuing

the prescription would now be required.

5.5.7 Deduction in respect of interest on loan taken for higher education (Section 80El:

Section 80E allows deduction in respect of payment of interest on loan taken from any

financial institution or any approved charitable institution for higher education for the

purpose of pursuing his higher education or for the purpose of higher educat ion of his

spouse or his children or the student for whom he/she is the legal guard ian.

The deduction shall be allowed in computing the total income for the Financial year in

which the employee starts paying the interest on the loan taken and immediately succeeding

seven Financial years or until the Financial year in which the interest is paid in full by the

emp loyee, whichever is earlier.

For the purpose of th is section -

(a) "approved charitable institution" means an institution established for

charitable purposes and approved by the prescribed authority section 1O(23C). or

an institution referred to in section 80G(2)(a);

(b) "financial institution" means a banking company to which the Banking

Regulation Act, 1949 applies (including any bank or banking institution referred to

in section 51 of that Act): or any other financial institution which the Central

Government may. by notification in the Official Gazette, specify in this behalf;

(c) "higher education" means any course of study pursued after passing the Senior

Secondary Examination or its equivalent from any school, board or university

recognized by the Central Government or State Government or local authority or by

any other authority authorized by the Central Government or State Government or

local authority to do so.

5.5.8 Deduction in respect of interest on loan taken for certain house property (Sect ion

80EEA1;

Section 80EEA introduced by the Finance (No.2) Act, 20 19 ( No. 23 of20 19), allows

deduction from gross total income of an individual (not el igible to claim deduct ion

under section 80EE) in respect of the interest payable on loan taken by him from any

financial institution for the purpose of acquisition of a residential house property if
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following condi tions are met;-

(i) (he loan has been sanctioned by the financial institution during the period beginning on 

the 1st day of April. 2019 and ending on the 31st day of March, 2021; 

(i i) the stamp duty va lue of residential house propeny does not exceed forty-five lakh 

rupeeSj 

(iii) the assessee does nOI own any residential house property on the date o f sanction of 

loan. 

Par the purposes of this scct ion.-

(a) the expression " fi nancial institution" shall have the mean ing assigned to it in clause (a) 

of sub-section (5) of section SOEE; 

(b) the expression "stamp dUlY value" means value adopted or assessed or assessable. by 

any au thority of the Central Government or a State Government for the purpose of payment 

o f stamp duty in respect of an immovable property. 

The amount of this deduction shalt not exceed Rs. 1,50.000/- and it shall be a llowed in 

com puting the tota l income of the individual for the assessmen t year 2020-21 and 

subsequent assessment years. 

Where a deduction under this section is aJlowed fo r any in terest referred to in tbis section. 

no deduction shall be allowed in respect of such interest under any other provision of this 

Act for the same or any other assessmem year. 

5.5 .9 Deduction in respect of the interest pavable on loan taken for the purpose of 
purchase of an electric vehicle (80EEB) 

Section 80EEB introduced by the Finance (No.2) Act, 2019 (No. 23 of 20 19), a llows 

deduction from gross total income of an individua l in respect of the interest payab le on loan 

taken by him from any financia l institut ion for the purpose of purchase of an electric vehicle 

if the loan has been sanctioned by the financial institution during the period from 

01.04.2019 to 31.03.2023. 

For the purposes of this section.,-

(a) "electric vehicle" means a vehicle which is powered exclusively by an electric motor 

whose traction energy is suppl ied exclusive ly by tracti on balt'ery instalJed in the veh icle and 

has such electric regenerati ve braking system, whi ch dllring braking prov ides for the 

convers ion of vehicle kinetic energy into electrical energy: 

(b) "financial institut ion" means a banking company to wh ich the Banking Regulat ion Act 

1949 ( lO af 1949) applies. or any bank or banking institution referred to in section 5 1 of 
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that Act and includes any deposit taking non-banking financial company or a systemically

important non-deposit taking non-banking financial company as defined in clauses (e) and

(g) of Explanation 4 to section 43B.

The amount of this deduction shall not exceed Rs. 1,50,000/- and it shall be allowed in

comput ing the total income of the individual for the assessment year 2020-2 1 and

subseque nt assessment years.

Where a deduction under this section is allowed for any interest referred to in this section,

no deduct ion shall be allowed in respect of such interest under any other provision of this

Act for the same or any other assessment year.

5.5.10 Ded uctions on respect of donations to certain funds. charitab le ins titutions,

etc. (Section 80G):

Section SOG provides for deductions on acco unt of donation made to vanous funds,

charitable organizations etc. In cases where employees make donations to the Prime

Minister ' s National Relief Fund. the Chief Minister'S Relief Fund or the Lieutenant

Governor' s Rel ief Fund through their respect ive employers, it is not possible for such funds

to issue separate certificate to every such employee in respect of donations made to such

funds as contribution s made to these funds are in the form of a consolidated cheque. An

employee who makes donations towards these funds is eligible to claim ded uction under

section 80G. It is, hereby, clarified that the claim in respect of such donations as indicated

above will be admissible under section 80G on the basis of the certificate issued by the

Drawing and Disbursing Officer (DDO)/Employcr in this behalf - Circular No. 2/2005.

dated 12-1-2005.

No deduction under Ihis section is allowable in case the amount or donation exceeds Rs

2000/- unless the amount is paid b)' a n)' mode other Ihan cash.

5. 5. 11 Deduction s in respect o f rents paid (Section 80GG):

Section 80GG allows the employee to a deduct ion in respect of house rent paid by him for

his own residence. Such deduction is permissible subject to the following conditions>

(a) the employee has not been in receipt of any House Rent Allowance specifically

granted to him which qualifies fOTexemption under section lO(I3A ~ ofthe Act;

(b) the employee files the declaration in Form No. IOBA. (Annexure X)

(e) The employee does not own :

(i) any residential accommodation himself or by his spouse or minor child

or where such employee is a member of a Hindu Undivided Family, by
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such fami ly. at the place where he/she ordinarily res ides or performs 

duties of his office or carries on his business or profession: or 

(i) at any other place. any res idential accommodation which IS In the 

occupation of the employee, the va lue of which is to be determined under 

section 23(2)(a) or section 23(4)(a), as the case may be. 

(d) He wi ll be entitled to a deduction in respect of house rent paid by him in excess of 

10% of his tota l income. The deduction shall be equal to 25% of tOla l income or 

Rs. 5,000/- per month, whichever is less. The total income for working out these 

percentages will be computed before making any deduction under section 80GG. 

The Drawing and Disbursing Authorities should satisfy themselves that all the conditions 

mentioned above are satisfied before such deduction is a llowed by them to the employee. 

They should also satisfy themselves in thi s regard by insisti ng on production of evidence of 

aernal payment of rent. 

5.5.12 Deductions in respect of certain donations for scientific research or rural 

development (Section 80 GGA): 

Section 80GGA allows deduction from tOlal income of employee in respect of donations of 

any sum as given in the Table below: 
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•

51 Donations made to persons Approval ! Authority granting

No Notification pprova llNoti lication

underSection

I. A research associa tion which has as its object the u/s 35(1 )(ii) Central Govern ment
undertak ing of sci enti tic research or 10 a Univers ity,
college or other inst itution to be
used for scientific research

2. !I. research association which has as its object the u/s 35( I)(iii) Central Government
undertaking of research io soc ial science 0'

statist ica l research or 10 a University, college

or other inst itution 10 be used for research in social

science or statistical research

3. an association or institution. which has as its object furn ishes rh, Prescribed Authority under
rh, undertaking of any programme of rural ce rti ficat e 01, Ruk6AAA
development, to be "~d for carrying out any 35CCA (2)
programme of rural developmentapproved
for the nufOO:'>CS of nion 35CC A

4. an association or institution which has as its object furnishes the Prescribed Au thority under
the tra ining of perso ns for implementing ce rtificat e U/S Ru le 6AAA

oroarammcs of rural development. 35CCA I2A)

5. An assoc iatio n or instituti on . which has as its object A ppro ved for sci up and notified
the undertaki ng of an}' programme of co nservation the purpo ses o f by the Central Government
of natural resources or of afforestation. sec tio n 35CCO.

6. A fund for afforestation Notified unde r set upand notified
clausctb} of by the Centra l Government
sub-section ( I)
of sec tion
35CCB

7. a rural development fund not ified ufs 5<.'1. up and notified
35CCA (I )(c) by the Central Government

s, Nat ional Urban Povert y Eradication Fund notified u1s 5\-'1. up and notified
35CCA ( 1)(<1) by the Ce ntral Govern me nt

NQ deduction under this section is allowable in case:

i) The employee has gross total income which includes Income which IS chargeable

under the head "Profits and gains of business or profession".

it) The amount of donation exceeds Rs. 2000 unless such sum is paid by any mode other

than cash.

The Drawing and Disbursing Authorities should satisfy themselves that all the conditions

mentioned above are satisfied before such deduction is allowed by them to the employee.

They should also satisfy themselves in this regard by insisting on production of evidence of

actual payment of donation and a receipt from the person to whom donat ion has been made

and ensure that the approval/notification has been issued by the right authority. 000 must

ensure a self-declaration from the employee that he/she has no income from "Profits and gains

of business or profession".

5.5. 13 Deduct ion in resPeCt of interest on de[Xlsits in sav im:s account (Section SOlTA) ;

Sect ion 80ITA allows to an employee, not being a senior citizen employee. from his gross total
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income if it includes any income by way o f interest on deposiLS (not being time deposilS) in a 

_ savings accounL a deduction amounting to: 

(i) in a case where the amount of such income does n01 exceed in the aggregate ten 

thousand rupees. the whole of suc-h amount; and 

(i i) in any other case. ten thousand rupees. 

The deduction is availab le if such sav ings account is maintained in a-

(n) banking company to which th e Banking Regulation Act, 1949, app li es (including 

any bank or banking inst itution referred to in section 5 1 of that Act); 

(b) co-operative society engaged in canying on the business of banking (including a 

co-opcrative land mortgage bank or a co-operative land development bank); or 

(c) Post Office as defined in c lause (k) of section 2 of tbe Indian Post Office Act, 

1898, 

For this sect ion, "time deposit s" means tbe deposits repayable on expiry of fixed periods. 

5.5.14 Deduction in respect of interest on deposits in case of senior ci lizens (Seclion 
80Tffi): 

Section SOTfB introduced by Finance Act. 20 18 a llows ded uct ion to 3 senior citizen from his 

gross tol31 income in respect of income by way of imeresi on deposits with -

(8) banking company to which the Banking Regulation Act, 1949, app lies (including 

any bank or banking inst itution referred 10 in section 5 1 of that Act); 

(b) co~operativc soc iety engaged in carrying on lhe business of banking (including a 

co~operative land mortgage bank or a co~operative land development bank); or 

(c) a Post Office as defined in clause (k) of section 2 o f the Indian Post Office Act, 

1898, 

The amount of deduction in respect of above interest on deposit is as under:-

(i) in a case where the amount of such income docs not exceed in the aggregate fitly 

thousand rupees. the whole of such amount ; and 

(ii) in any other case, fi fty thousand rupees. 

However, no ded uction is a llowed under section 80'ITB to any partner of ihe finn or any member 

of the assoc iation or any individual o f the body if said interest is derived from any deposits held 

by, or on behalf of, a firm, un association of persons or a body of individua ls. 

For this purpose, ""sen ior c itizen" means an individual resident in India wbo is of the age of sixty 



years or more at any time during the relevant previous year. 

However, taxpayers c1ail11ing deduction under section SOTTB shall nOI be eligible for deducrion 

under section SOTTA. 

6. Rebate Of RsI2,SOO Forlndividuals Having Totallncome Upto Rs 5lakh [Section 

87A] 

Finance Act, 2019 w.c,1: 01.04.2019. provided reliefin th e form of rebate to individual taxpayers. 

resident in India, who are in lower income bracket, i.e. having total income not exceeding Rs 

5,00,000/-. The amo unt of rebate available under section 87A is Rs 12,5001- or the amount of tax 

payable. whichever is less from financial year 20 J 9-20. 

7. TDS on payment of accumulated balance under recognised provident fund and 

contribution from approved superannuation fund: 

7J The trustees of a Recognized Provident Fund, or any person authorized by the regulations 

of the Fund to make payment of accumulated balances due to employees, shall in cases where 

sub-rule(1) of Ru le 9 of Part A of the Fourth Schedu le 10 the Act app lies. 8tlhe time when the 

accumulated balance due to an employee. is ,paid, make therefrom the deduction specified in Rule 

10 of Part A of the Fourth Schedule to the Act. The accumulated balance is treated as income 

chargeable under the head ·'Sa laries". 

72 Where any contribution made by an employer, inc luding interest on suc h contributions, jf 

any. in an approved Superannuation Fund is paid \0 the employee, tax on the alJlount so paid shall 

be deducted by the trustees of the Fund to the extent prov ided in Rule 6 of Part B of the Fourth 

Schedule to the ACL TDS shou ld be at the average rate of tax at Which, the employee was liable to 

be taxed during the preceding three years or during the period, if that period is less than three 

years, when he/she was member of the fund . 

The deductor shall remain liable to deduct ta.x on any sum paid on account of returned 

contributions (i ncluding interest,. if any) even if a rund or part or a fund ceases to be an approved 

Superannuation fund. 

73 As per section 192A of the Act w, c. r. 01.06.2015 the trustees of the EPF Scheme 

1952 framed under section 5 of the EPF & Misc. Prov isions Act, 1952 o r any person authorized 

under the sc heme to make payment of accumulated balance due to empl oyees, s ha ll, in a casc 

where the accumulated balance due to an employee participating in a recognized provident fund is 
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includible in his total income owing to the prov isions of Rule 8 of Part A of Fourth Schedule not 

- being applicable at the time of payment of accumu lated ba lance due to the employee. deduct 

income tax thereon @ 10% if the amount of such payment or aggregate of such payment exceeds 

Rs 50,000. In case the employee does not provide hislher PAN or Aadhaar num ber as the case may 

be, or provides an invalid PAN or Aadhaar number as the case may be. then the deduction will 

have to be made at maximum marginal rate. 

Rule-8 of Part-A of fourth schedule of the Act excludes the fOllowing accumulated balance due 

and becoming payab le to the employee from the total income; 

(i) If, he/she has rendered continuous service with his employer for a period of five years or 

more, or 

(ii) If. though he/she has not rendered such continuous service. the service has been 

tenn inated by reason of -

• the employee's ill health, or 

• by the contracti on or discontinuance of the employer's business or 

• other cause beyond the control of employee, or 

(iii) if, on cessation of his employment the employee obtains employmen t with any other 

employer. to the extent amount of such accumulated balance is transferred to his 

individual account in any recogn ized provident fund maintained by such other employer. 

or 

(iv) if the entire balance standing to the credit of employee is transferred to his account under 

a pension scheme referred to in section 80 CCD and not ified by the Central Government. 

When the accumulated balance due and becoming payable to an employee inc ludes any amount 

transferred From his individual account in any other recognized provident fund(s) maintained by 

his fomlcr employer(s), then in computing the period o f continuous service the period or periods of 

cont inuous services rendered under fonner employer(s) shall be counted for the purposes of (i) and 

(ii) above. Under the above four situations at (i) to (iv). the accumulated balance due and payable 

to the employee is not liab le for TDS under sect ion 192A. 

8. DOQs IQ obtain eyjdcneclproo{o[clajms; 

Por the purpose of estimating income of the assesse or computing tax deducti ons, section 192(20) 

provides that person responsible for paying (ODOs) shall obtain from the assessee evidence Of 

proof or particular of c laims stich as House rent Allowance (where aggregate annual rent exceeds 

one lakh rupees); Deduction of interest under the head "Income from house property" and 

deduction under Chapte r VI-A as per the prescribed fonn 12 BB la id down by Rule 26C of tbe 
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Rules.

Further, as per sect ion 192 (2D) read with the rule 26C, it is mandatory for the ODDs to obtain

details/evidence in respect of claim of exemption for leave trave l concession or ass istance before

allowing the sa id exemption. The rele vant Conn for furnish ing details by employee is Form 12B B.

It may be noted that the DUOs shall allow income-tax exemption as referred to in Para 5.3. I

anerfohlainin~ copies o( invoices of specified expenditure incurred during the specified

pe riod .

9. Calculatiog ofjncome-1aJ to be deducted:

9.1 Salary income for the purpose o f sect ion 192 sha ll be computed as follow >

a) First compute the gross sa lary as mentioned in para 5.1 including all the incomes

mentioned in para 5.2 and excluding the income mentioned in para 5.3.

b) Allow deductions mentioned in para 5.4 from the figure arrived at (a) above and

compute the amount to arrive at Net sa lary of the empl oyee

c) Add income from all other heads- "House property". " Profits & gains of Business or

Profession", Capital gains and Income from other Sources to arrive at the Gross To tal

Income as shown in the form of simple statement mentioned para 3.6. Howe ver, it

may be remembered that no loss unde r any such head is allowable by DDO other than

loss under the head " Income from House property" to the extent of Rs. 2.00 lakh.

d) Allow deductions mentioned in para 5.5 from the figure arrived at (c) above ensuring

that the relevant conditions are satisfied. The aggregate of the deductions subject to the

threshold limits mentioned in para 5.5 shall not exceed the amount at (b) above and if

it exceeds. it should be restricted to that amount.

This will be the amount of total income of the employee on ,...-hich income tax wou ld be required to

be deducted . This income should be rounded o ff to the nearest multiple of ten rupees.

9.2 Income-tax on such income shall be calc ulated at the rates given in para 2. 1 of this

Circular keeping in view the age of the empl oyee and subject to the provisions of section 206 AA,

as discussed in para 4.8. Rebate as per Section 87A up to Rs 12,500/- to eligib le persons (see para

6) may be given. Surcharge shall be ca lculated in cases where applicable (see para 2.2).

9.3 The amount of tax as increased by the surcharge if applicable so arrived at shall be

increased by Health and Educat ion Cess at the rate o f 4% to arrive at the tota l tax payable.

9.4 The amount of total tax payable as arr ived at para 9.3 should be deducted every month

in equal installments. Any excess or deficit arising out of any previous deduction can be adjusted

by increasi ng or decrea sing the amount of subsequent deductions during the same financia l year.
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10. Miscellaneous; 

10.1 1l1ese instructions are not ex haustive and are issued only w ith a view to g uide the 

employers LO understand the vario us provisions relating to deduct ion of tax from salaries. 

Wherever there is any doubt, reference may be made to the provisions of the lncome-ta" Act. 

1961, the Income-ta.~ Rules. 1962, the Finance Act,2020 (No. 120(2020). the Taxation and Other 

Laws (Relaxation and Amendment of Certain Provisions) Act, 2020(No. 38 of 2020). the relevant 

circu lars I notifications. etc. 

10.2 Lo case any assistance is required. the Assessing Officer/ the Loca l Pub lic Relation 

O tTicer of the Income-tax Depanmel11 may be contacted. 

10.3 These instnlctio ns may be brought to the notice o f all Disbursing Officers and 

Undertakings inc luding those under the control of the CentraV State Governments. 

lOA Copies of this Circular are ava ilable at the following websites: www. linrnin.nic.in & 

www.incometaxi ndia.gov. in 

Hind i version wi ll fo llow. 
l L , _ >~ 
ty.P~,. 

(Ami! Raj) 
Director (IT- Rudget), CBDT 

Co pv to: 
I. All State GovemmentslUnion Territories. 
2. All MinistriesfDepartments of Government of 1 ndia e tc. 
3. President's Secrelariat 
4. Vice-President's Secretariat 
5. Prime Minister's O ffi ce 
6. Lok Sabha Secretariat 
7. Rajya Sabha Secretariat 
8. Cabinet Secretarial 
9. Secretary. U. P.S.c., Dholpur House, New Delhi 
10. Secretary, StafTSe lection Commission, Lodhi Compl ex, Ne w Delhi 
II. Supreme Court of Ind ia, New Delhi 
12. Election Commission. New Delhi Pl anning Commission, New Delhi 
13 . Secretariat o f Govemors/Lt. Govemors of all States/Union Territories 
14. Al l Integrated Financial Advi sors [0 Minislries/Departments of Govemment of India 
15. Al l heads of Departments & Offices subordinate to the Department o fRevenucCBDT, C BEC 
16. Army headquarters. New Delhi 
17. Air headquarters. New Delhi Naval beadquaners. New Delhi 

18. Director-General of Posts & Telegraphs. New De lhi 

19. Comptrol ler & Auditor General of India 

20. Accountant Generals of all State Governments 
21. Director of Audit (Central )Kolkata, New Delhi. Mumbai. 
22. All Banks (Public Sector, Nationalized including State Bank of India) 
23. Secretary, Reserve Bank of India Central Office P.B.No.406, Mumbai 400001 (25 copies for distribution to 

its Branches). 
24. Accounts Officer, Inspector GeneraJ of Assam Rifles, ( I-Iqrs), Shillong All Chambers of Commerce & 

Industry 
25. Lok Sabha /Rajya Sabha Secretariat Libraries ( 15 copies each) 
26. All Officers and Sections in Technica l Wing of CBDT 
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27. Asstt . Ch ief Inspector, RBI Inspecti on Deptt. Regional Ce ll MumbailKolkatal Chennai/New Delhi/and
Kanpur.

28 . Controller ofAccounts, Depn. Of Economic AtTairs, New Delh i
29 . Manager, Reserve Bank of India, Public Debt Office, Ahmedabad/Bengalurul Bhubancswar/

MumbailKolkataillyde rabad/Kanpur/Jai pur/ChennailNagpurlNew Delhi/ Patna/ Guwahat iffrivandrum.
30 . Controller General of Defence Accounts. New Delhi.
31. Directorat e of Audit, Defence Services , New Delhi. Natio nal Savi ng Organ isation, Nagpur.
32. Deputy Accountan t General, Post & Telegraph, Kolkata.
33. The Lcgal Adviser, Export- Import Bank of India, P.B.No.19969, umbai.400002 1. Chief Controller of

Accounts, CBDT, Lok Nayak Bhawan, Khan Market, New Delhi
34. N. S. Branch, Department of Economie Affairs, New Delhi
35. The Min. of Law (Deptt. of Legal Affairs), Shastri Bhawan New Delhi. All Foreign Banks operating in

India
36. Air India. New Delhi
37. Univers ity Grants Commission, Bahadur Shah Jafar Marg. New Delh i
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ANNEXUKE-I

SOME ILLVSIRAIIONS#

Example I

For Assessment Year 2022-23

Calculation of Income tax in the case of an emplolee (Male or Fema le) below the age or slxty
years and having gross salary" income or:

i) Rs.2.50.000/- .
ii) Rs.6.00.000/- •
iii) Rs. I0,50,000/-
iv) Rs.55,50.000/- . and
v) Rs. I, IO,50.000/-

(A) What wi ll be the amoun t ofTDS in case of above employees. i f PA~ is not
submitted by them to the ir DDOslOffices:

Particulars Rupees Rupees Rupees Rupees Rupees
(i) (i i) (iii) (h') (v)

Gross Salary Income 2,50,000 6,00,000 10.50.000 55,50.000 1,10.50.000
(includ ing a llowances)
Contribution ofG.P.F. 45,000 50,000 1,00,000 1,00,000 1,00,000

Computation of Tota l Income and tax payable then-o n

Particulars Rupees Rupees Rupees Rupees Rupees
(i) (ii) (iii) {iv) (~)

Gross Sa lary 2,50,000 6,00.000 10,50,000 55,50,000 1,10,50,000

Less: Standard ded uction 50000 50000 50000 50000 50000
u/s l 6Ii. \
Less: Dedu ct ion Uls 80C 45,000 50,000 1,00,000 1,00,000 1,00 ,000
Taxable Income 1,55.000 5,00.000 9,00,000 54,00,000 1,09,00,000

(A) Tax thereon Nil Nil- 92,500 14,32,500 30,82 ,500

Surcha rge 1,43,250 4,62,375

Add: Ilealth & Education Nil Nil 3700 63.030 1,4 1,795
Ce ss @ 4%.

Tota l lax payable Nil Nil 96,200 16.38,780 36,86,670
@ or Aad haar number, as the case may be,
"After reba te of Rs 12500 u1s 87A
# It may be noted that tax liability may not be the same in case the taxpayer opts for concessiona l tax
reg ime under section 115BAC ofthe Act.
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Exa mnle 2
For Assessment Year 2022·23

Calcu lat ion of Income Tn in th e ca"e of an emploH~e below th e age ohilt)' )'ca rs hav ing a
han dica pped dependent (With valid PAN · furnished to employer).

S.No. Particulars Rupees
I Gross Salary 4,70,000
2 Amoun t spent on trea tment of a dependent, be ing person 7000

with disabil ity (but not severe disabi lity)
3 Am ount paid to Lie with regard to annuity for the 60.000

maintenance ofa dependent, being person with disability
(But not severe disability)

4 GPF Contribution 25,00 0

5 LIP Paid 10,000
6 Interest Income on Savings Account 12,000

Computa tiog OC Tal

S.No. Particu lars R upees

I Gross Salary 4,70,000
2 Less: Standard deduction u/s 16(ia) 50,0 00
3 Add: Income from Other Sources Rs 12.000

Interest Income on Sav ings Account
4 Gross Total Income 4,32.000
5 Less: Deduct ion U/s 80DD (Restricted to Rs.75,000/- only) 60.000

6 Less : Deduction U/s SOC (i) a PF Rs.25,OOO/- 35,000
(i i) LII' Rs. IO. OOO/-

7 Less: Deduct ion uls 80TfA on Interest Income on savings 10000
account (restricted to Rs 10000/-)

8 Total Income 2,97,000
9 Income Tax thereon/payable Nil

(includes Rebate of Rs 12500 as per Section 87A)
10 Add :

Health & Education Cess t@ 4%. Nil
I I Tota l Incom e Tax paya ble Nil
12 Ro unded off to Nil

@ or Aadhaar number, as the case may be.
# It may be noted that tax liability may not be the same in case the taxpayer opts for concessiona l tax
reg ime under section 115BAC of the Act.
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- Exa mple 3

For Assessment v ear 2022-23

Ca lculat ion of Income Tax in the case of an cmplol« below age of Sill)' yea rs where
medical treatment expendit ure was borne by the employer (With valid PAN4

furnished to e mployer).

s........ Pa rt iculars Rupees
1 Gross Salary 5,55,000
2 Medical Reimbursement by employer on the treatment of 35,000

self and dependent family member
3 Contrib ution ofGPF 20,000
4 LIe Premium 20,000
5 Renavment of House Building Advance 25,000
6 Tuition fees for two children 60,000
7 Investment in Unit-Linked Insurance Plan 30,000
8 Interest Income on Savings Account 8,000
9 Interest Income on Time Deposit 15,000

Computa t ion of Tax

s..'io. Particulars Rupees
1 Gross Salary 555,000
2 Add: Perq uisite in respect of reimbursement of Medical

Expenses
35,000

3 Less: Sta ndard deduction u/s 16(ia)
50,000

4 Income from Other Sources
i) Interest Income on Savings Account Rs 8,OOO
ii ) lnterest Income on Time Deposit Rs 15,000

23,000
5 Gross Total Income 563000
6 3. Less: Deduction VIs 80C

(i) GPr Rs.20,0001-
(ii ) Lie Rs.20,0001-
(iii) Repayment of House Building Advance Rs.25 ,000 /-
{iv) Tuition fees for two children Rs.60,000/-
(v) Investment in Unit-Linked Insurance Plan Rs.30,000/-
Total =Rs.l ,55,000/-

Restricted 10 Rs. 1,50,000/-
b. Less: Deduction u/s sorrA on Interest Income on savings
account (restricted to Rs 10,0001- - ava ilable only on Savings
accou nt interest) Rs 8000
To tal deduction available Rs 1,58,000/- 158000

7 Total In come 4 05 000
8 In com e Tax t hereOn/pa}~)ble (incl udes Rebate of Rs

12500 as ocr Section 87A xu-
9 Ad d ,

Health & Education Cess @ 4%. Nil
10 Tota l Income Tax payable Nil

@ or Aadhaar number, as the case may be.
# It may be noted that tax liability may not be the same in case the taxpayer o pts for co ncessional tax
regime under section 115BAC of the Act.
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Example 4

For Assessment Year 2022-23

IlIuslratin C'dlcul:Hion of House Rent Allo"ance VIs 10 (13M in respect of residential
accommodation situated in Delhi in case of an emplone belo" the aee of sixh-' 'fe-drs (With ulid
PAN'iIi fu.-nished to emplo)"erl.

S.No. Particulars Rupees
1 Sala ry 3,50,000
2 Dearness Allowance 2,00,000
3 House Rent Allowance 1,40,000
4 House rent paid 1,44,000
5 General Provident Fund 36,000
6 Life Insurance Premium 4,000
7 Subscription to Unit-Linked Insurance Plan 50,000

Computation of total income and tax payable thereon

S.No. Particulars Rupees
1 Salary + Dearne ss Allowance + House Rent Allowance 7,40,000

3,50,000+2.00,000+1,40,000 - 6,90,000
2 Total Salary Income 7,-t0,000
3 Less: Standard deduction uls 16(ia 50,000
4 Less: House Rent allowance exempt Vis IO(I3A):

Least or;
(a). Actual amount of HRA rec eived-
1,40,000
(b). Expenditure of rent in excess of 10% of salary

(includin g D.A. presuming that D.A. is taken
for retirement benefit) (1,44,000-55.000) = 89,000

89,000
(e). 50% of Salary(Basic+ DA) =
2,75,000 (Bombay/KolkatafDclhi/Chcnnai] or 40% of salary

I (Basic + DA) in case of other cities
Gross Total Income 6,01,000

Less: Deduction Uls 80C
( i) GPF Rs.36,000/-
(i i) Li e Rs. 4,000
(iii) Investment in Unit-Linked Insurance Plan Rs.50,OOO/-
Total =Rs.90,OOO/- 90,000

5 Total Income 5,It,OOO
Tax payable 14700
Add:
Health & Education Cess (a), 4%. 588

Total Income Tax payable 15288
Rounded orr to 15290

@ or Aadhaar number, as the case may be.
# It may be noted that tax liability may not be the same m case the taxpayer opts for
concessional tax regime under section 11 5BAC of the Act.
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Example ;.
For Assessmen t Year 2022-23

lIIustraling valuation of perquisite and eatcutatton of lax in the case of an cmplone below
age of sixty lears of a private campan)' in l\Iumha i who was provided accommodatton in a
nat at conces.siona l rate for len months and in a hote l for two months (With valid PAN:i'
furnished to emnlover).
S.No. Particulars Rupees
I Salary 7,00,000
2 Bonus IAO,OOO
3 Free gas. e lectricity, water etc. (Actual bills paid by 40,000

company)
4(a) Flat at concessional rate (for ten month). @ 3,60, 000

Rs.36000/moll th
4(b) Hotel rent naid bv employer (for two month ) 1,00,000
4(c) Rent recovered from em ployee. 60,000
4(d) Cost of furniture . 2,00 ,000
s Subscrintl on to Unit Linked Insurance Plan ; 0,000
6 Life Insurance Premium 10,000
7 Contribution to recognized P.F. 42,000

COMPUTATION OF TOTAL INCOME AND TAX PAIDTlIEREON'• • . .
S.No. Particulars Rupees
I Sa lary 7,00,000
2 Bonu s I 40 000
3 Total Sa laryt l +2) for Valuation of Pcra uisites 8,40.000

Valuation of eernuisttes
4(a) Perqu isite for flat (Cities havin g population>25 [akh as per

200 I census)
15% of sa lary for 10 months=Rs. I.05,000/-

4(b) Perqu isite for hotel :
Lower o f (24% of salary of 2 months=Rs 33,600) and
(actual paym ent» Rs 1,00,000) i.e. Rs 33,600

4(c) Perquisite s for furnitu re @ 10% ofcost (10% ofRs.
2.00,000) Rs. 20,000

4(c)(i) Total of (4(a)+(b)+(c» )
(1,0; ,000+ 33,600+ 20,000) ~ Rs. I;8,600

Less: rent recovered: (-)Rs.60,000
- Rs,98,600

4(d) Add:
Perquisite for free gas, electric ity, wate r etc. RsAO,OOO (+) Rs
98,600 (4(c)( i») = Rs I,38,600

Total perquisites 1,38,600
5 Gross Total Income (Rs.8,40,OOO+ 1,38,600) 9,78 ,600

6 Less: Standard deduction U/S 16(ia) ;0,000

7 Gross Total Income 9,28,600
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8 Less: Deduction DIs 80C:
(i). Provident Fund (8OC) ; 42.000
ii) Li e (80C) ; 10.000
i ii) Subscription to Unit Linked Insurance Plan(8OC): 50,000/-

Total = 1,02,000

Rest ricted to Rs 1 02 000 u/s SOC 1,02,000

9 Tota l Income 8,26,600
10 Tax Payable 77,820
11 Ad d:

Health & Educat ion Cess ({j) 4%. 3113
12 Total Income Tax pay able 80,933
@ or Aadhaar number, as the case may be.
# It may be noted that tax liabil ity may not be the same in case the taxpayer opts for
co ncessional tax regime under section 115BAC of the Ac t.
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Example 6
For Assessm ent Year 2022-23

Illustrating Valuation of perquisite and calculation of tax in the case of an employee below the age
of 60 years of a Private Company posted at Delhi and repaying House Building Loan (With valid
PAN'o' furnished to employer).

Computation of total Income and tax payable thereon

.No. Particulars Rupees
1 Salary 4.50,000
2 Dearness Allowance 1,00,000
3 House Rent Allowance 1,80,000
4 Special Duties A llowance 12,000
5 Provident Fund 60,000
6 LIP 10,000
7 Deposit in NSC VIII issue 30,000
8 Rent Paid for house hired by employee 1.20,000
9 Repayment of I louse Building Loan (Principal) 60,000
10 Tuition Fees for three child ren (Rs . IO,OOO per ch ild) 30,000.

·.No. Particulars Rupees

1 Gross Salary (Basic+ DA+HRA+S DA) 7,42,000
Less : Ilouse rent a llowance exempt U/s 10 ( 13A) will the amount
which is least of:

i) Actual amount of llRA received : Rs.1,80.000

ii] Rent paid in CACCSS of 10% of salary [Including D.A.) ass uming D.A. is
65,000

included for retire me nt benefits ( 1,20,000- 55.000) Rs. 65,000

iii) 50% of salary (including D.A) : Rs. l.75.000

Less: Standard dedu ction uls 16( ia) 50,001

G ross Total Taxable Income (••27,000

4 Less: Deduction U/s 80C

(i). Provident Fund 60,000

(ii) . LIP 10.000
(i i i). NSC Vlllissuc , 30,000

(iv). Repayment of HBA , 60,000

(v). Tuiti on Pees (Restricted to two ch ildren) 20,0(}() 1,50.000
Total: 1,80,000

Restricted to 1.50,000

5 Total Income 4,77,000

6 Income Tax thereon/paya ble (includes Rebate as per Section 87A) Nil
7 Add : Health & Education Cess@ 4%.

xu
8 Total Income Tat payable Nil
9 Rounded orr to Nil

@ or Aadhaar number, as the case may be
# It may be noted that tax liability may not be the same in case the taxpayer opts for conc essional tax
regime under section 11 5BAC of the Act.
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Example 7

For Assess ment Year 2022-23

A. Calculation of Income tax in the case of a retired employees above the age of sixty
years but below the age of80 years and having gross pensions of:

i) Rs .5,OO,OOO/­
ii) Rs .8,50,OOO/· ,
iii) Rs. 13,00,000/-.

B What wil l be the amount ofTDS in case of above em ployees, if PAN@ is not
submitt ed by them to their DDOs/Offices:

Particula rs Rupees Rupees Rupees
in (in Iii;l

Gross Pension 5,00,000 8,50,000 13,00,000
Contribution or p.p.F. 70,000 1,00,000 1,50,000

Solution: Computation of Total Income and tax payable thereon:

Par ticula rs Rupees Rupees Rupees
(i) (ii) (iii)

Gros s Pensio n 5,00,000 8,50,000 13,00,000

Less: Standard deduction u/s 50,000 50,000 50,000
16iia)
Less: Deduction U/s 80C 70,000 1,00,000 1,50,000
Taxable Income 3,80,000 7,00,000 11 ,00,000
Tax thereon (includes Rebate as N il . 50,000 1,40,000

I ner Sect ion 87A
Add:
Health & Education Cess @ 4%. Nil 2,000 5,600

To tal tax payable Nil 52,000 1,45,600

@ or Aadhaar number, as the case may be.
# It may be noted that tax liability may not be the same In case the taxpayer opts for
concessional tax regime under section 115BAC of the Act.
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Exa m ple 8

For Assessment Year 2022-23

A. Calculation of In come tax in th e case of a retired ('w pl0U't above the a~e of 80 years a nd
ha\'ing gross pension of;

i) Rs.5,50,000/-.
i i) Rs.8.50,000/- ,
iii} Rs. 13,00,000/-.

B What will be the amount ofTDS in case of above employees, if PAN @is
not submitted by them to their ODDS/Offices:

Pa rt icula rs Rupees Rupees Rupees
(i) (ii) (iii)

Gross Pension 5,50,000 8,50,000 13,00,000
Contribution of P.P.F. 80,000 1,20,000 1,50,000

Co mputat ion of Tota l Income an d tax paya ble thereon

Particula rs Ru pees Rupees Ru pees
(i) (ii) (iii)

Gross Pension 5,50,000 8,50,000 13.00,000
Less: Standard deduction 50,000 50,000 50,000
uls 16(ia)
Less: Deduction VIs 80C 80,000 1,20,000 1,50,000
Taxable Income 4,20,000 6,80,000 11,00,000

Tax thereon Nil 36,000 1,30,000
Add:
Health & Education Cess Nil 1,440 5,200
(@, 4%.

Total tax payable Nil 37,440 1,35,200

@ or Aadhaar number, as the case may be.
# lt may be noted that tax liability may not be the same In case the taxpayer opts for
conce ssional tax regime under section 115BAC or the Act.
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Example 9

1 Computation of Taxable Salary and allowances, Deduct ion for Interest on
Housing Loan and Deduction u1s SOC.

Mr. X, a Central Gm1 . Officers in Delhi. is receiving Basic Pay RsAO,OOO, DA at
prescr ibed rates, transport allowances @ Rs.3600+DA thereon, and BRA (exist ing- from
1'1July 202 1 @24% of bas ic pay (though living in his own house). His date of increment
is 1st July. The fo llowing are other particulars of his income. Compute his taxable income
and tax payable, for A.Y.2022-23

S.No. Particulars Rupees
I. Honorarium for valuation of answer books of a departmental 3.000

Examination
2. Fee for work done for a private body (1/3 of fees has been 6.000

retained by Govt .)
3. Contributions to G.P.F. D.ID. 4.700
4. Postal life Insurance Premium financed from G.P.F. p.m. 280
5. Cont ribution to Central Govt. Employees Group Insurance Scheme 500

p.m.
6. Life Insurance Premium (being a Life Insurance Policy of 10.500

Rs. I,OO,OOOtaken in name ofbis wife before 1.04.2012)
7. Contribu tion to Public Provident Fund 10.000
8. Repayment of HDFC loan borrowed after 1.04.1999 EMI 3.00,000

Rs.25,OOO (Towards loan Rs.95,OOO, towards interest Rs.2.05,OOO)

Computat ion or Tax

S.No. Particulars Rupees
I. Income from Salary

Basic Pay (d) Rs 40,000 p.m
(March to June '2 1) 1,60,000

I @ Rs 41,200 p.rn * (July 2021 to Feb 2022) 3,29,600 4,89,600

Dearness Allowance(assumed)
1.3.2021 '0 30.06.2021 !ii! 7% i.e., Rs 40,000 p .m 11,200
1.7.2021 10 31.12.2021 (a:; 9% i.e. Rs 41.200 p.m 22,248
1. 1.2022 to 28.02.2022 @ II %i.e.RsA I,200 p.rn 9,064

5,32,112
House Rent Allowance 1, 17,504 6,49,6 16

Transport Allowance
1.3.202 1 '0 30.6.2021 @ Rs 3200 p.rn 12,800
1.7.202 1 '0 3 1.12.2021-@ Rs 3780 p.rn 22,680
1.1.2022 to 28.2.2022 @ Rs 3852 p.rn 7704

43,184
43,184

6,92,800
Honorarium 3,000
Fees (2/3 retained by him) 34,800
Total Salarv 7,30,600
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Less: Sta nda rd Deduct ion U/S section 16(ia) 50,000
Net Salary 6,80,600

2, Income from House Property
Se lf-occupied u/s 23(2)(a) where property is Nil
acqui red/constructed with bo rrowed capita l on or
after 1.4.1999 a nd such acquisition/construction
computed within five years from the end of FY in
whic h capita l was borrov..ed.
Less: Interest on BDFe Loan (upto Rs. 2.00,OOO) 2,00,000 (. 2,00,000
Gross Total Inco me 4,80,600
Less: Deduction uls 80 C

- G Pr @ Rs 4,700/-p.m 56,400
. CGEG IS @ Rs 500/· p.m 6,000

- Life lnsurance Prem ium 10, 500

- Repayment of HDF C Loan 95,000

- Deposit in Public Provident Fund 10,000

1,77,900
1,50, 000

Restricted to a maximum of Ta xable Incom e 3,30,600

Computation of Tax Liability
Tax payable 4,030
Less : Rebate ufs 87A 4,030
Net Income-tax payable Nil
Add :helshea lth & Education Cess @! 4%. Nil
Total Tax Payable Nil.. .

# It may be noted that tax liabi lity may not be the same In case the taxpayer opts for co ncessional
tax regime under section 115BAC ofthe Act.
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ANNEXURE-II

FORM NO.12BA
{See rule 26A(2)(bll

Statement show ing particulars of perquisites. other fr inge benefits or amenities and
profits in lieu of sa lary with value thereof

I) Name and address of employer :

2) TAN

3) TDS Assessment Range of the employer :

4) Name, des ignation and PAN or Aadhaar number of employee :

5) Is the employee a director or a person with :
substantia l interest in the company

(where the employe r is a company)

6) Income under thehe/shead "Sa laries" of the
employee : (other than from perqu isites)

7) Financial Year :

8) Valuation of Perquisites

S.No Nature of perquisite Value of Amount, jf Amount of
(sec ru le 3) perquisite as per any recovered perqu isite

rules from the chargeable to tax
(Rs.) employee Co l(3) - Col(4)

(Rs .) (R, .)
(I ) (2) (3) (4) 5

I Accommoda tion
2 Cars/Other automotive
3 Sweeper, gardener,

watchman or personal
attendant

4 Gas, electricity , water
5 Interest free or

concessionalloans
6 Holiday expenses
7 Free or concessional travel
8 Free meals
9 Free Education
10 Gifts, vouchers etc.
11 Credit card exoenscs
12 Club expenses
13 Use of movable assets by

employees



....14 Transfer of assets to
employees

15 Value of any other
benefit/amenity/servicclpri
vilese

16 Stock options (non-
qualified options)

17 Other benefit s or amenities
18 Total va lue of perquisites

19 Total value of Profits in
lieu of sa lary as per 17(3 )

9. Details of'tax, -
(a) Tax deducted from salary of the employee u/s 192(1)
(b) Tax paid by employer on behalfof the employee u/s 192(I A)
(e) Total tax paid
(d) Date of pay ment into Government t reas ury

Il EC LARATION BY EMP LOY ER

I SI D •• • • • • •• wo rking as
....... . ........ .. .. .. ...... . . ...(des ignation) dohe/shcreby decla re on behalfo f .
(name of the employer) that the information given above is based on the books of
account, doc uments and other re levant records or information availab le w ith us and the
deta ils of valu e of each suc h perquis ite are in accordance with sect ion 17 and rules framed
thereunder and that such information is true and correct.

Place .

Dat e .

Signature of the person respon sible
for deduction of ta x

Full Name .

Designation .



Annexure IIA
. 'ORM NO.12 BB

(See ru le 26C)

Sta tement showing particulars of claims by an emplolee for deduction of ta x under section 192

I. Name and address of the ernolovcc:
2. Pennancn t Account Number or Aadhaa r
number of the emolovee:

3. Financ ial yea r:

Details of cla ims and evidence th ereof
SI Nature of cla im Amount Evidence I
No. (R, .) parti culars

(I) (2) (3) (4)

I House Rent Allowa nce:

(0 Ren t paid to the landlord

(ii) Nameof the landlord
(i ii) Address of the landl ord

{iv] Permanent Account Number or Aa dhaar number, as
the case may be,ofthe landlord

Note: Permanent Account Number or Aadhaa r number.
shall be furn ished if the aggregate rent paid during the
prev ious year exceeds one lakh rupees

2 Leave travel concessions or assistance
3 Deduction of interest on borrowing:

(i) Interest payable/paid to the lender

(ii) Name of the lender
(iii) Add ress of the lender
(iv) Pcnnanent Acco unt Number or Aadhaar number of
the lender
(a) Financial lnst itutions{ifavailable)
(b) Employc rt jf avai lab le)

(e) Ot hers

4 Deduction under Chapter VI-A

(A) Section SOC-SOCCC and SOCCD

(i) Section 80C
(a)

...............

.....
(b)

.. . . . .. . . . .. . ..

.....
(e)

.. ..... ........

... ..

(d)

. . . . .. .. . ... . . .

.....



(e)
......_-_ ......
.....

(0
...............
.....

(g)
... .. .. . . .. .. . .
.....

(ii) Section soccc
(iii) Sect ion 80CCD

(B) Other sect ions (e.g. 80E. 80G. 80TTA, etc.) unde r
Chapter VI-A.

(i) section... ...... . . .... .. ..
(i i) section........ .. . . , . .. ...
C) .III section ... ... .. .. .. . . . ....
{iv) section. . .. .. . . .. . . . . .. . ..

(v) section .. ..... .. . . .. .. . .. .
Verification

I,... . . .. .. .... ..........,sonldaughter of. . .. . . . .. . .... .... . . ... .. . ... dohe/shcreby certify that the
information given above is complete and correct.

Place . . .. . . .. .. . .... . . . . . .. . . .. . . . .. __ .. .. . . . . .. . . . . .. . . ___
(Signature of the

Date . . . . . .. . . . . .. . . . . .. . .. . .. . .. . ... .... . . .. . .. . . . . .. . ..... empl oyee)

Designation ....... .................................. Full Name



ANNEXURE III

POLVT NO .H .2.1 O F CI RC ULAR OF DEDUCTION OF TA X AT SOURCE ­
INCOME TAX I>EDUCTION FRO M SALA RIES UlS 192 OF T Il E INCOME-TAX
ACT, 1961 - FI NANC IAL YEA R 2015-16
Co mpulsory Illlng of Sta tem ent by PAO, Treas ury Officer, etc. in case of paymen t of
TI>S by Book Entry.
1. Proced ure of preparati on an d furnishing Form 24G at T IN-Facilila tion Ce ntres
(TIN-FC,):
The Form 240 should be prepared by the I)AO/DTO/CDDO (hereinafter referred to as
ADs) as per the data structure (Fi le format) prescribed by the DIT (Systems), Delhi which
is ava ilable on TIN website www.tin-nsdl.com. The ADs can prepare Form 240 either by
using in-house facilities, third party software or by using fonn 240 Return Preparation
Utility (RPU) developed by NSDL e-Governance Infrastructure Limited (NS DL), which
is freely downloadable from the TIN web-site www.t in-nsdl.com.
After preparat ion of form 24G, the AO is required to validate the same by using the Form
24G File Validat ion Utility (FVU) which is freely ava ilable on TIN website.
Once file is val idated through FVU, _. fvu file ' in CDIDVDlPen Drive along with physical
Statement Stat istic Report (SS R) signed by the AO, to be furnished at TIN-FCs. On
successful acceptance of Form 24G at the TIN·FC, an acknow ledgement containing 15
digit Token no. is prov ided to the AO . The AO can view the status o f Form 24G on TIN
website.
Book identificati on Number (Blbl} is generated for each _0 00 record with valid TAN'
reported in Form 24G, wh ich is further disseminated to the AOs on ema il ID mentioned
in Form 240. AOs need to communicate the BIN details to respect ive DDOs. BIN is to be
quoted by the DDOs in quarterly e-TDSn·CS statements. BIN consists of receipt number
o f Form 24G . Doo serial number and date of transfer voucher.
The AO is required to furnish Form 24G within ten days from the end of the month in
respect of tax ded ucted by the deductors and reported to him for that month. Only one
regular Form 24G for a month -FY can be submitted.
Corre ct ion in Form 24G:

AO can file a correction Form 240 for any mod ification or cance llat ion of Form 240
accepted at TIN centra l system. Preparation and validation of correction Form 240 is in
line with regu lar form 24G. The validated Form 240 correct ion file (.fvu file) cop ied on a
CD/pen drive is to be subm itted along with the provisiona l rece ipt of or iginal Form 240
and SSR to TIN-Fe. On successful acce ptance ofcorrectio n Form 240 at the TIN-FC, an
ack now ledgement containing 15 dig it Token no. is prov ided to the AO . The AO can view
the status of Form 24G on TIN website .

Online upload of Form 24G at TIN \\ cbsites:
For online upload of Form 24G at TIN website. the Accounts Office Identification
Number (AIN) is a pre- requ isite. For online AIN registration. AO need to file at least one
Form 24G through TIN-Fe. After AIN registration. AO can file Form 24G through AO
Accou nt at T IN website. Preparat ion and validat ion of correctio n Form 240 is in line with
regu lar Form 240 (submitted at TIN-FC). The validated Form 240 correction file (.fvu
file) is to be uploaded at TIN website. There is no need to submit SSR in online upload.
For Form 240 acce pted at TIN Central System an online ac knowledgement containing a
15 digit token number is generated and displayed to the AO. The format of the
acknowledgement is identical to the one issued by the TIN-Fe .
No charges are app licable to AOs for online upload of Form 240.
On login, AD can also ViewlDownload BIN details and update demographic details.



o Digital Signature Certificate (DSC) is required ror registration and online uploading 
of Form 24G. 
O nline uploading of corrt'Ction Form Z4G III T IN website: 
AO can file a correction Form 240 ror any modification or cancellation or Fonn 24G 
accepted <It TIN Centra l System. Preparation and validation or correction form 24G is in 
line with regular fo rm 24G. The va lidated Form 24G correct ion file (.fvlI file) can be 
uploaded online through AO account at T IN website. For correction Form 24G accepted 
at TIN central system. an online acknowledgement containing a 15 digit token number is 
generated and displayed to the AO. The format of the acknowledgement is identical to the 
onc issued by the TIN-Fe. There is no need to submit SSR and provisional receipt or 
original rorm 24G in online upload. 
2. For FAQs and rurther details.. ADs are advised to log on TIN website www.tin­
nsdl.com 

•••••• 



ANNEXURE IV

Fur nish ing of Monthly For m No. 24G Statements by Pay an d Accou nts Officers
(PAOs)/Uistric t Treasury Offi cers (DTOs)/C heq ue Drawing a nd

Disbursing Officers(CDDOs)

1. Under what income tax rule sho uld Form 24G be filed ?

Inco me-tax Department Notification no, 4 J12Q IO dated May 31. 20lO amended the Income
Tax Rule 30 which mandates that in case of an office of the Government, where tax has been
pa id to the cred it of Central Government without the product ion of a cballan (associated with
depos it of the tax in a bank), the releyant I)AO ( CDDO I DIO Of un eQuiyalept office of
the eoyernment {berejn a fter called as An in this d ocument> is [l'Quj red to file Form
24G on monthly basi s.

2. Who is the relevant PAO/CD DOmTO who is liable for filing For m 24G?

A relevant PAO/CDDOIDTO is that office to whom the DeductorlDDO (TAN holder) reports
remittance ofTDSrrcS through book adjustment. Generally, the Centra l Government DDOs
report TDS through book entry to their respec tive Pay and Accounts Officers (PAOs) and the
State Government DDOs report TDS thro ugh book entry to their respective District Treasury
Ofticers(DTOs). Such PAOs and DTOs are requ ired to file Fonn 24G on monthly basis.

There are also cases of Cheque Drawing and Disbursing Officers (CDDOs) who report TDS
through book entry directly to State AG. For exa mple, PWD, Forest Department etc . Such
CDDOs are also required to file Form 24G on month ly basis. Schematic Diagram at
Annexure-1I1 clarifies the person responsible for filing Form 24G in ditTerent scenarios.

3. Can the sa me office/officer also act as DDO and AO?

Ordinarily, the PAO office is the one to whom the 000 reports the TDS and therefore, both
shou ld be from different offices . However, where the 0 0 0 and AO are the same, as in the
case of CDDOs, the stat istics report of Form 240 should be cou nter signed by his superior
officer.

4. W hat is AIN and who should ap ply?

Accounts Office Identification Number (AIN) is a unique seven digit which is allotted by the
Directorate of Income Tax (Syste ms), Delhi, to every AD. Each A D is unique ly identified in
the system by this number. AOs are required to apply for AIN with jurisdict ional TD S office.
The AIN applicat ion can be downl oaded from TIN site. Every AIN holder is req uired to file
Forrn 240 . .

Each DDO is ident ified in the system by a Tax Deduction and Collection Account Number
(TAN). This number is allo tted by Income Tax Department.

5. Where sho uld the Accounts Office Ideo lilica t ion Number (AIN) applica tion be
submilled?

The duly flllcd and signed app lication for AlN allotment is to be submitted in
physical form by the PAO / CODa I OTa 10 the jurisdictional CIT (TDS). Complete and
correct AIN app lication forms will be forwarded by the jurisdict ional CIT (TDS) to NSDL e­
Governance Infrastructure Limited (NS DL), Times Tower, tst Floor. Kamala Mills
Compound, SenapatiBapatMarg, Lower Patel, Mumbai - 400013 recommending allotment of
AIN to the PAO / CDDO I DTO.



6. Whal informalion should be submiUed through Form 24C? 

Every AO should furnish one complete. correct and consolidated form 240 every month 
having details of each type of deduction / collection separatel) viz. T05-Salary / TDS·Non 
Salary I TOS-Non Salary Non Residents I TCS made by each 000 under his jurisdiction. 

7. Where should Form 24G be submilted? 

Fonn 240 is 10 be furnished only in electronic fonn in a CD/pen drive al TIN-FCs or online 
through AO Account at .www.tin-nsdl.com \\eb portal. The facility to submit Fonn No. 240 
online is available free of cost. Provisional Receipt Number (PRN) is issued as an 
acknowledgement of the receipt of Form 240. 

8. How (0 register for online faciJity? 

Registration for AO Accounl is mandatory for filing Form No. 240 on line through TIN 
website, www.l in-nsd l.com. Regi stration AO Account is required once o l1ly. AO req uired to 
submit the Fon1l No. 240 at TlN-FC at leaSI once to com pl y with the Know Your Customer 
(KYC) norms for registrati on of the AO Account. After registration. il is optional fo r AO 
either to submit the Form No.24G in CD/Pen dri ve at TlN· FC or online. 

9. Wb:lt are the functionalities available with AO Account'! 
Through the AO Account, the AO can view the status of Fonn No. 240 filed, obtain BIN 
(Book Identification Number) details. update AO profile and upload Fonn No. 240. The 
status tracking is based on AIN and concerned Provisional Receipt Number (PRN) of Form 
24G. 

10. Can the AO furnish Form No. 24G in paper form ? 

No. Fonn 24G is 10 be filed only in electronic fonn. 

11. Ca n the AO submit the electron ically prepared Form No.24G a t the Income Tax 
Office? 
No. Electronically prepared Fonn No.24G can only be submilled at 'I IN-FC or online 

12, What docs Form 24G contain? 

Every Form 240 should be prepared in accordance with the data s tructure prescribed by the 
Income Tax Department (ITO). Form 24G contains-

• Details ofthc AO fil ing Fonn 24G (A IN. name. demographic informotion.contact 
detai ls). 

• Category of AO (Central I State Government) along with details ofminiSlry Istate. 
• Statement details (month and year for whieh Fonn 240 is being filed) . 
• Payment summary; nature of deduction wise (TDS - Salary rros Non-salary I TDS -

Non-salary Non-resident I TCS). 
• 000 wise payment details (fAN of 000. name, demogrdphic details. totalla\. 

deducted and remined to the Government account (A.G. I Pr.CCA). 
• ODOs \\-hich are associated with the AO. If the AO wants to add/delete orupdale 

details ofODO. same should be mentioned in the statement. 

13. What is the procedure to prepare the Form 24G statement? 



The AD s ca n prepare Form 240 either by using in-house faci lities. th ird party softwa re or by
us ing Form 240 Preparat ion Utility developed by NSDL, which is free ly dov..nloadable from
the TIN web- site (www.tin- nsdl.co mj or lTD website (www.i oco we lujud ja.gox·ig).

Once the stateme nt is prepared, the AO shall validate the same by using File Validation
Utility (FVU) developed by NSDL and free ly available at the TIN or lTD website . The
statement can be furnished in Compact Disk (CD) at any of the Tlb l-Facilitation Centres
(TIN-FC) mana ged by NSDL alo ng with Fonn 240 Statement Stat ist ics Report (ge nerated
through File Validation Utility), duly signed by the AO. The list of T1N-FCs is available at
TIN or lTD website .

Once Form 240 is accepted by the TI N- Fe , it will issue a provisiona l rece ipt with a unique
Provisional Rece ipt Number (P RN) to the AO as a proof of submission of the statement.

14. Whal is Form 24G P reparation Utility?
The Form 240 Preparat ion Utility is a Java based utility. Form 24G Preparation Utility can be
freely downloaded from www.tin-nsd l.com . After downloading, it need s to be saved on the
local d isk o f the mac hine.

JRE (Java Run-time Environment) [versions: SUN JRE: 1.4.2 02 or 1.4.2 03 or 1.4.2 04 or- - -
IBM JRE: 1.4.1.0] should be installed on the com puter where Form 240 Preparati on Utility is
bein g installed. JRE is freely downloadable from bttu;Waya,sug,com and
bttp:(fwnw.ibm,comldncloperworksfjualjdk or you can ask your com puter vendor
(hardware) to install the same for you.

Form 24G Preparation Utility can be executed on Windows platfonn(s) Win 2K Prof / Win
2K Server/ Win NT 4.0 Server! Win XP Prof. To run the _Fonn 240 Preparation Utility ' ,
click on the _24GRPU.bat' file.

If JRE is not insta lled on the computer , then on clicking _24GRPU.bat' , a message will be
disp layed . In such cases, install JRE and try again. If appropriate version of JR E is installed,
then the _Form 24G Preparation Utility ' will be disp layed.

15. What a rc th e steps to download agd install Form 24G Preparation UtiliU'?

For assi stance in downloa ding and us ing Form 24G Preparation Utility, please read the
instructions provided in . Hetp" in the Form 24G Preparation Utility. Th is utilit y can be used
for preparation of Fonn 240 with upto 75,000 record s. Fonn 24G Preparation Utility (version
1.2l should be used for regular and correct ion statements.

16. W ha l is File Va lida tion Utility (FVU)?

The AO should pass the Form 24G (Regular/Co rrection) file generated using Preparation
Utility through the File valjdation Utility ff\'m to ensure ferm at level accuracy o f the file.
This utility is also freely do wnloadable from T IN website. In case the Form 24G contains any
errors, the AO should rect ify the same. After rect ifying the errors, user should pass the
rect ified Form 24G through the FVU. Thi s proce ss should be continued till an error-free Form
240 is generated. Form 240 (regular/correction) prepared from F.Y. 2005-06 onwards can be
validated using this utili ty.

The Form 24G FVU is a Java based utility. JRE (Java Run-time Environment) [versions:
SUN JR E: 1.4.2_02 or 1.4.2_03 or 1.4 .2_04 or IBM JR E: 1.4.1.0] shou ld be installed on the
computer where the Form 240 FVU is being installed. JR E is freely downloadab le
from bttPiWava,SUn,cpw and bUp;f!wwwJbw,cpwldgyeJpperwprks/jayafjdk or you can
request your computer vendor (hardware) to install the same for you .



The Fonn 24G FVU set up comprises of two files, namely· 

• f o rm 24G FVU.bat! This is a setup program for installation ofFVU. 
• Form 24G_FVU_STANDALONE.jar:This is the FVU program file . 

These files are in an executable zip file (Fonn24GFVU.exe) (version 1.2). These files are 
required for installing the Form 240 FVU. 

Instructions for extracting and setup are givcn in: 

• Foun 140 fYU Extmct and Selup 

17. Arter prepa ration of Form No. 24C statcment through RPU t three liIes are 
generated when such s tatement passes through FVU. Is th e AO required to take all 
three files in CD II)en d r ive to TIN-Fe? 

When a valid fil e is passed thro ugh the FVU, the following three files arc generated:­

(a) The upload file 
(b) Form 24G statement Statistics Report and 
(c) Form 24G. 

Every Form 24G (upload file) mentioned at Sr, No. (a) is to be saved in CD and the 
same should be accompanied with the Statement Statistic Report mentioned at Sr. No. (b). in 
paper form duly signed by tbe Accounts Officer. which needs to be submincd at TIN-FCs, 

Foun 24G: Form 24G. at serial nwnber (c) above. is a reader friendly fonnat of 
TOSlTCS Book Adjustment fonn. This is like the physical lonn of Form 24G in html fonnat. 
It contains all the details of Accounts Officer as \\-ell as Drawing and Disbursemem Officer, 
There is no need to submit this file. 

J8. Ca n the form 2~G Statement be corrected? 
Every Fonn 240 is to be prepared in accordance with the data structure prescribed by the 
Income Tax Department (ITO). If it does not contino to the new data struclUre it will be 
rejccted by TIN. 

As per proced ure, statements relating to Fonll 24G should be complete and correct. No 
fragmented statements are expected to be filed (I.e, separate statements giving details for 
deductions under d illcrcnt form type with rcspecllO the same AIN, FV and 1I10mh). However, 
any mistake made in an original accepted statement can be rectified by su bmitting a 
_correction s tatemem;. For cor rection, the hllesl version of the RPU should be 
downloaded from TIN website. 

Fornl 24G corrections can also be uploaded directly at the T IN website. For direct upload at 
TIN Cemral system, AO has to first register AIN at TIN website and upload the Fonn 24G 
correction, 

19. What are the different kinds or correction statements allo\\ed? 

There are two different types of correction statements that can be furnished by the AO. These 
are listed below. 

• M (Modify) -: For any modification in the existing Fonn 24G statement. 
• X (Ca nce l) -: For cancellation oran existing Fonn 24G statemen1. 

For preparation ofcoITCCtion statement, the receipt number of the original statement and 
receipt number of the previous statement is mandatory. 



In case of first correction, PRN of original statement should be provided in field - Receipt
number of Origin al Sta te me ntl and also in the field - Receipt number of P revious
Statement - .

In case a correction statement has already been filed earlier, PRN of origina l statement should
be provided in field " Rece ip t numbe ... of Original Statement" and PRN of last correction to
be men tioned in field " Receipt number of Previous Stateme nt" .

20. What is M -Ty pe ofCorrectlon St atement?

This type of correct ion statement is to be furnished by AO, if it wishes to update any of its
de tails like its name, add ress, Responsible person detail s, category, Mini stry, State or de letion
and addition of DDO (Drawing & Disbu rsing Office r) etc . Modifications in AIN (Accou nt
office Identification Number), Financia l Yea r and Month a ...e not allowed.

There are three modes by which changes can be made in the 000 deta ils provided in origina l
Form 240 statement:

• Ad d: DDO records can be added to the original Form 240 statement
• Upd a te : details ofDOO {i.e. TAN, TAN Name, demographic and contact details,

amount of tax deducted and remitted. nature ofdeduction) can be updated for
the 000 records provided in original or subsequent correction statement

• Delete: DOO records provided in original Form 240 or subsequent correction
statement can be deleted

M-type co rrection statement will always contain AO details and details of000 which are
added and/or dele ted .

21. What is X-TYI1C of Co......ectlon Statcment?

This type of correct ion statement is to be furnished by AO if it wishes to cancel an existing
Form 240 statement. Filing o f Correction type X will allow AOs to file regu lar FOnD 240 for
the same pri mary key (AIN, Financial yea r and Month). Thi s type of co rrection is to be filed
only if the Form 240 has been filed with wrong A IN, F,Y. or Month.

22. What is BIN ?

BIN stands for - Book Ide ntifica tion Number! for each form type mentioned in the accepted
mont hly form No. 24G. BIN consists of the following:
{i) Receipt Number: Receipt number is a seven digit unique number generated on successful

acceptance of Fonn 24G.

(ii)DDO Se r ial Numbe r : 11 is a five digit unique number generated for every DDO
transaction reported in Form 240 statement.

(iii) Transfer Voucher Date: 11 is the last date of month for which Fonn 24G statement is
filed.

BIN is requ ired to be dissem inated to the respective OOOs who in tum arc requ ired to report
the same in the T osrres Statement. The quoti ng of BIN has been made mandatory w.e.f
OI"Fe bruary, 2012. BIN is a uniq ue number to verify the claim of TDS deposited wit hout
production ofchaUan. As it is a veri ficat ion key, it is advised that va lid BIN disseminated by
AO to the respective DDO sho uld be correctly filled in TOS statement.

23. When is BIN generated?



On processing of acccpled Fonn 24G Sl3lemem, BIN is generated for each DDO record (with 
valid TAN) present in Fonn 24G statemenl. BIN are generated 81 TIN Centml System and 
intimated to the PADs with details ofT AN and Fonn Type. 

24. What do tbe PAO and DDO b.a\'e to do with the BiN? 

PAOs have to disseminate the BINS to respective DDOs. While preparing the quarterly 
TOSffeS statement, DDO has to quote the said BIN details, if tax has been paid through 
transfer voucher (book adjustment). 

BINs genemred for a particular 24G arc mailed to the AO on Ihe e-mail id provided in Form 
240. In addition, AO may also download the BIN details through AO login al TIN site. 

25. Under what circumstances will BIN be generated'! 

• BI will be generated for vaJjd T AN-ODO records added in Fonn 24G cofT'eClion 
statement. 

• BIN will be generated for DDO records ..... here invalid TANsIT A not present in 
Income Tax Department database is updated with a valid TAN. 

• New BIN will not be generated for any update made in TAN name, demographic and 
contact details, amount of Tax deducted and remitted or nature ofdeduclion. 

• BIN de£ails will not be generated for deleted DDO records. 

26. What is the utility or BIN? 
The BIN delails and amoum of TOS reported in the quarterly TOSffeS Stalement filed by 
the DDO will be matched wilh the respective details filed in Fonn No.24G filed by the PAO 
for verification purpose. 

27. Are there instances "bere BIN details and amount or TOS reported in TOsrrCS 
statements do not match witb that reported in Form 24G? What are the consequences or 
such mismatch? 

(i) Instances of wronglincorrect reponing o r BIN by Ihe DDOs in Ihe rDsrrcs 
Stalemenl have been observed . Reponing of incorrect BINs and corresponding anlount in 
TOS statement will lead 10 mismatch with the respective amount as reponed in the Form No. 
24G. In Ihi s s ituation, the corresponding deductees may not get credit of the TDSrrCS. 
Therefore, the BIN as disseminated by the respective PAO should be reported correctly along 
with the corresponding anlount in the TDSrreS Slalementliled by the DDOs. 
(i i) In a number of cases, one distinct DDO has been found 10 be reported by more than 
one AO in Ihe Fonn No. 24G for the same fonn type ofTDS st3lemenl which is not a valid 
scenario. TIle DDOs and respective AOs are advised to reconcile the issue and one DDO 
should be mapped to onc AO only for a panicular fonn type for 3 particular month. 

28. Whalare the duties of PAOsIDTOsICDDOs? 

i. To apply for AIN with jurisdictiooal TOS office. AIN applic31ion can bedownloaded 
from TIN site. 

II. To obtain correct TAN from the reporting DDOs. 
iii. To liIe Fom No. 240 (i n CD, DVO, Pen Drive), within 10 days from the end of the 

month, electronically e ither at TIN·r:C or by direct online upload at TIN website. 
iv. To track stalus of the liIed Form No. 24G through TIN website. 
v. To download Book Identification Number (BIN) generated on the basis of24G 

stalcmenl. 
vi . To disseminate BIN to the respective OOOS. 



29. What a re the du ties of n o o s?

i. To provide correct TAN to their PAOsIDTOs/CDDOs to whom the DDOlDeductor
reports the tax so deducted & who is responsible for crediting such sum to the credit
of the Central Government.

ii. To report to PAOsIDTOsICDDOs, the details of tax deducted and credited to the
Central Government account through book adjustment.

Ill . To quote BIN in the quarterly TDSrrCS Statement (240 . 26Q. etc) for the tax
deducted and credited through book adjustment.

IV. Filing ofTDSrrc s statement (24Q, 26Q etc) within the due date.
v. To download Form 16/26A from TRACES website (www.tdscpc.gov.in) and timely

issuance of the same to the deductees.

30. What a re the consequences of non-qu oting of BIN details in quarter ly TOSrrCS
state ment?

(a) BIN details and amount of TDS reported in the quarterly TDSrrCS Statement filed
by the DDO will be matched with the details filed in Form No.24G filed by the PAG

for verification purpose.
(b) Any wrong information reported by the DOGs in TDSrrCS Statement may lead to

mismatch due to which credit to the respective deductee will not be available in the
deductee's FO nTI 26AS.

(c) Further details are available at TIN website www.tin-nsdl.com and ITO website
www.incometaxindia.gov.in.

31. What is the form at of Form 16/16A to be issued to the deductees j

It is mandatory to download and generate the Fonn 16116A from the TRACES portal
only. Dcductor is allowed to issue manually only part _B' of Form 16 for salary details.

32. Is there any scenario where the UUO is also req uired to obta in the AIN'!

Yes. if the deductor is in the capacity of CDDO and directly reports tax deduction through
transfer voucher to Stale AG. in that case CDDO is required to obtain the AIN and file 24G
for the respective book adjustment entries and then also required to file the TDSffCS
statement as a TAN holder.
For example in the case of Executive Engineer in state Government who are making
payments to the contractors after deducting the TDSn'CS through cheque are liable to ti le
FOnTI 26Q for reporting such TDS transactions. They will be required to obtain the AIN and
fil e form 24G for monthly reporting of these book adjustment entries and fil e quarterly TDS
statements as TAN holder by quoting the corresponding BINs....



ANNEXURE V

"Person Responsible for filing Form No. 24G in case of Sta te Govt. Departme nts"

I AG (Slllte)

t
F

.1 PAO/UTO IE
A

D

I Sub Treasu ry Office
I

C B

I cuoo I I CODa
I

DDO I

Type of Reporting: of Person Responsible (AIN
Book Entrv holder) for mine: 24G.

A PAO I DTO
B PAO I DTO
C PAO I DTO
D PAO I DTO
E CD DO
F STO

AG Accountant General
PAO Pay & Accoun ts Officer
DTO District Treasury Office
STO Sub Treasury Office
DDO Drawing & Disbursing Officer

CIl DO Cheque Drawing & Disbursing Office r



ANNEXURE VI

POINT N0 .4.9 OF DRAFT CIRCULAR OF DEDUCTION OF TAX AT SOURCE
FROM SALARIES UlS 192 OF THE INCOME TAX A CT, 1961 - FINANCIAL
YEAR 2015-16- PROCEDURE OF PREPARATION OF QUARTERLY
STATEM ENT OF DEDUCTION OF TAX UNIlER SECTION 200(3) OF THE ACT

I. Quarterly e-T DS statement/return shou ld be prepared by Dedu ctorlDDO as per the data
struct ure (File Format) prescribed by the OIT (Syste ms), Delhi wh ic h is avai lable on TI N
website www.tin-nsdl.com . Dedu ctorlDDO ca n prepa re c-T DS statement/ return e ither by
using in-house facilities. th ird part y softwa re or by usin g Return Prepa ration Utility
(RPU) deve loped by NSDL e-Govern ance Infrastructure Limited (NSDL), wh ich is freel y
downloadable from the T IN website.
After preparation of e-TDS statement/return. the Deductor/DDO is required to validate
the same by using the File Val idation Utility (FVU) wh ich is freely available on T IN
website.
2. Procedure of furn ishing of e-TI>S stalement/relurn at TIN Facilitation Centres <TIN~FCs):

On ce fi le is va lidated through FVU. _. fvu fi le" is generated. Copy of th is _. fvu file ' in
C DIDVD/ Pen Drive a long with physica l Fonn 27A duly filled and signed by the
Dedu cto r/DDO or by the perso n authorized by the Dcdu ctor/DDO, to be furnished at
TI N-Fe , an ack now ledgem ent containin g a unique 15 digit token number is prov ided to
the Deduetor/DDO. Dcductor/DDO can view the status of e-T DS statement/return on TI N
website.
O nly one regular e-T DS statement/return for a _FY-Quartcr~TAN-Fonn ' can be
subm itted.
2.1 Correclion in e-TDS state-menIs/returns:
1. 1.1 CPC-TDS porta l h vww.tdscpc.gov.in) has a lso introd uced online co rrection o f
state me nts whereby personal info rmation, PAN correction, add/upd ate of ch allan
informatio n. add/upd ate of sa lary detai l. add /update/movement of deductee row etc. can
be done in the stateme nts filed by the deducto rs, with or without the digital signatures.
For furth er detail s, kindly refer the matrix below:

De aUK . 1"~'J"5OI1a ~'M' ''"
PAN PAN Aod lnterest, Mod,I!y1 IJelelcfAad

Summa<)' InronnatlOO Com:clloo COlT<xtlOO Coerecnoe Challan L", Add Salary
Vie", (Unmaldk'd.. (Annex I) (Annex. to Pa~ment dol_ ""''''''''.\t atdled II, ...-, "0' R"~"""""".

""""~
.\t O~ema11

Online Y Y y y Y Y y Y Y
Correction
(w ith digital
signature.
2013-14
onwards)
Online Y y y N N y y N N
Correction
[with digi tal
signat ure,
prior to 2013-
14 oo" lW"ds)
Online Y N Y N N y y N N
Correction
(without
digital
sign atu re.
2013-14
onwards]



Online y N Y N N Y Y N N
Correction
(\\ itOOuldigilal
signature.
pi"'!O 2tHJ-
14 onwards)

For more information. deductors are adv ised to refer to e-tutorials/FAQs ava ilable on
TRACES porta l. Online correction entail s no charges and docs away with the
requi rement of downloading conso file and visiting TIN-FCs.

2.1.2 With effect from lSI January. 2015, TRACES will be providing a correction window of 7 days
from date of processing at CPC-TDS (generally 2 days after date of fili ng of statement). This facility
will enable the filer to correct PAN errors and challan mismatch cases identified by CPC-TDS and
avoiding of issuance of demand notices. Therefore, deductors are advised to check the processing
status promptly so as to utilize this facility.

2.1.3 Deductor/DD D can also file a correction e·TDS statement for any modification in
the e-TDS statement. Correction state ment can be prepared by using the TDS
Consolidated file that is ava ilab le at TRACES (www.tdscpc.gov.in). Validation of
correct ion statement is in line with regular c-TDS statement. physical Form 27A duly
signed and Statement Statistical Report at TIN-Fe . On successful acceptance o f correction
e-TDS statement at the TIN-Fe , an acknowledgement conta ining a unique 15 digit toke n
no. is provided to the Deductor/DDO. DeductorlDDO can view the status of e-TDS
statement on TRACES website.

3. Procedure of prepara tion and furnishing of paper TDS statement/return at TIN­
Facilitation Centres (TIN-FCs):

All statement/return in Form 24Q are required to be furnished in computer media except
in case "here the number of deductee records are equal to or less than 20. Paper
statement/return duly filled and signed by the Deductor/DDO can be furnished at TIN-FC.
On success ful acceptance of paper statement/return at the TIN-FC. an ackn owledgment
con taining a unique 15 dig it token no. is provided to the Deductor/DDO. DeductorlDDO
can view the status of paper statement/return on TIN website. No charges are applicable
for paper TDS statement/return.

4. Correction in paper statements/returns:
The physical TDS statement/return is to be tiled aga in in case of any co rrection to a
physica l TDS statement/return accepted at TIN. The deductor wi ll submit the du ly filled
and signed physical TDS statement/return along with a copy of provisional receipt of
regular pape r statement/return at TIN-Fe. On successful acceptance of correction paper
statement/return at the TIN-FC, an acknowledgement containing a unique 15 digit token
number is prov ided to the Deductor/DDO. DcductorlDOO can view the status of paper
statement/return on T IN website.

5. Procedure of furnishing of e-TDS statement/return onl ine at T IN website:
DeductorlDDO is required to procure Digital Signature Certificate (DSC) for online
upload of e-TDS statement/ return. After registration on TIN website. an authorization
letter by the DeductorlDDO should be prov ided on the letterhe/shead of the organisation
to NSDL. Once application is approved by NSDL, user ID is created and intimated to
DeductorlDDO on their registered email ID prov ided at the time of registration.
Preparation and validation of e-TDS statement is in line with regu lar e-TDS
statement/return (submitted at TIN-FC).DeductoriDDO can login with its user ID and DSSC and
upload the validated e-TDS file (.fvu fil e) generated by the FVU to the TIN website. On
successful acceptance of e-TDS statement/return at TIN, an acknowledgement containing a



unique 15 digit token no. and 8 digit receipt number is generated and displayed. There is no need
to submit physical form 27A in online upload. DeductorlDOO can view the status of e-TDS
statement/return on TIN website.

No charges are a pplicab le for online upload of e-TDS statement/return .

6. Correction of e-TD S statement/ret um online at TI N website:
Deductor/DDO can file a correction e-T DS statement/return for any modi ficat ion in e­
TDS sta tement/ return accepted at T IN central system. Co rrection statement/return can be
prepared by using the T DS conso lidated file on ly, available at the C PC-TDS portal
www ,tdscpc.gov.in through TA N registration . Preparation and va lidation of e-TDS
statement is in line with regu lar c-TDS statement/ return (submitted at TIN-FC)
Deductor/DDO ca n log in with its user ID and DSC and upload the va lidated e-T DS file
(.fv u file) ge nerated by the FYU to the TIN website. On successful acceptance of
correction e-T DS statement/return at TIN, an acknowledgement containing a unique 15
digit token number is gene rated and displayed . There is no need to submit copy of
provisiona l receipt of regular e-TDS statement/return, physical Form 27A and SSR in
online upload. DeduetorlDDO can view the status of e-T DS statement/return on T IN
we bsite.

For FAQs and further details, DeductorsIDDOs are ad vised 10 log on website
"""'"""'.tin- nsdl.com

•••••••



MINISTRY OF FINANCE 
(Department of Economic Anairs) 

(ECB & PR Division) 
NOTrFICATION 

New Delhi , the 22M December, 2003 

ANNE XURE-VII 

F.No. Sn12003-ECB &PR- The govemment approved on 23 rd August, 2003 the proposal to 
implemenl the budget mlilouncemeni of 2003-04 relating to introducing a new restructured 
defined contribution pens ion system for new entrants to Central Government service, except 
to Anlled Forces, in the lirst stage, replacing the existing system of defined bene fit pension 
system, 

i. The system would be mandatory for all new recruilS (0 the Cenlrnl Government 
service from IRof January 2004 (except the armed forces in the first stage). The 
monthly contribution would be 10 percent of the salary and DA to be paid by the 
employee and matched b}1 !.he Central governmenL Hovrever, there will be no 
contri bution fonn the Government in respect of individuals who are not Government 
employees. The contribution and investment returns would be deposited in a non­
withdrawable pens ion tier-I account. The existing provi sions of defined benefit 
pension and apr would not be avai lable to the new recruits in the Central 
Govemment service . 

II. In additi on to the above pension account. each individual may a lso have a 
volunrary lier- II withdrawable account at his option. This option is given as GPF wi U 
be withdrawn for new recruits in Central government service. Government will make 
no contribution into this account. These assets would be managed !brougb exactly the 
above procedures. Ho\\evcr. the employee would be free to withdraw part or all of 
the _second tier' of his money anytime. This withdrawable account does not 
constitute pension investment. and would anruc! no special tax treatmenl. 

111. Individuals can nonnally exit at or after age 60 years for tier-I of the pension 
system. At the exit the individual would be mandatorily requi red to invest 40 percent 
of pension wealth to purchase an annuity (from an IRDA- regulated lire insurance 
company). In case of Government employees the annui ty should provide for pension 
for the lifetime of the employee and his dependent parent" and his spouse at the time 
o f retirement. The individual would receive a lump-sum of the remaining pension 
wealth, whichhclshe would be free to utili ze in any manner. Individuals wou ld have 
the fl cxibiliry to leave the pension systcm prior to age 60. However. in th is case, [he 
mandatory annuitisal ion would be 80010 of the pension wea lth. 

Arcbitectu re orthe nen' P('os iou Syst('m 

( i) It will have a central record keeping and accounting (eRA) infrastructure. 
several pension fund managers (PFMs) 10 offer three categories or schemes viz. 
option A, B and C. 

( ii) The participating entities (PF'Ms and eRA) wou ld give out easily understood 
infonnalion about past perfonnance, so that the indi vidual would be able to 
make informcd choices about which scheme to choose. 

2. 'i"he elfecii ve dale fo r operat ionalizalion o flhe new pens ion system shall be form I SI of 
January, 2004. 

UK SINHA. JI. Seey. 



ANNEXU RE·YIII
MINISTRY OF FINANCE

Department of Revenue
(Central Board of Direct Taxes)

Notification
New De lhi, the 24 th November, 2000

I r"<iCOME- TAX
S.O. I048 (E) - In exe rcise of the powers conferred by sub-clause (i ) of clause ( 18) of
Sectio n 10 of the Income-tax Act, 196 1 (43 of 196 1), the Central
Go ve rnmc nt,he/shercby specifies the ga llantry awards fo r the purposes of the said
Section, mentioned in co lumn
2 of the tab le below awarded in the c ircumstance s as mentioned in corresponding
column 3 thereof:-

...

51. No. Name of gallantry award Circumstances for e ligibility

( I) (2) (3)

1. Ashok Chakra
ga llantry
2. Kirti Chakra
3. Shaurya Chakra
4. Sarv ottanJeevanRak sha
Padak
5. UttamJeevanRaksha Medal

6. JeevanRakshaPadak
7. President's Police Meda l
exceptiona l
for gallantry

8. Police Med al for Gallantry

9. Sena Meda l
or

I D. NaoSena Meda l
11. VayuSena Medal
12. Fire Services Meda l for Gallant ry

When awarded to Civi lians for

- do -
- do -

When awarded to Ci vilians for bravery
displayed by them in life savi ng acts.

~ do -

• do-
When awarded for acts of

courage displayed by members ofpol ice
force s, Central police or sec urity
forces and ce rtified to th is effect by
thehe/shead
of the department co ncerned

- do-

When awarded for acts of courage

conspicuous gallantry and supported
by certificate issued to this effect by
relevant servicehe/sheadquarters.

- do -
- do -

When awarded for acts of co urage
or conspicuous gallantry and
supported
by certificate issued to this effect by



13. Pres ident 's 1>01 ice & Fire 
Services Medal for Gallantry 

14. President-s Fire Services Medal for 
Gallantry 

15. President 's Home Guards and 
Civil Defence Medal for Ga llantry 

16. I-lome Guard and Civil Defence 
Medal for Gal lantry 

(Notificat ion no. I I 56/F.No. 142129199·TPL) 

the 
lasthc/shead o f Dep..1rtment. 

·do· 

-do-
-do-

·do-

T.K. SHAH 
Director 



MI NISTRY OF FINANCE 
Department of Revenue 

Centra l Board of Direct Taxes 

ANNEXURE IX 

New Delhi, the 29th January,200 I 

S.O.81(E)· In exercise orthe powers conferred by sub-clause (i ) of clause 
(18) of Section 10 of the Income - tax Act, 1961 (43 of 1961)), the Central 
Governmcnt,he/shereby specifies the gallantry awards for the purposes orthe said Section 
and for that purpose makes the following amendment in the notification o f the 
Government of India in the Ministry of Finance, Department of Revenue (Central Board 
of Direct Taxes) number S.O.I 048(E), dated the 24th ovember 2000, namely:-

In the said notification, in the Table, against serial numbers 1,2 and 3 under 
co lumn (3) re lating to -Circumstances for e li gib il ityU tbe words -to c ivilians l shall be 
omitted. 

(NOli fication No.22!F.No.142129199-TPL) 

T.K. SHAH 
DirectOr 

-



IIWe . .. .. 

FORM NO. lOBA 
(See rule liB) 

DECLARATION TO BE FILED BY 
THE ASSESSEE CLAIMING 

DEDUCTION U/S 80 GG 

. .. .......... ... ....... ............ . ~ ........ .. ...... . 

ANNEXUR£-X 

. . .. . .... .. ... . ... .... . ... . .... . 

( Name of the assessee with permanent account number or Aadhar 
number) 

dohe/sherehy certify that during the previous year ............ J/We had 
occupied the premise ................... . .. . . .. . , . . . (full address of the 
premise) for the purpose of my/our own residence for a period 
of . . . .. . .. .... . ......... . months and have paid Rs ..... . ............. . 
In cash/through crossed cheque, bank draft towards payment of rent to 
ShriIMslM/s .. . .... ........ ..... .............. (name and complete address of the 
landlord). 

It is further certified that no other residential accommodation is owned by 

a) me/my spouse/my minor child/our family (in case the assessee is HUF). at 
..... . .. . . , ........ . .. where Tlwe ordinari ly reside/pelform 
duties of officer or employment or carryon business or 
profession, or 

b) me/us at any other place, being accommodation in my occupation, 
the value of which is to be determined u/s 23(2)(a)(i) of u/s 
23(2)(b ). 

********* 



IIFO RM NO. 16

[S,'e ru le 31( 1)(a )]

PART A

Cert ifi ca te under section 203 of the Income-tax Act, 1961 for tax deducted at so ur ce on salary paid to an
em ployee u nder section 192 o r pension/interest inco me of specified se nior citizen u nd er section 194 P.

Cert ifi cate No. Last updated o n

Na me and address of the Em ployer/Speci fi ed Name and addr ess of the Em ploy ee/ Specified senio r
Bank citizen

PAN of Deduc to r TAN of the Deduetor PA N of the Em ployee/ Empl oyee Reference No.1
specificed se nior Pension Payme nt ord er no.

ci ti ze n
provid ed by the E mp loyer

(I f available)

CIT (TOS) Assessment Year Per iod with the E mployer-

Address . . . .... . . .... . . . . . ... . . . . .... . . . . Fro m T o

.......... ....... ........, ....., ., ,.... , ....

1. Substituted by the Income-tax (Twenty-six th Amendment) Rules, 2021, w .c. f. 2~9-202 1.



C ity ••.••. .••. ••. .• .• . .•• . .• . ••.•.•• .•• . ••.•

Pin ~od~... . .. . . . . . . . . . . . . . . .

Su m mar')· or amount paidf~ndited and t all ded uctedal se u eee t hereon in respect orthe employee

Quarter(s) Receip t :\u m~rs or original A mo u nt Amount or la" Amount or t all
quaMt'r1y sta te ment or T DS pai dl deducl t'd deposit ed! r emitted

under sub section (3) or cr ed lled
(Rs.) (lb.)

S«lIoo ZOO

Tota l (Rs.)

I . DETAIl.S OF TAX DEDUCT ED AND DEPOSITED IN THE CENTRAl.

GO V ER.""iM E :"oi T ACCOUNT T H RO VG H BOOK ADJUSTMENT (th<;> deductor to provlde pa)·rtlf;'nt wise
d<;>tails or fax deduc ted a nd d t posltro with r espect to th <;> d educeee )

I. No. Tn: Deposited In Book Identifi cation x umber (BIN)

respect or the ueductce
Ree<;>i pf noo serur Oatt" or Sta tu s or

( Rs. )
n umbt-rs or nu m bC"'r In transfer matching

Form No. Fo r m No. \'ou ch er ...'it h Form

24G 24G ddfmml,oyn· No. 24G

otal (lb.)

II. DETAILS OF TAX DEDUCTED AN D DEr OSITE D IN T H E C ENT RAL GOVERNMENT ACCOUNT
T H ROUG H C HA I.LAN

(Th e deductcr- 10 provide paymen t wise details or lax d eductedand d eposited with r espect to the dcductee)

SI. No . Till. Dl'I'0ll ted In C ha llan Identi fica tion Number (eIN)
re spect or th e

deduct ee (RI. )

BSR C od e or Dll te o n ...·hleh C hallan Sta t us or

th e Bank
,..

M r ia l ma tc hing

Branch
d eposited ;'Io" u mber ...-it b

(ddl,"m/noyY)
O LT AS

T OTAL
(R s.)



Verification

I. . . . . . .. . . . . . . . .. ... ... . .. ...... . . .•eon/daughter of working in the capaci ty of (designation) do
hereby certify that It sum of
Rs [Rs {in
wordsj] has been deducted and deposited to the credi t of the Centra l Government. I further certify that the information
given above: is true, complete and correct and is based on the books of account. doc uments, I DS statements, IDS
deposited and other available records .

Place ..

Date .

Designation: .

(Signature of person responsible for deduction of tax)

Full Name: .

PARI B (Annexure-I)

In rel ation 10 empluyees for tax deduction under section 192

p eta ils of S.al.ary Pa id and .any eeber Income lind In deducted

~ I\Vhcther opt ing for taxation uls 115BAC? YESINOj

1. ross Salary

a) alary as per provisions contai ned in sect ion 17( I) Rs. ...

alue of pcrquisltes under section 17(2) (as per Form No.
b) 12BA. wherever applicable ) Rs. ...

Profits in lieu of salary under section 17(3) (as per Form No.
0) l2BA, wherever applicable) Rs. ...

d) 0") s. ...

cponed total amount of salary rece ived from other
e) mployer (s) R,.

~: Allowances to the extent exe mpt under section 10

• j ravel concession or assistance under sect ion 10(5) Rs. ...

b) pCa.th<um.retiremcnt gratuity under section 1O(l0) Rs....

0) ommuted value of pension under section 10(lOA) Rs....

ash equivalent of leave salary encashment under section
d ) IO(IOAA) R,. ...
, ) ousc rent allowance under section 1O( 13A) Rs. ...



n mount of any other exemption under section 10

lause .. . s....

teuse .. . K, ....

tause . ,. ...
lause .. . ,. ...

lause . . . IU....

.. IU. ...

g) otal amount of any other exem ption under sect ion 10 Rs. ...

h) otal amount o f exe mption claimed under section 10 '" ..
2(a)+ 2(b}+2(c)+2(d)+2{e)+21.8)J

oral amount of salary rece ived from current employer ",....
I (d)-2(h))

Le ss : Deductions under section 16

.) tandard deduction under section l6(ia) Rs....

lbj nterta inment allowance unde r section l6(ii) Rs....

0) ax on employment under section l6(iii) Ks. ...

otal amount of deductions under section 16 f" ....
4(a)+4{b)+4(cl]

ncc rre chargeable under the head "Salaries" [(3+ l(e)·5J ",....
Add: Any other income reported by the em ployee under as per section 192 (28 )

e) ncome (or admissible loss) from house property reported Rs. .0.

y employee offered for TDS

bl ncome under the head Other Sources offered for TDS ~. ...

oral amount of other income reported by the
mpluyee[7(a)+ 7th)] ft.....

Gross tota l income (6+8) s. ...

10. Deducti on s under Chapter VI-A

On>" Deductible Amount

Amount

a) eduction in respec t of life insurance prem ia, Rs. ... s.. ..

:on tribu tions to pro vident fund etc . under section 80C

eduction in respect of contribution to certain pensio n funds

b' ndcr sect ion !WCC C IU. ... s... .

0) Deduction in respect of contri but ion by taxpayer to IU. ... IU. ...

eeesion scheme und er secnon ROCCD (I)

d) otal deduction under section ROC, 80CCC and 8OCCD( J) Rs.... "'....



poouClions in respect of amounr paid/deposited 10 notified
e} pension sc heme under section 80tTD (18) s.... R>. ...

eduction in respect ofco uuibu uon by Empl oyer to pension
0 rchemc und er section 80CCCD (2) s. s_ ...

Deduction in respect ofheallh insurance premia und er
g) .ecuon BOD ,. ... s. ...

ed uct ion in res pect of interest on loan taken for higher
h) ducat ion under section 80 E s. ... s. ...

-ro ss ualifying peductibl e Amount

mount mount

otal Deduction in respect of donatio ns to certain funds.
;) haritable insmunons, ere. under section 80G R>.... R>. ... ",. ...

Deduction in respcef of in teres t on dep os its in savings
~,....) account und er section 80 TT A s. ... s.

k) mount ded ucrlble under an y other provision(,,) of Chap ter VI·A

sec tion . . . Rs.... Rs.... R> ...

sec tio n ... R...... Rs . ... R, . ...
sect ion ... R>. ... R>. ... Rs ....

section ... R>. ... R> ... Rs....

cction .. . ns. ... Rs.... R,. ...
ection . .. R, . ... R>. ... R>.

.. . Rs. ... R...... Rs . .. .

ot al of amount deductible un der any other pro vision(s) of
I) Chapter VI ·A Rs. ... Rs .... Rs. .

ggregate of deductible amount under Chapter VI -A' 100a)
IO(b) + I O(c )+ 100d)+ 100e )+ 10( 0 + 100g)+ 100h)+ 100i) +

II . 1O(j) +1 0{\)] Rs.. .

12. Fotalraxable inco me (9·11 ) s....

13. ax on tOlal inco me s. ...

14. ebate und er section 87A, if applicable s....

IS . Iurcharge. wherever app licable R>....

16. Iealth an d education cess @ 4% R>. ••.



17 a ll: payable (13+ 15+16.)4) R.....

18 ~ss; Relief under section IN (a tta ch deta ils) s. ...

19 .f"l,.-{ tall payable (l7.1 8 ) s.

J'rrijif:ation

I _ son/daughter of working in the capacity of

.. . . . . . . . . . ... . .. .. . . . . . . . . ... ..... .. (designation) do hereby «nify thai the information gi ven above: is true, complete and

correct and is based on Inc: books of account. documents , TDS staternems, and other available records.

Place ..

Da te . . .

(S ignature ofpcrson responsible for de duct ion o f lax)

Full Name : .

Annexure II

In rdation 10 specified senior cit izen for lax deduction und er section 194P

A W helht'f opting for tuat lon D/S tI5BAC? I IY ESr.o\O I

I. Gross Salary

( . ) Pension as pe r provisions co nta ined in c lause ( ii) of section 17( 1) Rs. ...

2. Total amount ofsa lary recei ved Rs . ...

3. Less: Deductions under section 16

(a) Sl3ndard deduction undersecrion 16( ia) R, ...
(b ) T lI.'I. on employment und crscc tion l 6 (i ii) R.;.

4 . T uta l amount of deducli on s under sec tion 16 [3(n)+3(h)] Rs..

5. Income cha rgeable under the head ~Salaries~ {(2"'] R•. ...

• Intere st Income under the head O ther Sources pai d by th e Rs....
specified bank

7. Gross tota l income (5 +6) Rs....

8 . Deductions under Chapler VI ·A

Gro~ Deductible
Amount AmOUDI

(a) Deduction in respect of life insurance premia . contri bu tions to Rs .... Rs . ...
provid en t fun d e tc . ond er section SOC

(bl Deduc tion in respec t of co ntr ibut ion to certain pe ns ion funds Rs.... Rs. ...
under section 80CCC

(0 ) Deduction in re spect of contribu tion by taxpayer to pension Rs. ... Rs . .. .
sc heme under section 1l0CCD ( I )



(d, Total deduction under sectio n 8OC, 80CCe a nd ROCCO (I) Rs. ... Rs. ...

(,) D eductions in respect of amount pa id/deposited to notified R. ... Rs. ...
pension sc heme unde r section l'lOCCD (I Bl

(b' Deduction in respect of health insurance premia under section R. ... Rs. ...
80D

(e Deduction in respect of interest on loan taken for hi gher education Rs .... Rs. ...
unde.- section 80E

G ross Q ua lifying Deducti b le
A mount Am oun t Amoun t

(n Total Deduct ion in respect of donat ions 10 certa in fund s. R• . ... ., ... Rs....
cha ritab le institutions , etc. under sectio n 800

(g ) Deduction in respect of interest on deposits in sa vings accoun t R>. ... R>.. ... Rs. ...
under sect io n 80TTB

(h , Amount deduct ible under any other prov ision(s) of'Chapter VI-A

sect ion . as. ... R•. ... Rs. ...
sec tion . R>. ... Rs. ... ., ...
sectio n ... R>.. ... R>. ... Rs. ...

section .0. Rs. ... Rs. ... Rs....

section . . . R. ... Rs. ... R. ...
sec tion . . Rs. ... Rs . ... 1U. ...
... 1U. ... 1U. ... as. ...

(i) Total o f amou nt deductible und er any other provision(s) of 1U. ... 1U. ... Rs••••
Chapter VI-A

9. A ggregate of deductible amount under Chaplcr VI-A Rs....
l8(a}+8(b}+8{c)"'8(d)+8(c)+8(f)+8( g}+8( h)+8(i)]

10. Tota l taxable inco me (7-9) Rs. ...
)\. Tax on lolal incom e ns. ...

12. Rebate under secnon 87A. if applicable Rs. ...

13. Surcharge, wherever applicab le 1U. ...
14. Health and education cess Rs....

15. Tax payable ( 11+13+14- 12) Rs. .. .

16. Less: Relief under sectio n 89 (attach deta ils) Rg ,

17. Net tax payable (16·17) Rs. ...

V~rificlltiOIf

I, , so n/d aughter of working in the capac ity o f
.. _ (des ignat ion) do he reby certify that the info rmation g iven above is lrue. complete and
correct and is based on the books of ac count, doc ume nts, TDS statements, and oth er available reco rds .

P lace .

D ate .

(Signature of person responsib le fu r deduction of tax)

Full N ame : .



Notes: 

I. Government dcdu.ctors to fill infom13oon in Ittlll f of Part A if tax is paid without production oran lDcome-tax 
challall and in item II of Part A i(lax is paid accompanied by un income-lllX challan. 

1. Non-Govanmenl dedUC10fS to fill information in item II orpart A. 

J. The dcductor shall fUrnish the Iddress of Ike Conunissioocr of Incomc-llIx (TDS) having jurisdIction as reganb 
TDS stllcmc:nlli or the assessee:. 

4. If 1111 assessee is employed under one employer only dunng the year, certificate in Form No. 16 issued for the 
quarter ending on 3 1st March 2021 of the financial year shall tanillin Ihe dtllni ls o f tax. deducted alld d(..'Pos ited for nIl 
the quarters orlhe financial year. 

5. <i) If!ln assessee is employed under more IMn onc employer during the year, each of the employers shall issue 
Part A of the cc:rtific:ltc io Fonn No. 16 pertaining to lhe period for wbich such assessee was employed with each of 
the employers. 

(iO Part B (Annex~l) of die certificate in Form No.16 may be issued by each of the employers (W the: last 
employer Itt Ille option oflhc /lSSCSSee. 

(iii) Pan B (Annexure-H) ofmc: ecnificate III Form 16 may be issued by the spec;ilied bank to R specified senior 
cil izcn. 

6. In r art A. in item~ I and ll . in thu column for tax deposited in respect of dcuudec. fumish total amount of lax. 
sun:hargc lind health and cducalion cess. 

7. Dcduclor shall duly fill detllils . wbrre available. ill item numbeB 2(1) and 10(10:) befote furnishing of Pari B 
(Annexure) to the employee.! 

• 
• 
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FOR~1 NO . 24Q

[See section 192, 194P and rule 31A]

Quarterly statement of deduction Mlax under sub_section (3) of secti on 200 orne Income- lax Act in respec t of ~al.ry paid to employee under secrion 192. or income of'recitled senior citi zen under section
J94 P, fcrthe quarter ended (JunelSeplernberiDee ember/March) ... . •...(Financial Year

1. (a) Tax Deduct ionand I
Collection Account L. _ -"__L_-'-_-"L_L_ -'-__L_L_ -'-_ -'
Number ITAN)

(h) Permanent
Account Number
(PAN)[Sco NOle IJ
(el Financi al Ye ar

2. Partic ular; of the
Deductor (employer)

(a) Nam e nfthe emplo yer

(b) If CentraLiState G<:>vernmcnt

Na me (S ee NOie 3)

AINCode of
PAOITO/CDllO

(d) Has the stalement been fi led ear lier for this qu ane! (Yes!l';o)

(e) Ifanswer to (d ) i,"Yes", then token l'b .oforiginal statement

(1) Type of' Deductor {See No te 2)

(c) TAN Rcg i.lrntion

No.

(d) Address

Flat No..

Name of the pn.'rniscsJbuildi ng
RoadlStree!lLane Area/Location

Town!CityiDistrict Slale

PIN Code

Telephone No.

Alternate telephone No. (See Note 4)

Email

(b) AddIe"

Flat No.

AIIcm.le email (See NOie 4

3. Particulars of the personresponsiblefor;d='=,,"="=W="===============~oftaA:(a) Name ~

Name of the premise><iboilding

Road/Stree t/Lane ArcaJ1Ax:ation
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Town/City! District I Sta te

PIN Code

Telephone No .

Alternate telephone No , (See Note 4)

Emai l

Alternate email (See Note 4)

37

Mobile No,

4.~tails of tu deduct ed aDd pa id to the «edit of the Centnl Go"or nment :

·L No. "' ntch arge Ed ucalion merest ce (See ena tl}'!Oth en Tota l amoDnt de po. ited as reae cr'rns BSR Cb alla n Serial Dare on Minor Head or
~, ~o re 12) per chalbol 800k epo~lt through C ode!recdpt !"oJDDO Serial which Chaltao (See Note

Ad jn, t mcDt ha llaD (C) numhn of DO.of Fnrm amount ' j
302+303+304+3 05+306+30n ,"ook form nr" 24G 24G{See Note dcpo,i kd

(sce note 6) djnstme nt (B)
(See note 8) 8)

th rough
SeeNote 7)

I

ch allaD! Date
oftransfer

voucher
(SeeNote8j

301] 302] 303] 304] 305 306] 30A) 308] 309] 310) '" " [313],
,

S.Detai ls ofsalary paid andtax deduc ted thereonfrom Ihe emp !<.'yees-

(i) enclose Annexure I al(lng with each statemen t havi ng details of the relcvant quarter:

(ii) ""dose Annexure II along wilh the last statement. i.e., for the quaner ending 31st March having details for the whole financial year.

(i iii end ose Annexure III a long with the last statement, t.e., for the quarterending 31,t March having details for the whol elioancial ycar ,

l
,

)

I .

Place: . .

Date..

Notes :

Verification

...... ........... .......... ..... , hereby certit)- that all the partieulars fumish.-d .bove are wrre<:t andcomplete,

Signat ure of the person respon,ible for deduct ing tax alsoorce

Name and designa tion of the perwn responsib le for deducting lax atsource



his a.mtuy fur~deductonloqUOlC PA.".IDcaMoI~dtduclors."P."'-,"NOnfQD" .......1dk JI'lalliaDed.

PIeaK indicae GovcrnmcnI doocbcw or ~.Q'lllll(llI deduc1or.

In eee orCCllIfIl Goo-emmmt. pIeaoc~ """'" ofN~ III c:.: ofSWc Govmuncuc. plcue~ _ oI1lN:SlalO_

In IIIemate Ielq>bone .........l altmu.1e email. ple:a!.c fumislllbe IeItpbotoe IUllbernl emailof a JI"'1OIIIl....CIII be CUllaC1ed m!be""""" ofdedlICIlIr or pcrwoI rapoosible fur~ of laX­

Foeptlid ....setscctiool23-tE for Iale fillDlJ oflDS SIaIeIneIlI 10be IIleIltioDed ilI5ep&l'a1t' columnof Foc(ool.....u06\

In ooIumnJ(lII. G<:rvmunmI DDOs10mc:nrion tbe amounII ofTDS mYIilled by 1lN: PAO: rOCDDO. Olbcr de<b:kln 10""';Il: tbe aacl """","I ofTDS doposncdIhrough dlallan.

In toIuo:III :109. Guvcmrncnl dedw;un 10.~ "B" wbm lOS ismmned 10 Ilk' a<dil ofGemnl Go..-.mmcm dIIOup bookIdjUStmelll. O!bcr dcduc&on 10"';k"C".

Challan/Trand....Voo<:her ICi NlBlKj paniculan. i.e. 310. 311. 312 shouldbe cUClly the 5:lrne U &VlIibble II Tax InfOl'lnllion NetworL

InrolumnJ1J. mc:nrion IIIirlorheadu marler:d"" Iht dIallan

(
38

i .

a,.,
s,
,.
•,

SRCode of branctv'ReceiplNumberof Form 110. 240

..lIS c'T VOl le ate ( 11Im'

•

THEGAZETTEOFINDIA : EXTRAORDINARY

.me of (~t

;mploycr

A

[PARTII SEC.3{i))

1''''- ~i::7
A."hftk ~"" .f Fi" ".." ~:.~ _n' n ......... 'dlKloo. n l l l DS

~.DS ~
" ... r.... -. IHn".r I_...

~'7'
n_ ,.- ~

~':'"" ~ .. !--Htdll(tio.... millak lli,.- ;p.;;r;" :;::1 Sft!\. ddi_mtym) ....... .- ddI....vnn)~::... ~~~*~""" ., ~ 1 ~Jn u rn,
~;." ;;;;;;- UI ~~[*~':'....
so ;;;,;.

;d:::1owft'. ..... if ~lJ ..d
.-.ibillo 1

314] liS] 3161 JIA] JIS] 3191 ""I l2lJ 122) [323] ll4] 3B j lUl l ' 2AI 328] 329]

c• •
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" eriflUtiOD

Signature of !heperson responsible fordeducting tax at source

Name anddesignation oftne penon responsible for deducting laxal
source

Date:

I. , hereby certifythai all theparticulars futnisbed
abovearecorrect and complete.

place: .

:"rioln :

I Write ~A" if certificate hasbeengivenby theAssessing Officer for deduction of taxat lowerrate undersection 197. PA,,"'l of employee is mandatory in such C3$CS.

2 Write "B~ if certificate bas beengiven by the ASSC5singOfficer for nodeduction of tax under section 197. PANof employee is mandatory in such cases.

3 Write "C if deduction ison higherrate on accountof non-furnishing orPAN by thedeductee.

4 List of section cedes is asunder:

('d IDn ature of Payment eeden Code

1192 ayment to Government employees otherthan Imon liovernment '"mployees

I'" ayment 10 emproyees other t an Government empLOyees rLH

I'" aymem tOTri(1iiiilJovtrmntnl enWlOye<:s r=- aymenl t()S""~"""i1iCQSCn lor-cJ{ l zen 941'

)
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Annex ure II

Details ofsa larv naid or credited during the fi nancial year ...... ... ... ..__ .. ... .._... ....and net tax oavable (under section 192)
Serial Permanent Name of Whether Deductce Date from and (a) Gross (b) Value of (e) Profits in Total amount
num ber. Account the opting for type date up to Sa lary as perquisites under lieu of salary ofgross

Number of employee. taxation (Se nio r emp loyed with pe r section 17(2) und er sectio n salary
the u/s Citizen, current

. .
(as per 17(3 ) received fromprovis ions

employee. 115BAC Super employer in the contained FormNo.12BA, (as pcr Form current
Senior current financial in section wherever No.12BA, employer (see

[YeslNo] Citizen, year 17(1). applicable). whe reve r Note I for
Others) . (ddimm/yyyy). applicable). definition of

Salarv).
330 33 I 332A 332B) (333 ) 334 335 336 I 13371 338 1

(

Reported total Travel Death-cum- Commuted Cash House rent PAN of Amount To tal amount of exem ptio n To tal
amount of concession or retire men t value of equiva lent of allowance land lord, if of'any claimed under section 10 ded uction
salary received ass istance gratui ty under pension leave sa lary und er section exemption is other (340+341+342+343+344+346). under
from other under section section und er section encashmen l 10013A). claimed under exempt ion section
employer{s) 10(5) . 10(10). 100IOA). under section sect ion under 16(ia) .
(see Note I for 100 IOAA). 10( 13A) (sec sec tion
defin ition of Note 3). 10. I
Salary).

(339) (340) (34 1) (342) (343 344) 345) (346) 347) (48)

,
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Total Total Income Inco me (or PAN of Income under Gross total Deduction in respect Deduct ion in respect Deduction in respect
deduction deduct ion chargeable admissib le lender, if tbe head mcome of life insurance of contribution to ofcontribution by
under und" under the head loss) from interest on other sources (351+352 + premia, certain pension taxpayer to notified
section section "Salaries" bouse ho using: offered for 354). contribution s to fund s under section pension scheme
16(i i). I 6(iii). [338+339- property loa n is T DS as per provident fund etc. socce. under section

(347 +348+ reponed by cl aimed section 192 under sect ion 8OC. 80CCD( I)
349 +35 0)]. empl oyee under (2B).

offered for section
T DS as per 24(b) (sec
section 192 NOle4).
(28). Gro" Deductible G= Deductible 0.." Deductible

amount amccnt amount amount amount amount

(349 350 {351 (35 2 353) ( 54) (55) 356) 357) (358) 359 136m (61)

Deduction in Dedu ction in Deduction in Deduction in Total deduction in respect Deduction in respect of Amount deductible under Total amount
respect o f respect of respect of hea lth respect o f ofdonations 10certain interest on deposits in any other provision (5) of deductible under
amount paid contribution by insurance interest o n loan funds , charitable savi ngs account under Chapter VI-A. Chapter Vl·A
or dep osited employer to premi a under taken for h igher institutions, ere. under section 80TTA. [357+359+361
under notifi ed pension sec tion 800. education under sect ion 80G . (limited to Rs.
notified scheme under secti on 80E. 1,50 ,(00) +363
pension section +365+367+369+3
scheme 8OCCD(2). 72+375+37 8J.
under
section
8OCCD IIBI.
Gro Dellu Gross Dedu Gross Dedu Gross Ded u Gros s Q\l81i Dcdu Gross Quail Dedu Gross Quali Dedo
ss ctible amount etible amount ctible amount cnb le amount fying ctible amount fyin g ctibte amo unt fying ctibJe
. mo amou arnou amou amou amo u amou amou amou amou amou
unt n' nl nt nt nt nt nl nl n t m
362 363) 1364 (365l (3661 367 (368) 069 (37m 37 1) 372l (373 (374 (375l 376) 377 378 379



Total taxable Inco me-lax Rebate under Surcharge, Health Income-tax Net tax liability Total amoun t of Reported Total Shortfall in tax

IDcome on total section 87A, wherev er and relidunder [381+383+384- tax ded ucted at amount of tax amount of deduction (+) or
(355. 379) . mcome. ifapplicable. applica ble. educati on sect ion 89, (382+385)]. source by the deducted at tax excess tax

cess. when salary, current source by other deducted deduction (.)
etc . is paid employer for the ernployer( s) or at source (386-389).
in arrear or whole year deduc tert s} for the
advance. [aggregate of (income in whole year

the amount in respect of wh ich (387+388).
columns ]25 of included in
Annexure I for computing total
all the q uarters taxable income
in respect of in co lumn 339).
each emoi oveel .

(380) (381 ) (382) (383 ) (384 ) (385) 386) 387 ) (388) ( 89) (390)

(
42

:"otn:
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J. Salary includes wages, annu ity, pension, gratuity (other than exempted under sectio n 10(0), fees, commission, bonus, repayment of amount dep osited under the Additional

Emoluments (Compul sory Deposit) Act , 1974 (37 of 1974), perquisites, profits in lieu of or in add ition to any sa lary or wages including payments made at or in connection with

termination of employment. advance of salary. any paymem received in respect of any peri od of leave not availed (other than exempted under section 10 (lOAA), any ann ual

acc retion to the balance of the account in a recognised providen t fund chargeable to tax in accordance with rule 6 of Part A of the Founh Schedule of the Income-tax Act. 1961. any

sums deemed to be income received by the employee in accordance with sub-ru le (4) of rule I I of Part A of the Fowth Schedule of the Income-tax Act, 196 1, any contribut ion

made by the Central Governmen t to the account of the employee under a pension scheme refe rred to in section SOCCD or any other sums chargeab le to income-lax under the head

'Salaries'.

2. Where an employer deduc ts from the emoluments paid to an employee or pays on his behalf any con tributions of thai employee 10 any approved superannuation fund. all such

deductions or payments should be included in the statement.

3. Permanent Accou nt Number ofJand lord shall be mandatorily furn ished where the aggregate renl paid during the previous year exceeds one lakh rupees.

4. Permanent Account Number of lender shall be mandatorily furnished where the housing loan, on which interest is paid. is taken from a person other than a Financial Institution

or the Emplo yer.
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,

An nexu re III

Details ofpension andinterest income paid or credited during the: financial year... . . . . •..and net tax payable (under section 194P)

$1. Pennanent Name of Deductee Whc ther Gro~ Deduction under section 16 Income Interest Income Gross Total
No. Account "" type opting for Pension as under the under the ot her Ioco~

Number! Spec ified (seni or laxation ws per pro vision. head sources paid by
Aadh aar of Senior citi zen/ 115BAC con tained in 'Salaries' the speci fied
the Specifi ed Citizen super senior [Yes/No] clause ( ii) tandar d otal bankax on
Senior citizen} section 17( I). eduction u/s mp loymcnt
Citizen 16iia\ ' l6t iii)\

(391) (392) (393) (394) (395) (396) (397) (398) (399) (400) (396)- (401) (402) · (400}>
(397) + (398) (401)
(398)

Deduction in Deduction in Deduction in respect TOlal Deduction Ded uctions in Deduction in Deduction in Deduction in respect Deduction in respect 0
respect oflife respect of ofcontribution by U/S 8OC, 80CCe respect of respect of respect ofloan ofdonations to certain interest on deposits in
insura nce contribution to taxpayer to pens ion and 8OCCO( I ) amount heahh taken for funds, charitable savi ngs account U/S
prem ia. certai n pension scheme U/S [does not exceed paid/depos ited insurance highe r institutions , etc . U/S 'OTTB
contributions to funds U/S 8OCCD( I ) Rs. 1,50.000) to notified premia U/S edu cation U/S 'OG
prov ident fund 80CCC pens ion scheme ROD 'OE
etc . u/s 80C U/S80CC D

(\B)

""" Quallfyin ~.~~fyi n~uctib
.l1JlJIJnt ~, ~, ~ lImOUrll amo:Qlt

Groo, p:.ructiblc """ Deductib GroM Deducnble "'~ peductib "'~ P"ducl.b "'~ ""'~b

.mount amount amount amoun l -"' amount amount amount -"' amount amount ._,
(403) (404 ) (405) (406) (407) (408) (409) (410 ) (41 1) (4 12) (4 13) (4 14) (4 15) (4 16) (417) (41R) (419) (420) (4 21)

Amount deductible under any other Aggregate of deductible amount TOlal Taxon Rebate Surc harge. Health and Tu Relief Net tax
provision ofChapler VI-A under Chapter VI-A Taxable total under wherever Education payable omd~ payable

income mcome Ftion87A app licabl e cess section
if applieabl ,.

Sectio n Gross Qua lifying Deductibl
code amoun amount amount

(see note 1)
(422) (423 ) (424) (425) (426) " (409) (427) (42 8) (429 ) (4 30) (431) (432 ) '" (428) (433 ) (434)



rt411 )+(4 13)+(4 15)+(4 18)+(42 1) (402)- +(430)+
(425) (426) (431\-'429\

(
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Noles .

2 Sectioncodes"

THE GAZ ElTE O F INDIA· EXTRAORDINARY [PART II-SEC 3(i))

51. No. Sect ion Particulars Section code

\ SOOD Deduct ion in respec t of mainte nance including medical treatm ent of a depe ndent who is a person with disability DO

2 SOEE Deduction in respect ofi ntcrest on loan taken for resident ial house property EE

3 SOEEA Deduction in res pect of interest on loan take n for certa in house property (not covered uls 80£E) EEA

4 80GG Deduction in respect of rents pa id GG

5 80GGe Deduction in respect of contributions given by any person to political parti es. GGC

6 80U Deduction in case of a person with disability U '"..

I


